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LOK SABHA DEBATES

LOK SABHA

Tuesday Fuly 19, 1977/ Asadha 28, 1899
(Saka)- '

The Lok Sablia wmer at Eleven of the

lock.
[MRr. DEPUTY SPFAKIR i the Chair]
ORAL ANSWERS TO QUESTIONS
Performance of MRTP Commission

*525 SIIRI G. Y. KRISFINAN :
Will Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state @

(a) whether it is a fact thet the Monce-
polies and Restrictive Trode Practices
Commission’s performance h: ¢ not been
found satisfactory in curbing the growth
of monopolies and restrictive trade prac-
tices; and

(b) if so, what steps Guvernment pr -
pose to take to achieve the cbjectives ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) :
(a) and (b). The performince « f the
Monopolies and Restrictive Trrde Prac-
tices Crmmissicn in curbingthe gr wthof
monopoliesand restrictive trede practices
is narrated in details in the five statutory
Annual Reports pertaining to the execu-
tion of the provisions of the MRTP Act,
,:)fo which have already been laid on the

ble of the House from time t time,
However, a High Powered Expert Com-
mittee hes been constituted recently by
the Government to review the pr visions
of the MRTP Act, including the working
of the MRTP Commissic-n, t o nsider
whether any, and if 50, what changes are
necessary.

SHRI G. ¥ KRISHNAN : It has
been mentioned thet a bigh-powered
committee to cuonsider chenges, if any,
needed in the Act has been o nstituted,
Who is the chairman of this o mmittee,
and who are its members ? Sec ndly,
in view of the c ntradict: ry p licies of
the Ministers in the Janata mﬂm
ment, i.e. contradictivn n the
Pinance Minister who is siding with the

1611 LS—1.

z

capitalists, and the Industries Minister
who is siding with the have-ni1:, can
the pr Visie ny « f the Act #nd the policy
of restrictic ns on mene pe lists be imple-
mented ?

SHRI SHANTI BHUSHAN : Ido
nct kre w whi t the b n. Member it im-
plyirg. T+ he supgestir gthetir the pett,
the « bjectives « f the MRTP Act have n t
been implemented: «r iy he proicclirg
S methirg : b vt the futuie ¢ W we uld
like t sty thst the Janate prny g var-
ment is keen to implement the Directive
Principles « f the G nstitaticr in ¢rder
to aveid © neentratic n « f ecx ne mic po wer
tothe ¢ mm n detrimert. Thadare,
the pelicic: «f the goverrmert will be
pursued with a view to sceirg t1:t the
growth o f me ;e pe lidtic power i foequi -
tely curtsiled.

SHRI G. Y. KRISHNAN : That is
in the ry. I put the querticn scgioirg
the contradict: 1y pe licies « { the Fininee
Minister and the Indu tiies Minitver.

AN HON. MEMBER : There is nc
contiadicii n,

SHRIG.Y.KRISHNAN : Thereare
contredictic ns.

SHRI SHANTI BHUSHAN : Tonly
wanted t £ay that if the hon, Member
has scen s« mething which de ey o t exist,
of ewurse we are nt t able to help him.

SHRI G. Y. KRISHNAN : The
pruceeding: « f yesterdsy and dey-beft ze-
yesterday themselves indicste it.

DR.V. A. SEYID MUHAMMED : I
understi cd that the Minitter bir tuwen
pleased t ‘tote thet a high-pc wered
commitiee has been & nutitorea,  Tf thet
is sc, I wiuld reque:t the Minitter to

® enlighten w: whether, in view « f tke frct

that 5 me « f the definitic ns like do mirint
undertekings and mencp lirtic uncer-
taking: are very restrictive and limited—
X am referring t« Sectit n 2e—i1¢ 10 View
of the fuct thot the penalties are very mild——
which we when We ¢ mpare
the pre vitic ns of this Act with the e rres-
ponding laws in cther countriet ¢.g. in
the U.L. anti-trusts and erti-m rop lit1s
law, including the Kefauer smerdment—
this hi o mmitter will g« into
all these as; so that the o ntre I over
the mt m will be me re effective andl
more e
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SHRJ] SHANTI BHUSHAN : As |
said ¢ irlier, the hon. Member muy take it
that the Government it intereted in im-
plementing the Dircetive Trinciples in the
Crstituti 'n, namely, :av idance « f con-
centrati nt f econvmic power to the
comm n detriment. Theref re, the poe
licie. § rhe Government w. uld be diree-
ted at 'chieving thote erds, urd that is
why the C mmirtee ha* been ap pointed
to go into these matters a5t where
were failures and how  rectity them,

DR. V. A. SEYID MUIIAMMED :
Wha are the terme of reference ?

“HRI SHANTI BHUSHAN : The
terms « f reference are ancluded there,
They have been published.

st wazam qar : F AT A A
SHAAT ATZAT § T Ag A aw g e
FiedlegaT & wadeen fafamm &
ag a1 g §e W R werare adi
AT =gy, FEa & @a AW & W
#, 7z T & Iz WY 1T § gETIER
# faqegre w@ 8 #iAwEr
IXT F) I79 gL ATH 997 I TE,
T A ¥ zrer, fagen, aeae &
HATAY ZTOAT q2d AR E ) IE
g ¥ F FET TS T W I LW
mg ¥ 4 faaq g afy ) &
qBAT ARATE W AAr At FAY
1 AW aw AT AT gEAT ¥ qi
Far 53 § f5 foeg f 9% =
ferft IR mrA S 9% adr ?

T gAa @A ug ¢ 5 e wg
TH FAA ¥ §F FeET T W A
oy ?

sMtufaqeq : &9 29ET
fma G & wex Far war @
I8 wAzw ooy 25 @@t & fEawy
g §, a3 wradrs wzew ¥ q@1 & Afew
fred 25 @l & wiwd T8 awy R
qa TE & 1 T ¥R AR 19 wiEE
1969 ¥ 1974 % & § ar 1069
¥ 31 2tz wdzw w1 4 Wk
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1974 ¥ wifax ¥ ga¥ e wigw
foaw raw ) 1969 F z1er & FrEw
W¥ZH 505.58 FIT G AT 1974 F
739.45 F0T g wg 1 fawen
#1969 ¥ Sted AT 418. 49 7%
g St 1974 § 98 F 729, 36 FUL
g1 1 agi 97 & oF ara @vE w1
¥ agr g fF oge AW wea §
o ard & wawg & fr a7 fayar g
NEarafr 1 geNwragy 3 &
ag fagar gy 1 § o= v favem qu
ot AT ¥ & 1 ¥® Aq W
ERRTOE ¥ qar Ay o1 @ 8 f
g fazar qu & g a1 700

Tt 7 ¥ 1969 ® weamTH WY
red  WAH 163.01 FOE 47 A
1974% 232, 98FUT TG | Fo Fo
faerfrar o s¥ew 1960 # 81.94
FOT ff S 1974 § 186. 36 FAT
g w1 ame W gigw 1969 W
94,52 FTUT YT ST 19747 167. 56
Far @raf | 1969 ¥ I AN
q¥TT 102, 59 FUT of A 1974
¥ a7 T 164.26 FUT G AL
wr At ar{ A1 1969 W wATH 124, 59
wOe i S 1974 ¥ =T FT 160,92
sy & v | fefgwr wr wdew
1969 ¥ 70.11 F(T F &1 1974
¥ T FT 151.33 FOF G M)
=Hraw #T w¥E 1960 ¥ 109,56
AT GV ST 1974 ¥ 97 FT 144,09
wig g T | T NErC g oar @
1 wAEw 1969 ¥ 121.97 I
qf ST 1974 ¥ @ FT 140.96
FOT 1L W AT AL 90) T
wiwE goeew §

SHRI KANWAR LAL GUPTA :

Do you prop sc to change the provisicns
of thel:\c?? pee
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+chairmanship of Shri K.S. Hem:k', an hon,

Member ¢ { this Fl~use, fi r the purpose of
Eoing mtn these questions, n¢ t ¢ nly into
the provisions and working of the MRTP
Act but alse the Companies Act so that
the entire matter will be g ne intc,

Some Hon, MEMBERS rose—

Mr. DEPUTY-SPEAKER : If you
stand up and shout, Yt W are it gOIng to
catch my eye, Youcan: nly cetch my car,
but that does not help yeu.

SIIRI R. K. MITﬂl GI @ What s
the date« f the app: intment of this Com-
mittee and who are the Members ot this
Committee ?

SHRI SHANTI BHUSHAN : The
Committee was upp inted « n 23rd June,
1977. The names of the Members are:
Shri K. S. Hegle, M.P., Chairman;
Shri §. Ranginathan, M. P., Shri
R.D. Gattani, M, P,, Shri Beda-
brato Barua, M. P., Shri F. §,
Narimm, Senior Adwvocate of the
Supreme C'mn, former Additi 'na] Solici-
tor General of India; Shri  Samanu
Desai, President of the Merchants,
Chumber f Commerceand firrmer Pre:i-
dent « f the Institute of Chartered Acc-
ountants of India: Shri 8. Srinivasa Rao,
Professi nal Accountant (f. rmer President
of the Institure of Cist & Works Acc-
ountrnts + £ India and alse a Member of
the Institute of C m Secrctaries of
India) Shri D, C. Kethari, Industrialist of
Madras. f yrmer President f FICCI and
President « f the Asian Chember « f Com-
merce; Shri Keshav Mahindra, Indus-
trialist, Bombay; Shri K, P. Tri nthl

/labur leader;and Shri K é
tary of the Dcpanmcm \~f N
Affairs. These are the Members.

SHRI S.R. DAMANI: I weclc me
the app intment of the Committec, but
I wan! to draw the attention « f the hon,
Minister to the fauct that certain pro-
visions of the Act are 30 vague that many
companies which have n thing tc do
with big hvuses are being br ught under
the MRTP f 1 having a comm n Director
only. I want to know whether this fact
has ¢ 'me to the kn»wledge of the hon,
Mini.ter and is going to be rectified at
the carliest,

SIIRI SHIANTI BHUSHAN : If a
¢ >mmon Director is a link between one
concern and another, that is alw a
matter which necds to be 1 1ked into and
theref re, it cann: t be said that there is
no reason to in th se concerns
within the purview of the Act, but, as I
said, the whole matter would be gone
ioto by the Committes,

Oral Answers

SHRI JYOTIRMOY BOSU: In
view of the fact that the Wanchor Crm-
mittee’s Interim Report published in
November, 1970, revealed that there wes
at least Rs. 9,000 cr¢ res of bleck wealth in
circulation in the c(-unl?', will the hin.
Ministe; kindly try and enlighten this
H »use, in the context of what he has smd
with regard to the growth of certein big
business houses, as to what he under-
stands by wealth in terms « { blick me ney
and will he also be pleased  enhighten
the House as to what is the gre wihate of
rupee companics owned by { «reign mono=-
p 'lyand multi-naticnal e rporatic ny ?

SIRISHANTIBHUSHAN : So far
as bluck money is o ncerned, the hon,
Member  himself would apprtcwte that
the very fact that me ncy is black means
that money is undergr und, net known
to the public or to the Gt vetmnrm and,
therefore, « bvicusly the figures thet I have
Eiven do not include bl..ck meney. If
anybody has blsck mu ney in additic n to
his disclosed assets, they do net fi rm part
of the statement which I have made about
the assets.

About the other question, I do not
have the facts at the m« ment, I notice
is niven by the hon. Member, we shalltry
to get the information.

SHRI JYOTIRMOY BOSU : Will
you take a shert notice question on that ?

SHRI SHANTI BHUSHAN : If we
can ¢ 'llect the informatic n, we shall,

Mr. DEPUTY-SPEAKER : This is
not the way. Finst, Speaker will figure
in as far as the short notice question 1s
concerned.

SHRI S. KUNDU : I am indeed
luppy that the Minister has sard that it
is neccssary to curb the growth of ccono-
mic power because il 15 vitally linked
with the growth of political power, parti-
cularly of certain individuals and that
nm-ury .tepe will be taken in this

nfl-lﬂ.w which he gave show
verv rwcallng cts thet within a period
uf five years, some big houses have 3““““
in their wealth and av et by almost 100%5,
Does he know that during the peniod of
emerg “ncy, ten big houses have al.ogown
in their wealth and asset«?  Can he gine
the ﬁgur&. as to how much incrcase was
there in their wealth and avsets during
the period of enurgcn.cyl ¢. from 1975 to
March, 19777

SHRI SHANTI BHUSHAN : I do
not, at the moment, have the figures
which really indicate what has been the
increase of their wealth during emergency.
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SHRI K. LAKKAPPA : 1 was a
member of the Consultative Committee
of the Ministry of Law, Justice and Oom-
E Ai!ml, in the last Lok Sabha.

how the MRTP Act was bv—pqned
bewuseofeuumg-ue p'fmﬁdummh
houses were not propetly hooked by the
Commission. 1 would like to know
whether the present Government would
phgr'%me loopholes that are there in the
The appointment of this

h:gh level oamnitlee only shows that
u want to b s these monopoly

s which wi n have & very good
ﬁnrnmlty to hu d up their recources
cheat this country. Therefore,

what are the short term measures that you
are going to take to List these monopoly
houses in the terms of reference of this
committee? Whether the monopoly
houses would be hooked properly to «ee
that they are curbed down in this country.

SIIRI SIIANTI BHUSHAN : The
assurance that this committee shall act
for this purpose to implement the direc-
tive principle namely, avoidance of con-
centration nl‘ cconom’c r to the
common_detriment, ix the fact that the
Janata Party is wedded to it. This
Commirtee is headed by an important
member of the Parliament belonging to
the Janata Party and, thercrorc,nﬁu is
an assurange that the Committee <hall
direct its deliberations to that objective.
So far as the detailed manner in which
the Committeec would progress, the Com-
mittee will take stock of such facts
and «uch relevant material etc. which are
nNecessary to assist it in mﬂ‘ toa col-
clusion and making its ions
to the Government,

SHRISONUSINGHPATIL: How
much time, this high-powered committee
will take to submit its report to the Go-
verftment ?

JULY 19, 1977
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MEHRI SWI‘&MBPIIEISHM 'I'he
ification ides that t

the onmmlttg?hm be su!m:rgm the
* Government of Indis not later than 315t
December, 1977,

Firms Involved in Oll Import Racket:

#5327 SHRI JYOTIRMOY BOSU :
Will the Minister o LAW, J'UbHCE
AND COMPANY AFFAIRS be pleased
to wtate:

(a) names of the Directors and Mana-
gers of the 13 firms which have been
involved in Oil import racket including
the Godrej Soap Manufacturing Com-
pany and Apecjay (P) Ltd., Calcutta; and

(b) the relation between Apma I'vt.
Ltd, and Aminchand Pyarclal Co., which
was involved in Stanless Steel Imy
racket some years ago and other futlest
detai]l. with regard to the above mentioned
firms ?

THE MINISTER OF LAW, JUS-
TICE AND MPANY A]‘F.MRS
(SHRI SIU\NTI BHUSHAN) : (®)
Of the 13 firmy referred to, it is
found that only 5 are companies in-
corporated under the Companies Act.
The rest appear to be partnership andjor

p emry concerns and the Department
of y Aflairs have no information
nbom m. A statement showing the

names of the Directors of the §incorpora~
ted companies is attached.

(b) Inquiries revesl that & partnership
firm by Earne M/s. Aminchand Pyarelal
is co nected with Apeejay Pvt. Ltd.
:hrmli’vrthc latter’s subsidiary Decor
Steel Ltd. which is a major partner
of the said firm. No other details about
this firm are available. A statement,
shnwcng details of M/s. Apeejay Pvt, Ltd.

Statement (n)

Name ofthe Company

P —— R L

1. M/s. Godrej Soaps Private Ltd., Be mbay

2. Ms. Vegetable Vitamin Foods Compsny PWi.

Litd., Bombay.

Names of Directcrs

- C e —

1. Sri Scrabji Pirc jsha Godrej
2. Dr. Burjerji Pirojsha Godrej
(Mg. Director)

3. Sri Naor ji Pire jsha Gr drej
4. Sri Adi Burjorji Godrej
5. Sri Nadir Burjorji Godrej
1. Sri Gt drej Palanjl Jshi
2. Srl Faraz Godrej Jushi
3, §ri Rustom Godrej Joshi
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3. Mys. The Jai Hind Oil Mills Companv (Bom-
bay) Pve. Ltd., Bombsy.

4. M/s.Prabhat Solvent Extrattion Industries
Pvt. Ltd., Gujarat.
5. Mjs. Apecjay Private Ltd., Calcutta, . .

1. 8ri Devandas Kodumal Kishnani

2. Sri Nanikram Kotumal Kishnani

3. Bri Relumal Holaram Hemrajeni

1. Sri Dayalal Dhanji Vadalia

2, Sri Bhanji Dhanji Patcl

1. §ri U. V. Ramanamurty (Whole-time
Director)

2. Sri Baij Nath Singh (Whole-timé
Director)

P —

Statement (b)

Details of Mjs. Apeejay Private Lid,

£, Incrporation . . . . .
2. Present Business | . . . .
3. Dircctors . ; . Ce
4. Capite] . . . . . N
$. Sharc-hoiders, , . . . . .

The company was inc rpor ted cn 4th May,
1959.

The company deals with muirly steel pipes,
textile gonds and furnishing fabrics and,
manufacture furnishirg fabrics,

Shri U. N. Remanamurty.
Shri Baij Nath Singh,

The company’s paid up capitl is R, 1 s co
cunsisting of 15,000 equity shares of
Rs, 100/- each fully paid up.

1. Kathua Steel Works(P)Ltd. 14,970 shares,
2. U.V. Ramanamurty 0,
3. Ram Singh Guel 10 ,,
4. Baij Nath Singh 10 ,
15,000

SHRI JYOTIRMOY BOSU : [ am
sorry to say that the Minister has read
out that no information is available with
the Department.  Iam surprised because
I can sec, as it used to be, the frends
of Aminchand Pyarelal, Apesjay, Jit Pal,
Siﬂ'ﬂ" Pal und Bhoothalingam are very
much activcin the Ministry. The matter
was fully covered by two P.A,C, Repurts,
soth Report and 56th Report, and, I
think, these were given during the
Fl:u}rfh Lok Slbhla and, on the floor of
t ouse, several atatements were made
and they had fixed the responaibility on
persyng like Bhoothalingem, Bam and
others. Therefore, | am now ro;itive
that the folowrs of these people, the
lobby-men and the contact-men, are very

in the Ministry. Otherwige,
could the Minigter come out with
‘that kind of a reply. ...

MR. DEPUTY-SPEAKER : What is
your question ?

SHRIJYOTIRMOY BOSU ;: I must
deal with the statement becguse it is very
surprising. All these criminals, antia
national and anti-social arc there, Mr.
Krishna Mcnon used 1o say that 8 capi-
talist can never be a vegetarian tiger.
That is what it is.

MR. DEPUTY-SPEAKER : Please
put your guestion.

SHRI JYOTIRMOY BOSU
of the ‘case are—I wish the

ter was here—that R:

erce

S. 526 crores
licences were issued 1o private
The imports were not more than

- 45 crores, Apeejay, a_subsidiary
company of Aminchand Pyarclal of

Minis
worth
ies.
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which Mr, Jit Pal and Mr. Saraj Pal are
the real owners-——MTr. Sanjay Gandhi’s
money carriers sbroad, I am told..
(Interruptions) 1 would like the Minis-
ter to cover the stainless stesl Jmport
racket which in the debate on 19th
December, 1968. ‘Therefore, this reply is
not clear. How, I wouldlike to know, . .

AN HON. MEMBER : That was only
a preliminary.

MR. DEPUTY-SPEAKER : I can-
not be allowing that kind of a preliminary.
What is your question?

SHRI JYOTIRMOY BOSU : I am
only wanting to know how the erstwhile
Commerce Minister was closely involved
in the issuance of licences to 13 firms,
what was the total value of imports firm-
wise and what is the actual amount allo-
cated in foreign exchang.. . ..

MR. DEPUTY-SPEAKER : Whatis
your question?

SHRI JYOTIRMOY BOSU : a1
days, notice does not give erough time
and opporturity. So, I have got to ela-

boratc. .

MR. DEPUTY-SPEAKER : No

uestion of that. 1 am very sorry to sa¥

that you have alrcady taken § minutes to
put a question.

SHRI JYOTIRMOY BOSU : I am
only assisting you,

MR. DEPUTY-SPEAKER : This is
the Question Hour.

RT JYOTIRMOY BOSU : I
wo?l}]{dllkclln know, hesides that, whether
Mr. Godrej is the Chairman of the Im-
port Iixport Advisory Committee and
whether he is the founder and the past
Pre-ident of the Fair Trade Practices
Asrociation of India.

SHRI SHANTI BHUSIIAN : The
number of import licences granted for
edible vl during the months of Junuary—
March, 1977 was 3.675 of a total value
of Rs. 526 crores, The vstimated imports
upto the middle of May. 1977 were of
the order of Rs. 45 crores.

SIIRT JYOTIRMOY BOSU : Please
give us firm-wise the actusl amount
allotted for importation and [hc actual
amount utilised for importation. That

is important.

SHRISHANTI BHUSHAN : There
are a very lurge number of licences, as
1 said, several thousands, and, there-
fore, those details of forcign exchange
allocation in respect of each individual
and other things are not available with
me at the moment.

JULY 19, 1077
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MR. DEPUTY-SPEAKER : Yow
can give that information of the hon..

s_S.I-Illl SHANTI BHUSHAN : Yes,.
ir.

SHRI JYOTIRMOY BOSU : Let
him lay it on the Table of the House.

MR. DEPUTY SPEAKER : He will
give it to you.

SHRI JYOTIRMOY BOSU : Let him
give it to me within three days.

In view of the misdoin by M/s.
Aminchand Pyarelal, Saraj gﬂ End it
Pal, I would like to know from the hon.
Minister whether he would consider to
institute an enquiry commission intgy
this oil deal; if not, the reasons thereof 7

As far as this firm is concerned, I would
like to know whether their income tax
E:pcrs were scized by the Income Tax

cpartment on the exort contract of
gmund-nut secds to USSR, Bulgaria and

ofia? Ialso want toknow the num=
ber of such impurtlicences between 1975-
1?77 (emergency period) and the progress
of enguiry which has been instituted in
the month of May as stated by the Minis-
ter in the Rajya Sabha?

SHRI SHANTI BHUSHAN : The
enquiries are currently made in regard to .
these import licences. In the case of 13
firms. They are as follows :—

1. M/s. Godrej Soaps Lul,, Bombay.

2, M/s. Jamnadas Madhavji & Co.,
Jamnagar, Gujarst.

3. M/s. Jai Hind Qil Mills Co., Bom-
bay.

4.#}’:. Kamani 0il Mills Co., Bom-
ay.

5. Mfs. Shree Krishna Oil Mills,
Bombay.

6. M/s. KarachikhopraMills, Bombay.
7. M/s. Appejay(P) Ltd,, Calcutta-16.

8. M/s. Prabhat Solvent Extraction
Industries (P) Ltd., Manayadar.

9. M/s. Oceanic Solvent Industries,
Badeshwar, Jamnagar.

10. M/s. Krishna Qil Cake Industries,
Porbandar Road, Upleta.

1T. M/s. Bajrang Lal Amithkumar,
Calcutta-27.

12 M/s. The Vegetable Vitamin Foods
Co, (P%cl.;'tld., Plot No. 108, 109-B,.
Soin, bay-22.
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13. M. M Dewshi Co., H. No,
3::5.":.{-:1#& Devshi Building, 11
Keshavji Naik Road, Bombay-g.

In the case of six parties, the matter
has been referred to the Directorate of
Enforcement  for enquiry under the
Foreign Exchange Regulations Act.
These are as followws :

1. M(s. GodrejSoap Ltd., Bombay,
2. M/s. Jamnadas Madhavji & Co.,
Jamnagar.

3. M/s. Jai Hind Oil Mills, Bombay,
4. M/s. Prabhat Solvent Extraction
Indusiries (P} Lid., Manayadar.
5 M/s. The Vegetables Vitamin Foods

Co. (P) Ltd., Plot No. 108-109B,
Soin, Bombay-22.

6. M/s. MuljiDevshi & Co., II. No.
116, Mulji Divshi Building, 116—
Feshaviji Nuik Road, Bombay.

SHRI JYOTIRMOY BOSU : He
has not replied whether he is going to
institute an enquiry under the ission
of Enquiry Act against this firm; if not
the reasons thereof,

SHRI SHANTI BHUSHAN : As1
said, the enquiries are currently in pro-
gress and tteking of action will depend
upon the results of those enquiries,

SHRI JYOTIRMOY BOSU : Mr.
i Bhushan, there should be & pro;
enquiry by a Supreme e,
This is not a matter which could be left
inthehands of . .(/nterruptions)

Nt gew W wewm : WA
weY ofr ¥ 3o fear s 3675 wradw
TINT gy 8 $0T WY & frg 0y )
T qg avr WY A § i Forer vty
iy oy o Wi oy frde ¥
T wlar IR wfaw yew frey
® FOT IH WA WY OE Gy AW Feav 7
;:mnwga‘tﬁmwmgfw

e oW # e 7 faw e
fttﬂﬁmtﬂt'ﬂﬁhﬁ
:f?tfhfm,Mﬂmm
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T & 526 ¥O¥ w4 ¥ fey 1@ Wix
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DR. SUBRAMANIAM SWAMY : I
would like to know, paticularly, with
regard to Godrej, which isin my consti=
tucnce, what is thehencl nature of Itlhe
charge against them, whether they
haverepresented to the Government and
whether the Government has made up its..
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mind how quickly 1t proposes to deal with
this representation and cometoa conclu-
s1on,

SHRI SHANTI BHUSHAN As
I smd, the matter 18 bem’; nquired 1nto,
and as I further said, 1f somebody hss
purchased the o1l in some foreign country
and has sold it, without repatriating the
praofits here, then 1n that case that would
mnvolve contravention of the Foreign
Exchange Regulations Act, and therefore,
he would be actionable But otherwise,
after taking these licences if he has
not imported at el nor has he purchased
or sold for any reason, then m that case
there would be no contravention

SHRISHYAMNANDAN MISHRA
The hon Mimster was pleased to say,
and 1t has been emphisized In some
other hon Mcumbeis alsc that the parties
assoclattd with the grant of licences
numbercd about 3 675 One would hike
toknow how na &y partics were associated
with th grant icencis of the order
of Rs 45 crorus, becaust, out ot Rs
526 crores, only Rs 45 crores worth
of licences were utilised I want to know
how many partics were awociated with
these Rs 45 crores worth of licences
and, secondly, how many parties’ hcences
had been cancelled after that and what
was the intention, of the hon Mimster
could enlighten us, 1n granting licences
of the ordur of Rs §26 crorcs Was it
the intention that edible ol of this amount
—Rs 526 crores—should be imported
into the country ? What was the intention
in granting licences of this order ?

SHRI SHANTI BHUSHAN So
far as this 1nformation solicited by the
hon Member 13 concerned, namely
how many partics were assocl
with these imports of the value of Rs

5 crores which were, 1n fact made,
?du not have the figurcs at the moment
So far as licences granted during January-
March are concerned, as I sad 3,675
licences were granted of a total value of
Rs 526 crores If the hon Member
would so desire, I would the inform-
aton and supply that to him

SHRISHYAMNANDAN MISHRA
How arc we to know how many are the
guilty partics agaunst whom Government
18 procecding, whether the partics aguinst
whom Government 15 procteding 15 not
smaller than 1t should have been #

SHRI SHANTI BHUSHAM If
those wh ) obtamned licences have imp r-
ted of this value then of course, no
question arisces because they obtained
hicenges and then they imported of
that value, thertfore, no question of
contravention arises But th se who
obtained licences and thereafter 1n whose
cases 1t has been discovered

JULY 19, 1877
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SHRISHYAMNANDAN MISHRA .
::hmlahmkmthcnumbuof
cs.

SHRI SHANTI BHUSHAN If
hon Member would give notice, we
would supply all this information.

There was one more question which
was asked by the hon Member, as to
what 18 now the present policy I would
indicate that, firstly, it has been decided
that all licences which hgve already been
granted and aganst ®hich no firm
commitments by way of opening ot
irrevocable letters of credit or any other
irrevocable commutment to impori
goods have been made within thre moo
ths from the date of 1ssue of such licences,
will be automatically deemed to have
buen invalidated for importation, second
ly, hicences for edible oils and oilseeds
will now be granted on the basis &f
firm commitments entered into v the
applicant with the overseas supplicrs
‘{Irdl}') the value of heunces the items
to be imported and the valuditv period
of licences will be 1n twrms of the firm
contracts entured 1into by the apphcart
with the overseas suppliers fourthly,
licences  will be required to submit
a report to the licensing authorities
concuened as soon as the imports have
been efiected, and finally, the mnabiliny
to effect import on the basis of licences
msucd for rea ons beyond the ¢ ntr 1
of the liences should be reported to
the licensing authorities  concerned
withun ten days from the date on which
the licence has faled to offect imports
as per the oniginal contract

FATT FAT I T AL AT 7%

FAX FATCH AfF Ty aF I

% ? foq ¥ aq fas ¢ 0w

ar s g § ) orewh vy
A g1 & YAy oaT ¥ €A-
gt s awa 7 T o worfe
X 43 gu am § o o g T
1 o ag o ot § Sw g v
o ¥ o Ay W T s
€ & g T gwIR oe quA arer
T g1 @ eEw fag gew ® 2A
Y wgET T ¥y &< § arfe gw
R A ¥ WA gt & ag wr
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o afews ¥ g ot aF o st
fortrarc  xw wrw ¥ forg ok e
arwTeT  Qwwar ferar o @k ?

ot wifr waw : & mefte T
¥ fag oF am ars W g s o 63
g FY 5 3675 ArEddy wATd ¥
Ard A AT Y] 526 FAY To W
A ¥ O AT g vaww W ar A
ey fF T aw A, 45 v0¢ &1 o
T gur §, A uw ¥ agt @l w7
Je AT Q) wm ag §
frge A avd ¢ fr ot e
T aler ok A o w1oaw )
et et aewrd St w @ 3
fa@f xgr @z w2 @7 fer We
W I ag TAT ST qo o WITo
Qo ¥ wRT fegarad § fF gowy wew
¥ Wi o foad &5 w1 foe wo
1ige 1 W g I fodiE af o
A g fee A grwardt T o afee
Faa g g faar g |

el wwie fog: W gRE
@ WA amEn ot ?

oft wify quow : gEw ¥ wRE
TMA R O0E wrAwmEAT A ) g
& o g 7l §, o STAE T v
qX ®TW ToT wwdr § |

sitwelt qomer AR ¢ Fm 6 W
& fas qFio €0 WITo Yo & WRR
srdal g Y § ¥ feat oew
ATy & 7

oft nifs yaw : 3z omEETQ
mﬁmmﬁsfﬂsmﬁ‘*h
tw’tﬂ‘riamﬂﬂ'ﬂ#ﬁz
g ¥R R m#m
ﬁﬂrﬂmgi

Oral Answers 18

oftoreft sporvm AR :  forret e
fer war S Ferar swaT wiw ¥
W wv ¥ fear 4 7
MRDBRUTYSPEAKHR: You have

B Yo omnor ek amother queston™

st o Wi ;oW oaeT % ae
wrE Ut QA= & B o argdee oo
T ITH X F Az ATEART w2
fe ot Hfefddv ot o
T T Q@ o
ATCHAT  TEAWIT F q1Q a1 @ 2
I s ot Y ot e Ay
iU

3,
%
=
:u

-anrrq TR T § ot wRe G
fofer fear o 3, wod g =@
femromar &1

@ aw gg g fr faer smdw
& ¥t wredt angT AT gwar § o
A% FHAT § WA IEWT A vAT HRA
sy T e § foid v
agt & w1 1w FeerEw A W
g A g faww g
Tg ATEHT AX ¥ ¥B I ¥ A<y
N glEwdw w0 # 3o waw gh
& 1 AfeT gwwT w7 o g @
ot g wEE gt & T
adi

Wgﬂﬁ;mﬂkﬂ

*531 SHRI SAMAR GUHA:

SHRI DINESH JOARDER:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state :

(=) whether the sttention of the m-
ment has been drawn to a report published

il 1 in Daily Ananda Bazar
Pw&h opcalgu”m to the effect that
instead of setting up of the Petrochemical
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Complex at Haldia, the Governmont is
thinking of taking a changed view of
building such complex in the area of
Bombay Port ;

(b) whether a foreign Multi-National
Corporation proposes to invest Rs. 900
crores for the purpose; and

(c) if so, the facts thereabout ?

THE MINISTER OF PRTROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H.N. BAHUGUNA) : (a) to (c).
ﬁlwmm is laid on the Table of the

ouse.

Statement
(a) Yes, Sir.

(b) No, Sir.

(¢) With regard to the setting up of
a petrochemical complex at Haldia, the
position is that proposals have been
received from the State Government
?\f Wf:t Ben from tlfme to time
or the setting up of a8 petro-
chemical r.ompfh at Haldia and for
expansion of the capacity «f the
Haldia Refinery to provide for higher
avalability of Naphtha. The two ques-
tions of expansion of Haldia Refinery
and the setting up of a ochemical
mElcx there are interlinked as the
Naphtha available from the existing capa-
city of Haldia Refinery has already
been nedpla; for use by the Fertilizer
Unit of I and unlcss the refinery
mﬂ is increased, Naphtha will not
be available for setting up of a petroche-
mical complex. The proposals ¢ also
come up for discussion between repre-
sentatives of the State Government and
the Minis of Petroleum (including
at Minister’s level) more than once,
Government's view on the subject
has been that the plans for expansion
of refinery capacity/development of
petrochemical industry shall have to
take into account many factors and the
getting up of any new petrochemical unit
will inter-alia depend upon the availa-
bility of resources. More recently, the
West Bengal Industrial Development
Corporation had applied for industrial
licence for setting up of naphtha cracker
and downstream units at Haldia. An
inter-departmental commities and the
Iiuemh;? committee went into these
proposals and decided that before any
decision could be taken on the proposals,
the Wél::: B:;gll Incllg.lﬁr.ial Develop-
ment Corporation wou ve to furnish
further data and this would have 10 be
appraised by the Planning Commission
to ascertain whether the proposals were
economically wviable,

JULY 19, 1877

Oral Answers 20

Some entreprencurs under the name
and style of M/s Technical Works and
Industrial Link Ltd. had some time
back come forward with a proposal fer
setting up a Rs. 700 crores _petrochemial
complex in estern  Region, The
proposal envisages the setting up of an
export oriented petrochemicals complex.
No final decision on the proposal hes
bewcdukhe.r; '?w far. It is, however, mg;
tioned that the proposal involves set
up a petrochemical complex whose
products arc substantially and predo-
minantly for export and that this comp-
lex is not by way of substitution for any

ical complex that might be
set up at Ilaldia.

SHRI SAMAR GUHA : Although the
hon. Minister has said ‘No’ in reply to
my second part of the Question in his
statement, but in the last part of it, he
has dircctly admitted that Messrs.
‘Technical Works and Industrial Link
Ltd. had alrcady applied for setting up
a Rs, 700 crores petrochemical complex
at Bombay. For the last five-six years,
talks have been going oninterminably and
assurances have been given on innumer-
able occasions in this House thatdifferent
complexes including ship-building and
petrochemicals would be developed at
the new port of Haldia. Almost cvery
session, questions are brought here and
assurances are given in this respect.
But I now find gat the hon, Minister

5 given a reply as if it is interlinked
with the production and avalability
of naptha and as naptha is not available,
therefore, the petro-chemical complex
cannot be developed. 1t appears so.

T want to know from the hen. Minister
whether for the petro-chemical & mplex
that has been prprsed by some mubi-
national—their nome is net given—if
at all a licence is given to that ¢ mpony,.
even if it is exp 1t~ riented, why such
a petro-chemical complex sh uld net
be all'wed t  be set up st Haldia 7
Because I{aldie has slse equal #dv. ntage
ofindustn1 1+nd engineering ba ¢s behind
it like Calcutta, H wrah, J:mshedpur,
Kharagpur. etc. and all the requiremems
are there. fire, I want &« kncw
from the gevernment thar, if at all any
licence is given and cven if it is oxp i~
oriented. as it is linked with the employ-
Bengal & will be ¢ heldered thar

ngal, it wi ¢ nsi i
should be vet up at Haldia. e

SHRISHYAMNANDAN E :
Why shuld ¥ u ignore Barm ;RA

SHRI H.N, BAHUGUNA : am
second to o ne in trying to d' what
ﬂs pmm can mc}ng&-: Haldie. I

wve said a: mi chief Mini-
ster of West al also that we are
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trying to lccate na and if wecan
locate naphtha without prejudiceto the
requirements or claims of th~se places
where it ic available, we will certainly
have ¢r try our best to have something
of a soluticn fer this problem.

So far as_this particular concern is
concerned, in 1975 they applied but
they ¢ruld mot put up the plant. Now
this while complex will ¢ st anywhere
ab'ut Rs. Boo crres, This particular
firm has never done any w rkof more
than Rs. 30 lakhs over a pericd of 8
years of their existence. S , their credi-
bility r capabili'y is rather in t:iﬂllbt.
Theref re, the question of « ur relying on
them has nit been «ne of something
which has excited me.

[ can assurc the hon. Member
Shri Samar Guha that we are at It. i
have nct said, ‘Nc’. My reply should
not mean to say, ‘No’, but T must say that
I canni«t d> it at the ¢ st « f Barauni or
Mat! ura- r at the o st of. thers. And, yet,
Haldia hasl catit nal advantages, Haldia
has, from  many other points alse, many
udvantages and West Bengal's needs
are second to none and Haldia too is
in the picture. But let me first I cate
naphtha and a5 scon as Tde_it, we shall
certainly have a petre-chemical complex
there.

SHRI SAMAR GUHA : I ¢ffer my
heartielt thanks for the sympathetic
attitude the Minister has taken ab« ut the
Haldia petrr-chemicu] o mplex beciure
the reasnn is as I said, the acute un-
empl: yment problem in West Bengal and
that can be easedto st me cxtent, That
is rne reason. There are twe parts about
setling up a petn -chemics] ce mplex.

I want to know from the hen, Minister
whether the Central G¢ verrment them-
selves will initiate S me prject. (2)
Racently the West Bengal Government
have ¢ me with a concrete pn pesal to
the Central Government f r their appro-
val. But I find in the reply that there are
two lacunae, (1) They have asked for
further data. What «f data they
ask agsin and again, I de not know.

(2) A{l:pr wal of the Planning Commi-
ssion, G d alvne kni ws. Even fir Small
thing ., the Planning C mmissi- n takes
days and days and months and months
f rapproval.

I want to know whether the Central
G vernment will themselves toke initi-
ative T set up the petr -chemical o m~
plex. Sec_ndly, with regard te the West
Beneal Govcrnment’s pr p sal to ex-
pedite it, something has t be done, Will
u decizivn be token quickly abuut the
pr p.sal made by West Bengal ?

SHRTH.N, BAHUGUNA : The Cen-
tral Gevernment ¢r the State G verns-
ment cannet act in isolatic nin this marter.

have to be involved. Therefire,
the questicn of isolating «ne as sgeinst
the other dres not arise.

. So for as the Planning C mmissic n
is copcerned, it comes intc the picture
even if we give it to the private sectcr.
The question of frreign exchenge and
8s many : ther things are inw Ived.
Theref re, we find out whether the
kitty will permit and if the kitty dies
not permit, the Planning C mmissicn
will ¢ me inte the picture. We cannct
avoid it. But I canassure the hon, Member
that it is not a fault cf the Planning
Commissicn cr a fault«f the West Bengal
Government, Frem 1971, I think, the
West Bengal Government have alwsys
been writing to us §t mething« r the c ther
and the G- vernment ¢f India hes been
writing t them, ‘No”. It is fir the first
time, now thet the Janata G vernment is
there, that we will try to find 8 way 1o
help. Earlier they were Saying ‘We canm t
do it’, Then, the West Bengal G vern-
ment used to write, *All 1ight. Incresse
the capacity «f your plent at Haldia.
The Government of India said, ‘We
heye e¢nly 1-§ millicn tennes.' They
said, ‘Meake it 3- ¢ million.’ Agsin, the
reply was, ‘Nr ., We cannct dr it because
whatever naphtha we get at Haldia is
committed to Durgapur fect: 1y’ It is
committed elsewherc. T cannct ckse
Durgapur Fertilizers, That will nct
give West Bengal better empl ¥ment
positic n, Then the Government of West
Bengal said—make it 7 millic n tnnes
capacity refinery. Where have we 10 get
crude {rv m ? Even if we cannct have
naphtha cracker, we can have d¢ wnstream
things so that we can meke naphtha.
Everything has to be wi rked ( ut in the
interest « f Haldia.

DR. SUBRAMANIAM SWAMY :
A news item is there saying that the
people « f Bombay have hed a lung full
of polluti n caused by Petrc-Chemical
complex. Will pricrity be given t. anti-
polution wirk ?

SHRI H.N. BAHUGUNA : I am
behnlden to the he n, member fi r extend-
ing me his ¢ - perativn 1nd help. T will
certainly make use of that belp,

Poltatic n has been there fir a vay
leng time, Some Steps have been taken.
T have pr- mised hon, members that we
will have a j int meeting with Maharash-
tra G- vernment, their anti-p: lluticn
Beard, Ivn. members in mbay,

rticularly Mr. Subramanism Swemy

whose realm Lhavet it n Bembay.
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SHRI KRISHANA CHANDRA HAL-
DER: Itis absolutely necessary to have a
pet lcomplex in Haldia to remove
regivnal imbalance, The Minister is
very sympathetic to remove the diffi-
culties. I'would like to know from the
h*;t. Ir\linistcr \_whethxt:_rHlj..;d_will issue
oraer for ansion o 1d Rmry
so  that :ﬁ Haldia Petro-Chemical
Complex can be constructed in the
shertest possible time.

SHRI H. N. BAHUGUNA : At t_he
outset, I had said that the difficulty with
Haldia is that we do mt have mire
crude to refine it there, Existing capacity
‘and expanyii n pri gremme 10 the ¢ untry
is g od enough to process crude by the

2ar _19%3-%4. Thercfi re expansicn  of
Huldia 15 not immediately really there
in the picture.

T am soying it is net a gquestion of
Haldis. If you think of Haldia
expans 'n unly, take it fnm me this
¢ mplex will never improve, We have
to thank « f all parts « f the ¢ untry. We
are finding « ther methe ds w0 dv 11,

Ttis n t a questivn of regicnal imbal-
ance « r sympathy, [tis cur duty to ook
to the interest of every part ¢ f the country
and Government is willing w duv it

DR. KARAN SINGH : Sir, the
question £ p luticn and lt'w p llution
technnl gy hes been raised. Moy I ask
the hin. Minister, when these pr jects
are sancti fied « r expansion takes place,
whether the National Cmmittee for
Environmental Planning and C: ¢rdina-
tin  which was sct up, particul:rly,
to c¢nsure that in a devel ping nation
we should try to take full advantuge of
no-polluti ' technol gy, whether the
experts assicisted with this o mmittee,
will be invived very carefully in uny
such expansicn ?

SHRT H. N. BAHUGUNA : As far
as this G wernment is ¢ ‘ncerned, the
decisi n is that the mechanism f. r taking
foclproof  anti-p b n mewswes will
be in-built in any plant that we sanction
any project that we sanction hercafter
so that nothing 1s g ing to happen,
What we ure fucing is the nuglect of
some past peri ds.

DR. SUSHILA NAYAR : May I
ask the h n. Miniter whether 1t 15 net
that the State G 'vernment aze 50
;;E:mmtu ‘hnw: indumlil::.-_ thut the
safety aspeet and the ne p lutivn aspect
is tgc'll:?p—by and whether it is also
not a fact that his cwn ufficers ride
rough-shod cver the advice: {th e experts ?
For insiance, for Mathura Refinery, the
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experts opinion was thit It would be
dmomgsplfl"o{r the pecple of Agra end
those living down-stream to drink
Jamuna water if the refinery is located at
Mathura, I am glad that a new look is
being given to that proposal. But, Sir,

want an assurance from the hon.
Minister that the advice cf the experts
will not be ignored and further, may I
also ask him whether it is a fact that in
Chembur the health survey shiws that
55 to 75% of our children are suffering
from lung infecticn, because < f the pollu-
tion of the atm: shpere there. What dies
he propse to do in crder to undo the
damsge that has already been dine by
setting up industries indiscriminetely
without full precautic ns fi r tvking cire
of the stm spheric pollution ?

SHRI IL.N. BAHUGUNA : Sii, the
hon, Dr. Nayar has raised two or three
questiens., pehaps, three, The first part of

Quettion1s : whether G vernment
efficials. 1n their excitement. ride n ugh-
shod over the «pinions of experts. I
have mede it Very clear that the expert
wpinion, hereafter, will be finul ard
binding so that no pollution 18 caused
by any preject which we put up. The
second part of  her questien
is : whether the polltion in Chem-
bur is caused because « f this «r net. 1
agree that p llution is being coused,
But, I canm t vouchsafe fir the figures
because they have not really come in
that way to me. But. I have already pro-
msed her in this House about that,
In fact, we had fixed the dute but
we had to shift it because the dote which
we theught weuld be suitable t¢ scme
of the people thure was notsuitable
to the Mahorashire G vernment and
s, we are changing the date, And scme
time, in the first weck of August, we
would have to take these particuler types
of study, sit there alc ng with the ic
and other representutives and lise
the matter to take . Some steps ore
already under wey. re has becn a
study of it t see what more requires to
be dine. Money will not be any mire a
consideratic nin the matter of muking il is
study. But, ccrtainly, this cann t be d¢ ne
in one year—it will take rlong period of
years, I can wssure the lady Member
that I am second to none in taking
effective anti-p« lutic n messures.,

The last part «f her questun was :
whether this Mathura  Refinery  will
cffect do wnstrezm. that is the pe ple
living diwn-'treum  Jimuna, bey nd
Mathura. Full precautic ns s1¢  buing
taken, I can sutisty her « n the prope cals
for toking anti-p Hutic n meesuacs. But
becuuse « f the rising o st, we have decided
that thc wuter wl cmes cut of the
refinery, the cffluent, will be s¢ treeted
that it shall cease to have any pc llusic o
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MR. DEPUTY-SPEAKER : Mr.
Dinen Bhattacharya.

SHRI SAMAR GUHA : Sir, I want
to ask a questicn, I cnly want half a
inute,

MR. DEPUTY-SPEAKER : I have
already called Mr. Bhattachirys.

SHRI SAMAR GHUA : Sir, I
only want to say that it was because cf
the pressures of the capitelists, that the
C ngress Government did nct bring
fuorward the Anti-p lluti n Bill.

SHRI DINEN BHATTACHARYA :
Sir, this  House has dwscusred this
project ont @ number of times and we got
the assurances also f0 many times.
Today the Minister is saying that he has
all sympathy and will e efforts to ree
that the 1Tuldia project comes up. But
here I find from his statement that he
has asked the West Bengal government
to supply further data. May I know as
to what data are required and alvo  the
reaction of the State government thereto ?

SHR1 H.N. BAHUGUNA : The
hon‘ble Member has referred to some
past promiscs. I can assure him that
the promise T make today is subject to
scrutiny by him that we are locating
naptha and also sceing whether we can
have tha cracker and downstream
units at Haldia. In connection with that
we are asking for details as 12:: whﬂl]:e!r the
State government is prepared to
with ﬁu‘m; I have written to IR: Chie:
Minister of West that I pm%oae
to go to Haldia myself and invite him
there and discuss on the spot,

SHRI VASANT SATHE : In view
of the fact that tel;e hh!:m’ble Mi :;llm has
just now promised that money no
::umidﬂlﬁnnwheﬂlife of the people and
also, T believe, of our culture is concerned,
I would like to know whether has he got
the report of National Environment
Research Institute which has said that
the walers of the Yamuna will be pol-
luted by the Mathura Refinery and it will
be hazardous to the life of the people
and no amount of effort that you may put
in w’ilt prevent sufficiently this pollu-
1on

Secondly, the same report says that
the Taj w;_];dbeof mpknelg, -
over a peri 50 8 ur
dioxide that may flow f‘m the Mniun
refinery and you cannot stop it. Will
yout after 0 years talk of'shitting the Tay

and imistf on not shifting the Mathura -

refinery for al_consideration ?
What is your attitude ?
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SHRI H. N. BAHUGUNA : Sir,.
the foundation stone of the Mathaur
Refinery was laid by the then Prime
Minister and more than Rs. 6oto 8o
crores have already been spent, I can
assure Mr. Sathe that we will see to it
that not a drop polluted water enters the
the Yamuna and we will take actions
subject to satisfaction of such bodies
which are concerned with keeping  of
environment. As far as the Taj is
concerned, I have answered the
question in this House earlier. I say it
again that there are expert opinion that
the Taj will not be affected. But one
or two cxperts raised some more ¢ues-
tions. We have again gone to 1he Cum-
mittee to sec what action should be
taken.  Sulpher dioxide is one thin
which can be trcated completely an
taken carc of by solami, by so many
things, to sec that not an  ounce of
vapour can be allowed to come out.
A little more investment will be needed
for thiz purpose. So, we will take all the
precautions to see that the Taj will
not be harmed. What I would cxpect
from Mr. Sathe is that he had been as
alert as he ix today about the T'aj Mahal
when both he and I were on the
same side.

SHokT NoTice QuEsTION

Strikes d Labour Agitations
in Thumba Space Rescarch
Centre
+

SN.Q, 21. SHRI SAMAR GUHA:

SHRI VASANT SATHE:
SHRI OM PRAKASH TYAGI:
SHRI C. K. CHANDRAPPAN;

Will the Minister of SPACE be
pleased tostate :

(a) whether Thumba S, R h
Cen.gn: is facing strikes mﬁ‘:hcr labour
agitations causing fall of efficicncy of the
centre from 100% to 30% ;

(b) if so, facts thereabout and the
reasons for such labour troubles ; and

(c) the steps taken or proposed by
Government to deal with the situation ?

THE PRIME MINISTER (SHRI
MORAR]I DESAI) : (a) There have
been recemt incidents when a sec.
tion of employees of the Vikram
Sarabhai Space Centre (VSSC) resorted
to agitations incduding strike and gherao,
While the normal wgkinz of the Centre
getsi nevitably dislocated when employees
resort to such agitations, there is nothing
to show that efficiency of the Centre has
fallen from 100 percent to 30 percent,

(b} Two incidertts ooctired receatly :

(i) On June 27, 1977 a tool-down
strike was organised by a large
section of employees as a protest
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E:iust shifting of a Horizontal
ring Machine on 25th June, 1977
from VSSC to the ISRQ Centre
at Sriharikota where it was urgently
required. Normal functioning of
the Cantre was dislocated.
Strike lasted till the evening of
June 27, 1977. No untoward
incident occurred.

{ii) On July 8, 1977 about 200 employ-
yees orgni sed a gherao of a Head of
Division and of a Section in
VSSC insisting on the withdrawal
of 3 Memn of warning issued to a
helper who had attended office
late without prior permission
and, when questioned, is alleged
to have used abusive lsnguage and
threatened his  Supervisor. The
gherao eontinued till late in the
afernoon when the police g wve pro-
tection and removed 13 employees
who directly obtructed the officers,
Thewe employces were released
the same evening on their personal

security.

(c) The employees, who are Govern-
ment servants, have heen warned that
such agitarions arc in_contravention of
Government Servants Conduct Rules and
may render them liable for disciplinary
action. Every effort is being made to
ensure that the work of the Czntre proceeds
smoothly. Suitable machinery exists
at VSSC to deal with matters like
employee relations, redressal of genuine
grievances, staff welfare, etc.

SHRISAMAR GUIIA : Asan humble
student of Science, I am wery much
interested in the Atomic Research Insti-
tute, a spcaly the Vikram Sarabhai
Spacr C=ntre. I put this question with
the intention to see that ar least
in such spoeialised in.ritotes and
Centres, this kind of agitation on
behalf of the employees does not occur,
As 1 have already said that since it is
apecialised resesrch centre, the Govern-
ment should take special care to evolve
a certain kind of machinery - a reconcilia-
tion machinery-so that whenever there is
a dipute beiween the labour and the
authorities of the Research Centpe, a
prompl measure can be taken for the
solution or the redresal of the employees.
Here it has heen mentioned that i ppro-
priate machinery has set up. I
want to know from the hon, Minister the
nature of that machinery for dealing with
grievances of labour and the composi-
tion of that machinery and the objeotive
of that machinery ?
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SHRI MORARJI DESAI : In the
first place it is nccessary to see that these
trade unions cease to exist. There is no
scope for trade union activities in research
ins:iturions ; they are not irdustries and
therefore they are no' covered under that
law. They can have asociations as there are
associations of government servants under
the government servants’ conduct rules
where no owtsiders can g:t leadership.
That is what has happened there and
thercfore this kind of thing has taken
place. We have the usual machinery which
is in all g wenment departments to ensure
that the g-evancxs of employees are
heard promptly and after taking into
secount the conditivns there whatever
has to be given has been g ver. That
muchinery 15 there.

SHRI SAMAR GUHA : We expect
from the Janata govenment that the kind
of machinery should be changed; the
attitude should be changed. This kind of
a reply becomes a spacialised reply.
13 persons were removed and it says
here that they were released on personal
security. If persons arc removed, there
is m> que tion of their release on personal
security. That mesny they were arrested.
Inthat case why theword  “arrest® was not

used. Thi. <h~ws that the same mentality,
the same attitude is continung. If the
had arre-ted. the word ‘arrested’ shoul
be used and not ‘removed’. 1 want to
impress_upon the hon. Ministers one
thing. I quite agree that in research
instirutions the usual type of labour
agitations or labour relation~hip should
nnt be there. But at the same time go-
vernment should elso adopt a certain
kind of attitude, certain measures so
that the employces would be assured that
their g-ievances would be promptly and
justly artended to by the authorities. That
is why I had put the question. Unfortu-
nately the an .wer was only the usual form,
in the form in which it used to be at the
time of the Congress Government. I
want to know whether that outlook,
that usual form will be changed in the
days of the janata g vernmament.

SHRI MORARJI DESAT : If my hon.
friend thinks thit when giwernment
ch:c\bgcs everything changes, he is very
much mistaken. There are mary things
comm>n to all governments, commo
with the past g wernment. I am not one of
those who say that everything that was
done by the former g vernment was
wrong; I would neversay that would be a
totally wrong attitude,

L SAMAR SO e 7 1
apping. I was only t t
Ttntality should be changed,



29

SHRI MORARJIDESAI : You have
given  them food for clapping. We
should be careful in not giving them food
for olapgeing. Why blame them for c‘lnmipns
when they have an opportunity to .
I cannot say anything about it. 1 had
explaimed 1t. The hon. Member need
not have put the question I havesaid atthe
end of my reply : suitable machinery exists
to deal with matters hike employer-
employee relations, redressal of genuine
grievance:., stafl welfare, etc. But if he
wanl - & description of that machinery let
lum put andther question and T shall
certainly supply him wirth ir.

SHRI VASANT SATIIE : In view of
the fact that the suitable machinery
exists for the redressal of the grievances
of the employees as the hon. Prime
Minister has just now said, how i it that
the ¢nditions have deteriorated to such
an ex'cnt that the efficency has fallen
down from 1009, to 309%; after the demise
of ShriVikram Sarabhai.Itis reported that
the efficiency has fallen from 100%, to
39.% [ 1% also reported that the scien-
tist and engineeor- appear 1o be devel
ing a fear complex. 1 am a king on the
ba i of the report. Is it & fuct that the
scientists and the engineer sppeur to
have developed a fear complex because
they have received anmomymous tele-
phone cills and letters to them clves and
their famelies ? T would also like to know
whethrr becauve of these ten ions in the
local lubour,lower-class employees and the
supervisary and the techmical  staff,
because of the reduction in  efficiency,
there is any psibility of the decision ro
g:u up an orbit, 1n December next year

ing put off. What hav the Prime
Minigter got to say for thus ?

SHRI MORAR]JI DESAI : As I have
said already, there isnov lessening of
efficiency. Itis existing only in the imagi-
nation of some people. That is all I can
say. Work can be lessened for the time
being. That always happens. That does
not effect the cfficiency of the Centreat
all. The pace work is going on, The sate-
Hite work will also go on.
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SHRI C. K CHANDRAPPAN :
Sir, the Hm. Minister has stated that
when the Space Centre wanted to remove
the horizontal boring machine from
Vikram Space Centre to Sriharikote
there was a tengion. I would Iike to
inform the hon. Minister that there is a
great fear in Kerala, which is the basis of
all these troubles, that this space centre
may be removed from Kerala. Therefore
1 would like the hon. Minister to remove
that fear. That will remove the major
hurdles and the major problems in regard
to the pre.ent tense situation there.

I would also like to know from the
Prime Minister whether itis a fact that the
worker« have w0 n;)ael?' grievances which
th? have placad nre the authorities
and very uns thetic congideration
is being given to their problem:. May I
know whether the government will look
into the marter and whether the problems
will be ~olved in a manner that a good at-
mosphere will be created there ?

SHRI MORARJI DESAI : There is
no question of shifting the centre from
that State. I do not know how thic has
arisen. But what some of my friends are
Insisting is that all such new activities
must come to Kerala, to which I am never
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ing to agree. What is the meaning of it.

cannot understand. Every new centre
will have to be opened where it is consi~
dered necessary to do so and where it is
efficient.

SHRI C. K. CHANDRAPPAN : I
did not say so.

SHRI MORAR]JI DESAI : You did
not sa¥ so, but that is what you imagine.

SHRI C. K. CHANDRAPPAN : It
is not 1n my mnd at all .

SHRI MORAR]JI DESALI : I amthank-
ful to you and I am sorry to artribute 1t
to you. Bul this is what is reported to
me Thar is what  the workers  said:
(Interruptions) . Why become ‘o0 im-
patient ?

If there arc grievances which have
not been sympathetically con.adered
and i I know about them. T w1l certainly
look 1nto them. But sympathy docs rot
mean that all demand« aeserve sympathy.
Those demands which do not deserve
sympathy will recenc no -vmpathy.
Let me make it clear.

SHRI VAYALAR RAVI: The
Prime Minister mede s5tme bserva ion
regarding the functioning of the units
also, I hope he knows that I am connec-
ted with the union there. I take this
OpPpJrtunity to assure the Prime Minister
that from the side ¢f the workers, we
willtry »ur utm st to give all ¢ operation,
But he must give an assurance that
he will 1ok into the problems of the
empl-yees, The Prime Minister may
be knowing that ISRO was an indepen-
dent urganisation during the time of
Shri Vikram Sarabhai, bef re it was
taken over by the rtment ¢ £ Space.
The later leader of the CPI(M), Shri
A, K. G palan, was the President of
one unidn, I am the Presidemt «f
another union. We were functicning
there and there was no trouble. Even
the n'rmilisation has been done ver
smyothly. There is no tenSion,
have no cymplaint generally, but only
in certain_ departments there is scme
tensi®n, Only on tw»s occasions there
was some tensicn, One was on the
question of shifting, So far as the
recent gheran is concermed, I myself
did nat approve the tool down strike
by the w.rkers, I am s rry for what-
happened. But the head of the depart-
ment used some unparliamentmy words
against the workers,

MR. DEPUTY-SPEAKER : But
that is not Parlisment,

JULY 19, 1977
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SHRI VAYALAR RAVI: I cannot
repeat them here, are abusive
words, That was the provocation. My
Surprise is, the Prime Minister went to
the extent of saying that pelice protection
had to be given and so on, There is
no such situaticn. The Prime Mirister
stated that there is no wr rk being given
on ¢ atrect, I believe the Prime Min ster
has been given bafeless infi rmeticn
by the «fficers, There were three
shifts, That was reduced to «ne.

am bringing the facts befire you.
The questin is whether the Prime
Minister will verify whether it is a fact
that there were three shifts ind they
were reduced to cne and still meny
wirks have been given (n o nrrect
and alsn at the ssme time, whether
it is a fact that a delibernte witempt
hos been made by scme pecple in the
TSRO to bring disciedir to tll:u Vikrim
Sarabhsi Space Centre with un uliimste
m tive 1o shift as well as t0 mu ke sny
further expan:ion in that arca as scid

the Prime Minister imp: seible.

SHRI MORARJI DESAI : Sir,
the gharao at thet plece was ¢ rgvniged
by the unicn with which the hen,
Member 15 o pnected ind theref re,
I can understand his aps I gia fir thit,
But he sheuld not be there ot all. As
#n hen, Member he cught t0 kv w
that Government Servants cannct have
trade uni ns like this. They cenmit
have cutsiders and he is en ¢ utsider
there, nct here of ccurse. But thege
he is and as Il°ng as such «utiders
continue such triubles will o ntinue,

SHRI VAYALAR RAVI: I take
strong objection to  your stetement,
I do mot expect Such a statement frx m
Apolcpsed i Hwer He sqT
.ng use, 500
should apelcgise. I tcld him there
was no trouble because of my #ss¢ cirticn
with iz, I am 50 5crry the Prime Mini-
ster made such a statemert. If [
want to create trcuble I cen (nd wou
cannct do anythirg, De notthreiten
me, Mr. Prime Minister.

SHRI MORARJI DESAT: I
cannct prevent you here, but I csm
prevent Yiu there,

SHRI VAYLAR RAV1 : For
six Yeors there war no strike. Yeu
please leck into the files, I helped
the Gevernment, I kncw it is an
internatic nel instituticn, I wint o
mointsin  preper order there, I rm
very sorry¥, yiu canpct remd Ve me
frem there,

(Intervuptions)
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I represent that constituency and I
am a responsible parliamentarian, [
am wery sorry that cven with all my
croperation, you are talking like this,

SHRI MORARJI DESAI : The
hon. Member throws to the winds all
rules of procedure even in this House.
When [ am standing, he gets up and
talks. He hus no right to get up when
I ﬁlm speaking. I am not giving way
to .

If he dres hike that here, I do not
know what must he be doing there.
Therefore, one has to be careful about
it. He is trying to threaten me with
“all trouble. But I know how to put
down trobule, It is no use threatening
m:, [ d» not threaten him at all. I
d' not want to threaten anyb dy,
But [ d» oot accept any threats frrm
anyb Jdy. Tnat ol he must understend,

MR. DEPUTY SPEAKER : Iie
gotenatted,

SHRI MORARJI  DESAI: Ife
gt exated because there way some
consatence pricking trom intide. What
cemld T d ? Let him hear what he
has t h o1, As I said, there 15 no
place for trade um ns theae and as
there is ne plawe for  trade unicn,
there 15 no place £ r him to lead that
uni'n, Therefyre, he has to know that
and as a Memb.r ot Parliament, he
ought to set an example,

(Interruptions)

Therefoue, that is oot the question,
If what he says that there are three
shifts working, now there is only one
shift and some vther things are being
done is a fact, let him give it to me
in writing. I will certiinly enquire
about it, If I find that they are wrong
I will certainly haul them up. But if
he is wrong, he must then apol-gise.
On this ¢ondition only I will look into
it.
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Centre ns to unqio'. there will

g gy mogt  certainly. It

cannot  be . Therefore
i’nd‘ﬂt

34

SHRI KANWAR LAL GUPTA:
The Prime Minister has rightly assured
this House and the country that he
would give proper attention to all the
Grievances of government servents, Cr
otherwise. May I ask the
Minister whether he will confirm that
gherao has no place in this o untry,
whether in government instituticns,
or otherwise ?

SHRI MORARJI DESAI: That
has been made clear frcm time to time,
It does nu t require any further clearznce.
Only action 15 required. And pr per
action will be taken sgainzt every gherao.
Let me make this clear cnce end fir
all.
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Train service between Bombay
and Trivandrom

*g28. SHRI K. AN :
Will the Minister of .RAILWA S be
pleased to state

Wristen Answers 36

l‘mm Trivandrum to Bombsy to meet
the high number cf passengers; «nd

(b) if s~ whethey Go
s 10 start daily train service
ween Bombey and Trivandivm?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). At present, Nt s. 81/82 B« mbry-
Brnskulsm/Mergalk re bi-weekly Ji s.rt:
Janata Express prcvides o nveiient
copnectie ne 8t BErnokulim £ r navelurg

(s) whether Government are aware between Bimbey VT and Trivencivm
that there is lack of train facilities Central as indicated bekw ;=

Mo. 81 Jayanti No. 82 Jayanti
Jn::ta %.Js;'r:;s Janata Express

¥5' 55 D. Bombay VT’ A. 04-25

o6 10 A. Ernakulam D. 1035

No. 19 Madras- No. 374 Trivandjum=

Trivandrum Mail Ernskulam Venad Ex-

—_ press

745 D. FErngkuiam A. 10° 00

12°00 A. Trvendrum D. o 00

In addition, cne I class and cne II
class 3-tier sl coaches sre alw:
g between Dadar snd Trivendrum
Central by 11/12 Dadar-Madras Express
and connected trains.

In response to the Lu'u.k.n" t demand
from the public, it has been decided
to increase the frequency ¢f 8182
Bombay-ErnakulsmMangalore Joysnti
Janata frm Fi-weekly 10 @
daily service with effect frem 1-10-1977.

New Areas for Oil Drilling in
Gujarat

39- SHRIAHMED M. PATIL:

Willthe PETROLEUM
AND CHBM LS AND FBRTILI-
ZERS be plessed 1o state :

() the new areas selected for oil drill-
ing during the next two years in the
Guijarat State ;

(b) the in collsborgtion with
wham vurlfﬂ? be underfaken; and

ﬁshetm:l-dmdiﬁwndm

Tt

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
fRS (SI}ERI H.N. MI;LEUN;\) (hn)

juring the years 1977-78 and 1978-79, the
ONGC p":n 10 ch:"lll new explr ratory
locations st Rupwari, Jntana, Umrs,
Dashej, Amod, South Dadbar, Malpur,
South Malpur, Sarbkan. Matar. Avreh,
Warason, Khwao, Linch and Mehssra
Hom Locations at Arrey, Sutkri,
and Rajkot are also under consideraticn
for drilling during these years.

(h) ONGC will undertake this work

onpermnm on its own without

mr collaboration with any other Indian
or foreign party.

() Does not arise,
Train blntlnm on Sabarmati
Botad Line

ﬁ Sl-lal PRASA'E{NBBAI

WANS be pamed 1o state
vhahw 14 wm

ERiErS
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hether the train carryin
msz);hndmmultw;” .

hether has been
:m(il ra this rl::rd mﬁi?no, findings

thercof 3

(d) whether all the goods in the train
were damaged ; and

(e) if so, total loss suffered by the
Railways ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :(a)
Twelve ons of 657 Up Goods
train dar:i;:s between dhigram and
Sabarmati stations on 19-6-1977.

(b) Yes, sir.

(c) Yes, sir. The 1eport of the
Ingquiry Committee is awaited.

(d) No, sir.,

{¢) The cost of damage to the goods
has been estimated at approximately
Rs. 5,000/~ and to Railway property
a1 Rs. 65,000/-.

Imports of Crude, Petroleum
and Petroleum Produets

*532 SHRI DHARAMA VIR VASI-
SHT: SHRI MANORANJAN BHAKTA :

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) the steps if any taken 1o cut down
the imports of crude ol, petroleum
and petroleum products in  view of
iﬁiu on our foreign exchange reserve;

(b) the steps taken and the succtss
achieved in striking rupee-bas’s e
ments, if any for the import of these
items together with the names of countries
and the nature of the agreements reached ?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTI-
LIZERS:(SHRI H. N. BAHUGUNA) :
(») Although the demand for petroleum
products in India in the past (1968-69
to 1973-74) had been rising at & com-

? ﬂ’ulme gf B9, annum, a nuni‘ber
A messures
been taken in t w?k‘é of the no-

mengl increases in crude prices since
a?ntocurb the inessential consumption

petroleum products without affecting
essential needs of the economy.
Amongst the important messures are :—

(1) Efforts are being made to increase
it ik

?-

-t
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crude in the Bonmﬂ“mwe
ares, the prospects of self-
sufficiency have improved.

(ii) Fiscal and regulatory measures Live
been taken to cu;mt consUmMpILD
of motor fnohue. kerosene end
diesel and increase the production
of naphtha for use mainly as feed
stock for the fertilizers and petio-
chemical industrics,

(iii) Through wvaricus optimisaticn c¢3-
ercises, the yield pattern of crude
in the refinerics has been adjusted
to get the maximum yield of middle
distallates (High Speed Diesel,
Kerosene etc.).

(iv) Considerable switch-uvar  from
furnace vil 1o coal has been echieved
in various power plants of the
country.

(¥) Major industries consi ming furnace
oil have been adviscd to wdopt
measures for improvimcert of «ffi-
ciency in the use of fuirace oil.

(vi) Studies for greater «fficiurcy in
utilisation of high specd diesel
in the transport sccior hsve becn

initiated.
(vii) State Governments have bun
advised to  statutonly impose

speed limits for passcnger transport

vehicles within cities ard mﬁ"ﬁ.
and on road transpoit vehicles
in order to achieve tfficiency in
diegel consumption,

(viii) State Governments
been requested to control goqd.
and passenger vehicles with high

have also

smoke exhausts.
(ix) An improved kerosene wick siove
has been devised the Indian

0il Corporation Lid., essirg
a thermal efficiency of about 6c%

&5 compared to the normal theim

efficiency of about 4o to 45% in
similar kerosene stoves.  This stove
is expected to reduce the keioscne
consumption by about one-third.

(b) The following bilateral 1rede m}
angements exist covering iwyott o
crude oil and petroleum producis durirg
1977 on rupee-basis;

Item Country iguni‘mio‘z
tonmnes.

Crude oil U.S.S.R. 10

Crude oil Egypt . o3

Highs diesel/
lﬂ:nm -« USSR 14
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Doubling of Delhi-Ahmedabad
mm

D. DESAI : will
M%.'nhter of RAILWAYS be plened
to state :

when does he expect to complete
t.hlE.)dwblmg of the Delhi-Ahmedabad
line;
(b) whether he cxpects i vement
in train services folﬁm:mx: work;

(c) if so, details thereof?

‘THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (c). th of Km. out of
the total Iengt of 933 . of Delhi-

metre € mute is already
doub:lcd. Aitc-rmti proposals  for
increasing the line cnpu:g on the
routetomaetthefrowmgu C require-
ments are current der consideration.

Setting up of a net-work of
Fertilizer Plants

g SHRI D. B. CHANDRA
GO ; Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Governmenthaverequested
certain foreign firma to set up a net-work
of fertilizer plants in the country; and

(b) if so, the details thereol?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
%.gZNERSs(SHRIH N. BAHUGUNA) :
a, 0y

(b) Does not grise.

Book Stalls on Rallway Platform
by uulpleyul edumml persons

*535. SHRI C. K. CHANDRAP-
PJ\ : 'Will the Minister of RAILWAYS
plnud to state :

a) whether Gowvernment are conti-
n the policy o{ .ivin. facilities

_ltnlh on thcu?;ﬁwny platforms as
s part of self-employment scheme;

(b) if so, how many le of this cate-
mluuben'hn: facilities in the
years, year-wise; and

JULY 19, 1877
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(c) whether Government have sny
proposal to further this scheme
uo thuinfntm book stalls run

ywtln wi?replaoe the ﬁ". book sellers
who are monopolising the trade on
Railway platforms ?

THE MINISTER OF RAILWAYS
PROF. MADHU DANDAVATE) : (a)

is facility has been given to unem-
ployed graduates.

(b) Dlmng 1 s :gjf and 1976,
bookstalls n atted to 10,
10 and 41 unemployed graduales res-
pectively,

(¢) The present policy for the award
of bookstall contracts at railway stations
is that all fresh allotments of bookstalls
will be given to individual unemployed
graduates within the uge group 18 to
30 years, their partnerships, associates
and cooperatives, at :

(i) stations where there is no bookstall
at present but a bookstall may be
considered necessary in future;

(ii) new stations which may be opened in
future ; and

(1ii) new platforms added after 1-1-1976
to existing stations, even where
there ia already a bookstall cont-
ractor.

Bookstall contracts at 256 stations
have already been emmarked for the
unemployed graduates, their partnersi irs,
ussociations and cooperatives. Bascd on
the response from the unemployed
graduates nnd thur rezfou-mnce in
running contracts, 4
decision wﬂl 'be_nktn on this subject at
an sppropriate time.

Reservation of Berths frem
Calicut

*536. SHRITULSIDAS DASAPPA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are gware
that the travelling public js sufferin

(b)thalurinﬁmdmhhﬁb &
Groversment. . propose * ito

mMgmemwthu
four cities ?
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THR MINISTBR OF RAILWAYS
OF, MADHU DAND.

earmarked for passengers secking res-

AVATE): (a) ervation gt Calicut for Delhi, Madras
present, the fi qumn)irz Bumbnymd(‘-ﬁmuw '
Train Ne. oo —
First class, Second class
For Madras Cenrral . . No.2 Mail ) . 4 92
No. 28 West Coast Express 2 25
For Bomiday VT No. 28/14 Jenata -— 18 (in through coach)
No. 84 Janata (Bi-weekly) -— 90
For New Delhi No. 131 lmmi Jamn (s d.'ys
inaweek) . . —_ 58
No. 28/15 G.T. . . T ~ (in through coach)
For Hourah f » Mo, 142 Cop mandal Express -— 4
(Bi-weekly).

(b) The quotas mentioned above for
Bombuy, Dethi and Madras are consi-
dercd adequate to cater to the present
level of traffic «flering at Calicut. For
the faiility of Howrah bound passengers,
however, 1t has been decided to allot
& quota of 2 second class sleeper berths
to Calicut with effect from 20-7-19%7
by Mo. 38 Madras-Howrah Janatu
Expres..

Pripe control on medicinea of
common use

"'73,! SHRI OM PRAKASH TYAGI:
w the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

8) Imhcr he is aware that bith the
indigenous and foreign drug maenufac-
turers are charging arbitrary prices of the
medicines of common use, thus endan-
gering the lives of poor patienw

(1) if so, whether Government pro-
pose 10 control the prices «f the medi-
cines of common use; and

(<) the time by which it would be
ont ?

THE MINISTER OF PETROLEUM,
ZERS

CHEMI FERT.
SHRI H. N. BAHUGUNA) () to (c).
prioes of drugsare already statutorliy
controllod under the provisions of Drugs
(Prices Gontrol) Order, 1970, The prices
once fixed by the

under
rhsuido:duumthe adbnhel
of mu Government. The mm}‘f

uhh-.mndmofdm“ﬂmh

the Indian and f reign drug minufictu-
rers, therefore, does not snze,

Small Scale drug menuficturing units
having turn-over not excceding Rs. 8o
lakhs are, Imwwr, Et preient exempt
from the purview (f Drugs (Prices
Contrel) Order, 1970.

Licence for constructing a chemical
plant at dia

*538, SHRI SAUGATA ROY: Will
th: imm:rnf PETROLEUM, CHEMI-
AND FERTILIZERS be pleesed

10 Sﬂ&

(a) whether HinduStan Lever hes been
granted & licence for ccnstructing a
Chemical Plsnt at Haldia; and

(b) if 50, the progress in the preject
so far ?

MINISTER OF PETRO-

UM CHEMICALS AND FERTI-
LIZERS (SHRI H, N. BAHUGUNA):
(a) and (b). Yes, Sir. Hindustan Lever
has been granted a licence for the meny-
facture cf Sodmm l?lu sphate at
Their application fcr impcit of

capital 'gcods hss been clesred, Lind &

the prejest lna been acquired apd
orders for ag% of lndinmas machinery
have been a worken

the slee busmud.
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Oil Drilling American Com-
ml:,hm'

*539, SHRT ANANT DAVE: Will the

. Minister of PETROLEUM AND CHE-

MICALS AND FERTILIZERS be
pleased to state:

(a) whether the American companics
have started «il driling in the Kutch
regivn in Gujarst State;

(b) if s°, the prgress thercod;

(c) whether any ¢ ntract between the
Indian Government and Amcrican com-
panict, was signed fir the purpise;
and

(Ayif s, what are the termy amd
condili ns ¢ [ the contract ?

THE MINISTER OF PETRO-
LEUM, CHEMICAIL.S AND FERTI-
LIZERS (SHRI H. N. BAIIUGUNA) :
(a) w (d). A contract was aworded «n
Mey 24, 1974 tv Reading and Bate
Group of USA [ r ¢ il exploratic n « f the
¢ nunental shelf in the Kutch basin,
The mam featurcs of this contract, inter-
alia, were given in reply 1o Unstarred
Questicn No, 1238 answered «n June
21, 1977.

The ¢ ntractor ¢ nducted rec. nnans-
rance seismic  survey/deterled  scismic
surveys during October, 1974—May,
1975 and commenced drilling « £ a well
m Outober, 1975. The wrll was drilled
to 1 Jepth of 4500 mts. But had 10 be
abanioned ns a dry wellin Januayy, 1976,
Having fulfilled the obligaticns f r Phese
I of the c ntract, cxmpriting thice years
ending 31-7-1977 and not havirg dis-
covered hydrocarbrns in this batn, the
contiactor cxercised the opricn for rep-
minaii- n ¢t the ¢ ntract offective Inm
1-8-1977.

Results ¢ f the surveys and drilling cor-
ried out by the Contractir in « fish e
Kutch arc being evaluated by the ONGC
on which would depend the possibility
of further cil exph riticn 1n the basin,

Nationalisation of foreign Firms and
abolition of brand names of selected

*540, SHRI S. R. DAMANT: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether nationslisation of foreign
firms and abolition ¢f brand names of
selected drugs were recommended by the
Hathi Committee; and

(b) by what time these will be imple-
mented ?

JULY 19, 1077
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THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
L (SHRI H. N. BAHUGUNA):
(2) and (b). The Committee on Drugs &
P wicals Industry in their repcrt
recommended by a majc rity view that the
multi-naticnal fims shculd be taken
over forthwith. It alkw reccmmended
that, having regard to the pretent stage
of development of the drugs industy,
fi r the purpose of FERA guidelines this
industry shiuld nt be cligible fir a

ferencial treetment for ilems :peci-
zd in Appendix-I w the Industris]
Licenring Policy. 1973, Fireign undiy-
takings operating in this country should
be directed to brirg dt wn their equuy
to 40%, foythwith end turther redvce it
PrUgressively to 269;. In regard w sl -
liticn of brand names, the Committce
have recommended that brand nemes
should be abolished in & phesed manrer
and that a begnning sheuld be made
for a change-over to generic names stert-
ing with the 13 Jrugs identified by the
Commuttee. The recommendations of
the Committee are under consideration
and a fina] deciticn is hkely to be taken
soon,

Use of Placentas and Placental Blood
in Manufacturing of certain

*541, SHRI K. PRADHANI: W1ll the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS bhe
pleated to state:

(a) whether humaen  placentas «nd
placental bl od are being used fir the
indigenous manufacture of certain meci-
cines for treatment « { jaundice, messhs,
mumps cte.;

(b) whether ary resezrch h: s been e n-
ducted in this regasd: and

(c) whether £ny drugs have Since been
patented and 1f 0, the details thereof ?

THE MINISTER OF PETRO-
LEUM, CHHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
a) Yes, Sir, fcr the manufecture of

uman Gemma Gl bulin,

(b) The manufscture of Human
Gamma Globulin fiom Human Placenta
and Placental Bicod has been well estab-
lished and no research is required to be
conducted on this particular espect.
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Constrvction of sheds of Porters

*542. PROF. P, G. MAVALANKAR:
Wiﬂs the Minister of RATLWAYS be
pleased to State:

(r) whether Government are consi-
dering anv pr. prsal to construct scme
residentiel open commen cheds at -nd
near imp rtant bigger railway staticns
f>r the convenience ¢ { the hundreds ¢ f
* helterlese end helpless audhorised railway
p rters; and

(b) 1f 5, the salient features there-
of ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE : (a)
und (b). There 1s rul‘fr p sal o provide
residentia] accomm dari n fir licensed
porters at_and nedi panwey Statioms,
However, Rest Shelters with beths and
drinking water facthtics are being pro-
videdon a programmed basisatimp rtant
railway stat1ns for the use of heenwd
porteis.

writfaa AW ¥t TAET & Yram § qAew
| TR TTOTX WY wC A gwra
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(v) wfufer W fowmifed fawra-
di § o ey, Wi ot fri o

§ s
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3929. SHRI PUNDALIK HARI DA-
NVE: Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have received
a written representation of the Employees
Association ¢f National Reyon Ct rpora-
tion of Bombay dated 315t March, 1977
regarding gross mismanagement in the
concern;

(b) if, so what action have Government
taken or porepose to take; and

(c) if Government have taken the ac-
tion, the result thereof ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SSiHRI SHANTI BHUSHAN): (a) Yes,

T.

(b) and (¢} The Company Law, Boird
has already taken a decision on the 11th
July, 1977 appointing 8 Directors on the
Board of the Ccmpany under section
408(1) of the C mpames Act, 1956.
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Offihore Ol loration in
Rmﬁzl

1932. SHRT BAPUSAHEB PARU-
L‘B&AR: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILLZERS be pleased to state:

(a) whether off-shore cxploration in
Ratoagir! srca on West ciast of Maha-
rashtra State has yielded any promising
result from the exploratory well;

(b) if so, whether any decision o
it furthe loration in that

¢ T exp
area has been taken; and

(c) the number of wells proposed to
be drilled and the prospects there:{ ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) to (c). The results from the one off-
shore exploratory well off Ratnagiri area
MTO been ﬁnchmve. The datafrom .tlhe
geological Seismic surveys as also
from the drilling of the well arc being
evaluated on which would depend further
cxploration in the ares.

Labourers ind into pilferages
mm»gﬂmw

. SHRI JAGDAMBI PRASAD
YADAV: Wil the Mistster of Bage.
WAYS be pleased to state:

the details of labourers detected
indaaging 13 Ppt e Soeaed

Sheds at Allahabad and Parcel
Office at Aliahabad during the last
years;
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(b) whether cases have boen registered
-niu:v such lsbourers under Railws
property Unlawful Possessicn Act;

(c) whether such labourers f und in-
duee ia licage et i i

ative
functioning at Naini andA}hhnbnd; m

(d) if 50, what actlon has been taken

a " ;he Socicties fir cmploying cri-

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
N . of labourers detected indulging in
pilferagesjthefts during the last three
years are as under:—

Maini Goods Shed

. . 4
Allshabad Goods Shed 14
Allahabad Parce] Office L]

ToTAL , ;:
(b) Yes.

. (€) They were w. rking with the Socie-
ties but after they were found indulgirg
in pilferages/thefis, thcy were removed
from service and sre no lenger in
service of the Cuvoperative Sccicties.

(d) Docs not arise, since the labx urers
concerned were removed frem service
by the Socicties after thcy were found
indulging in pilfersges/thefis,

Mathura refinery and its ancillary
units,

3934. SHRI SATISH AGARWAL:
Will the Minister of PETROLEUM
AND CHEMICALS

AND FERTILI-
ZERS be pleased to state:

(a) when willthe Mathura Oil Refinery
complex start producticn and is it I gging
behind the targetted schedule ¢ fits imple-
mentation, if so, what ere the reax ns;

(b) whether the Central Goverrment
or the State Gdvernments «f Rajasthan
or Uttar Pradesh made mony surveys/
proposals to list the ancillary and d¢ wn-
stream industrial units ¢n the besis cf
this refinery, if so, what acticn is taken
or preposed now, if nct, is there sry
proposal for such a survey; and

(c) whether Government have decided
that ies to the refinery should be

£ the Mlhgnh Rt Rajastber, which vt
W
Mathura f
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THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
E..‘%ZﬁRS (SSRSI H. hll'c BAHUGUNA):
a pert chedule a ved by the
G vernment Mathura l!gr:ry is 1 be
mechanically complited by the end of
1979 and ready for commissic ning by
April, 1980, The implementati n ¢ f the
Prject is keeping to the schedule and
a5 on date the abave target date «f com-
missioning the Refinery appears quite
feasible.

(b) Vanwous egencict of the U.P,
Gvernment heve been in touch with
I10C Project authoritics for setting up
of ancillary and downstream indu: tries
based ¢ n Mathura Refinery, In wiew . f
the type and design of the Refinery, ne
ancillary indus try cun rolely depend up n
the needs f the Ruﬁmry: Accordingly,
the setung up « 1 <n ancillary comples
f r the refinery was n~t f und fec:ible.
Mathura Refinery will produce petreleum
products such as motcr gaw lire, ker -
senc, aviati n turbine fuel, logh speed
diesel and fuinace (1l The Refinery will
also  produce seme re'ndual products
(1w sulphur heavy stockfhot  heavy
stock  which 1 already carmorked :a
feed sfock 11 the fertilizer plants ar
Nangal, Bhatinda and Panipar. Tw»
unity f v the manuficturing «f Carb n
blick based on a prduct called clarificd
1l have been pop sed; one at (haziabad
i ths private sect: v ond an ther under
tae U.P. Industin] Devel pment C -
py-atqn, In eace 1fler the manufacture
of met r geoline and .fter meeting
1+ r-quiremeat i £ tilizer plants, exi-t-
1ng «r under conntiuction, any furplus
Naptha beeomes watlabl, the cverues o f
utibzan n «f such surplus Nopthe will
be explo.ed.

(c) Does n t anine,

At ot fawy aret wm w1
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Rail link between Oral and Phaphund
Via Jalaunuariya

936. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of RAILWAYS
be pleated to state:

(a) whether 1t 15 a fact that Lute Shri
Lal Bahadur Shestri the then Minister
of Railways had assuied the petple o f
district Jalaun f. r linking Orn1 t¢ Phi=
phund via Jalaun-Auiiya in U.P, by v n-
structing o new pailwey line;

(b; if so. what steps Governm.nt have
taken in the mutter;

(a) whether Government are aware
that thepe is no other rail line which
cin caWr te the need ¢ f this area; and

{d) if 5 », what steps Government pro-
pse to take to construct this linc in
view of its imp-rtance f r movement
uf pagsengers and goods to the biggest
two main Mandis of Jalaun and Auriya ?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
and (b). G vernment are not aware of any
agsurance having been given by Late
Shri Lal Bahadur 8 hastri regarding eong-
truction « f railway line frem Orai to
Phaphund, However, a treffic survey
for construction of a railway line from
?gral to Jalaun was undertaken in 1957-

(c) and &i‘,n Due to paucity of funds
it will not ssible to cnsider cons-
tructia of rdl’:t:ﬁllhu between Oraiund
P stage,
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Concession. for hill station retsrm
journey tickets from New Delhd

3937. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether there is any prop salunder

v 's condide to give con-
cessions on hill station yetumn journey
tickets for the passengers travellii g from
New Delhi to Simla and New Delhi to
Pathank.t and Joginder Nagar tn Hima-
chal Pradesh;

(b) if so, the details there f: and

(c) whether G vernment pr p se
m.ke Hill ¢ ncessi n tickets availblef r
th: passengers for thewr jo urneys to Tall
stations covering a distance «f 400 and
mure km. 45 was avail ble earher ?

THE MINISTER OF RAILWAYS
(PROF : MADHU DANDAVATE): (1)
and (b). Hill concession retuin tickets at
1} single yourney fares f r 15t und 2nd
class  are infriducel from Year
year. F.r the picsent, this faciliry is
available upto 3rst December, 1977. [tcan
be availed by passengers travelling two
Simls, Puthanki1 ond J ginder Nagar
ratlway stati 'ns frem Juy to Septumber,
1977 (rom statons from where the charge-
abl: di.tance 15wt less than Boo kms.
and fiom Oectober t+ Dicember, 1977
from stati .ns where the chargrable
distance 15 not less than 500 km. Ac-
cosdingly, this concess «a can be availed
fiom New Delhi t+ Simla and Joginder
Nigar dwing Octiber 10 December,
1977 *aly, It cannut be av iled from New
Delni to Pathank't as the chargeable
distance is less than so0 km.

(e) Nr,

Proposal to put restrictions on
expansion of big business houses

3938. SHRI VAYALAR RAVI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
State;

(a) whether thete is any prop sal t
ut restrictions vn the expansion of big
usiness hsuses in the country;

(b} if $3, the details of the proposal;
and

(¢) the acti>n taken therecon ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
3 :(a)Apart
m the restrictions alre imposad
ander the sumeme indwestciel
policy and «grvurhsto check the gro

of big business houses as provided in €
MRTP Act, there is nc prc pusal at pre-
sent to put any additic na] restricticps ¢n
the expansion of such houses in the o u-
ntry. However, a high-p< wered Bxpert
Commirtee hes recently been tet vp by
the Government to underts ke, inter alia
a comprehensive review of the MRTP
Act :nd 1ecommend chrrges which aie
required to be made in the prceedun:.
idminismtim and opereticn « f the ssid
ct,

(b) and (c). Dces mnot arite.
wiate & o gkw oW AT W i

3939. st vww oY : ;v fuf,
@ Wit wewt w@ /AT g FaE 8
7o w5

(%) |1 & F WOE ¥
o §RW IT9 g v §w warfew
F7 gEErHr &7 AT W9AT ATETA-
@ §TE gWT R,

(&) afz gr, @Y 39 R a@wET X
AT 9% T FEARE! AT E; 6T

(m) @ woFTT T fAET Wi
¥ I gEw T 49 wgrfay S
FTg?

fuefi, sara Wit woaelt wvd st (ot
wife wwew) : (%) ofr g
e e wafanay ¥ nw ggraa
qarae, 1976 ¥ A fe o, 1077 &
ST ot 9T |

(@) =¥ (7). quwag, 1976 ¥
ANAITE LT AT GUT 9T 4G TIT FIHR
& i, Se% faare oM & fag dw
fear maT 9T 1 TIT FORTT§ HTA,
1977 ¥ woAT A gAT HOr gWA A
W ®Y ¥ (W WU 9 I§ qE™
& o@ ¥ Y oY fF @7 oY ¥ et
ST EY T ¥y O Hfs €Y orrgAT )
IE A T TR ¥ A ey
wrr aff ger
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wilt con W gt & wiverwit &
fwy 3%

3940. st wwm fay wiygwm :
w7 W AT g wark o guT w9

(%) wr ==t grar & fag ow-
Ry mfedt & wommeamy ¥ 3% gmyde
3Ty w1 o o & ar Jwd w9 W
WAL T e ey §

(w) foodr 2 a8t § fead 3%-
o WY 59 WIoAaEY §1 39T fiar m
T 3% 3H ¥ wd s of

. () W goeTe wT faee s
feafa & Sm  faw waafeEl 1 o
gar ofissft 394 & mfedi & Wiam-
qmEt & wavg w7 %7 fEAT T IRR
wTHEr qv gAfaETe £7F w1 &; WX

(w) afe g, av #ar 7 3® W
gaTw & w7 feq wv &; ofx &, &Y
sl A s g ?

W AR (e Wy dEM) :
(%) ==t g0 & mfsai § wom-
gy w1 waeg, W gra faania &l
qr wlr g @ wrEdz SFETd ETO
femrsar g1

(@) fae@ &t aul® ataw WA,
W WET At % 4 SEE R
wfea fFT & 7 3®F 5 1w
wafs & fav mwrw vt 9 fxw @
% 1 wwriwere gl & faea #,
ZHETg &1 “gdmd & feg dard”
Wiwd 34 TEEEd §, gk T
waTaT §, AT qEAT R

() wraramTe ¥ o BT G
gfeew W 9T "qE-aw, @E WO
g % fag wré 3o evfen i fem
w97 |

(w) ww woff 931
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Comstruction of overbridgesRafl
bridges/level crossings on
ari Trivandrum &m
?ﬂa. SHRIKUMARI ANANTHAN!
Will the Minister of Railways be pleased
to State :

a) the number of overbridges/Rail
bélig vel crossings being constructed
on yakuman-Trivandrum line;
. (b) the estimated expenditure to be
incurred on the approach roads for the
level crossings and the amount the State
Governments have agreed to share ; and

(c) the time by which the first phase of
the line will bl:ycompletcd ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE:
) No. of brid,

) 6. of wnder teidpes %

No. of railbridges 341
No. of level crossings 82

(b) The estimated expenditure to be
incurred on the approach roads for level-
crossing in ‘Trivandrum-Kanyakumari
section is Rs. 13°26 lakhs, The entire
cost 18 10 be borne by Ral.lwnmand no
gorntm of the expenditure is to be shared

y the State Government.

(¢) The first ﬁhm of the line from
Trivandrum to Negercoil is expected to
be completed by 1979,

Train from to Viramgam-
Gandbidherm

3942. SHRI ANNASAHEB
GOTKHINDE : Wil the Minister of
RAILWAYS be pleased to state :

(a) Whehter there is a demand for a
through train from Kolhapur to Viram-
gam-Gardhidham and vice-versa ; and

(b) if s0, the rection of Government
thereto ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE ):

(a) Yes,

b) The proposal has not been found
f::ﬁible for lack of traffic justification.

wruT & Mz 2w aw v fewwr 6
@ of

3943, st wft W ¢ wT N
HeY qg wemy ¥ g wew R

(%) wv FWHH FRNT A
Mz wd 2w aw w0 feg dw W
AR R TG R qfrgm e ¥
fog wr v & §
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(w) wfr gt, oY w7 v oo
ET (@ wrgw w8 ot e o aeed
¥ four W eomy & R Wi
frgr TeaT wEwy g wrdem; Wi

(n) afy g, & w&1 goOTC W7
fawrcam ey v @ 78 9w WA
o o wwcrer g ?

w Wit (sre wg WEAX) : (%)
ofr gt
(&) =¥ (7). wo 7} gaam)

sirenft twd eww e Jafeqw
famtor & g dromr

3044, ST TM WO @ FGT W
Al ag T &t gor w4 fF oy
FaTwIw ¥ Jrayy Fadr ¥ wrordy R
8a7 91 Jufr g7 &7 fwin 50
w1 awar g ; weafrg Arey e
ar farfraa w2 fean smm ?

Wl (sho wg wEW) :
aaa @@t s wg@w  frarode
T &

Elections to Lok Sabhs and State
Assemblies

394 SHR] B.C. KAMBLE: Wll
the M!miatu'of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state @

(a) thetotal number of scats each poli-
tical party ntglou&ur individuals wonin
recent Lok Sal ectionsand Assembly
Elections in each State and each Union
Territory out of (i) reserved seats of

cheduled Castes and Scheduled Tribes;
snd (ii) general sests ;

cenl ufvotuudi
(D)PH' lli* Jolidﬂl

mentl cbunl .1
suumauﬁm":" s ™

(c)hwdoﬂ(gﬂl'n mentjoned in
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OR LAW, JUS-
FAIRS

TICE AND COMPANY  AF,
(S%gu W EHUEHAN ):
ed and will be laid ;301“ ‘mmﬂw'
House.
Represeatation by B.D.R. Rail
users' Mud:;u. Buhum
3946, SHRI BIJOY MONDAL :
Will the Minisur of Railways be
pleased to statc what action is being
taken by his Ministry on the representa-
tion submitted to the Rulway Minister

on the toth Jane, 1977 by the B.D.R.
Railway Users® Association, Bankura ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
The Bankura Damodar Railway Users?
Association has represented about the
f uge c mmm « f Bankara- Raingenj
ine to broad gauge and its extension up
to Tarkeshwar. They have been advised
that it will not be possible to consider the
resources.

Wrerant ey FreaT AET W o
WX | ATHA W €W TU TR §
TR F W

3947, oft wdfeg wif 2w :
T W AT ag qATH AT HIT SG
fs

(%) w1 ArATH-HET-HIEIT
HET 9 JEA F1 TE AT aEoN
FTHFW U FA & T[T ®E AT
T gL R, AR

(w) afx g, @t fead W &
AUA ®A WX FC T 4T IT 9
FOIC ¥ wr sdarr v g 7

™ et (o vy M) : (F)
ot (@), frwmA-we - AT
ffze wagm W1 W A ¥ qwaw
T R Q@ F& & at ¥ 0% yoaw
ot ¥ 9=5-77 8 TAwE drad
WTe SR, AW § AT GET 4 6
qfcitwar &1 i\ g0 v ¥ faxg
qu  ware fear av oy §, dfer oy
el of gawewaT T firde whwr |
seqary dvre o gy v foer
L1
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Institute for Constitutional and
Parliamentary Studies

VASANT KUMAR

P. IT : Will the Minister of LAW,

USTICE AND COMPANY AFFAIRS
pleased to state :

(a) Whether it is a fact that there are
complaints of malpractices, mismanage-
ment and victimisation of Research
scholars and admunistrative stafl at the
Institute for Constitutional and Parlia-
mentary Studies (ICPS) at Delhi ;

(b) howmuch grant or financial assist-
ance is given by the Law Ministry to the
ICPS;

(c) how much grant or financial assist-

ance ICPS received from Foreign
Foundations; and

(d) whether there 18 a proposal for the
take over of ICPS by the Government ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
%SHR%_ SHANTI BHUSHAN ) : (a)

es, Sir.

(b) During the financial years 1969-70
to 1975-76 the Institute rccmvecl
frnm the Mmmry of Law, Justice and

flairs (Department of a

Erm flairs) annual grant-in-ad

2 lakhs and Rs. 4 lakhsin 1976-

(c) According to the available informa-
tion during the period 1967 to 1970 the
Institute received a total grant of about
{74,!2,?00 from the Ford Foundation,

(d, No, Sir.

Non-Payment of overtime to staff
of Assvati Railway Station
(Central Railway)

3949, CHAUDHARY HARI RAM
MAKKASAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether for the last three years no
ment of overtime to the stafl of
K" ol Railway Suion (C.R) s Poca

(b) whr.‘ther in spite of several requests,
the concerned staff did not prepare the
b:]is of overtime for the above period ;
I

(c) Ifso, theaction being taken in the
matter ?

?Hﬂ MINISTER OF RAILWAYS
(P ) F.( )MAII’)HU ANDAVATB)
to (¢ ayment of current over-
‘e due to the stafl of Asavati Railway

JULY 19, 1977
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Station has been made ly duri
the last thna ?u. 4

be ]md 'l‘hi m e

taken necessary steps to arrange for
thne payments to the tmpaoyeu‘::m-
cerned as early as possible,

hkm:-lﬁltﬁnm

3950. SHRI RAM VILAS PASWAN:
Willthe Ministercf PETROLEUM AND
CHEMICALS AND PERTILIZBRS

leased to state the number of
Harljans and Adivasi emplcyws «n
Varirus  posts  categery-wise in  the
Barauni Oil Refinery ?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILI-
ZERS (SHRI H.N. BAHUGUNA) :
The number « f Scheduled Csstes «nd
Scheduled Tribes emph yees on vigio v
pusts categ ry-wite in the Bajauri Refi-
nery is as { LOWS =

SCHEDULED CASTES
Scales Rs. 7251405 No.
Instrument Engineer . " 1
Mechanical Engineer . s 1
Scale Rs. 400826

Stock Verifier . . : I
Mason Gr.1 . . . I
Scale Rs, 355-683
Boiler Operator ‘B’ . . 1
Operator ‘B’ . . 5 I
Technician-1I (Maint) . . 2
Mason Gr. IT . . . 1
Scale Rs. 300—570
Operator (Fard 8) . . ]
Jr. Teacher I . . f I
Steno-Typist . : . 1
Sr.Cletk . . ' 1
Technician-I1I( Elu:t) . 2
Operator 'C' . . . 3,
Tech, Gr. III (Rigging) . 3
Tech. Gr. III (Automant) . 3
Mason Gr, IT1T ‘e . 2
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S

Scals Rs. 2435—i40

Boiler Cleanier .
Tech.~1V (Blect.)

Tech. IV (T.C) .

Operator ‘D* .
Chamberman .

Tech. IV (Maint) .

Rigger =

Tech. IV (Imst.) . .
Plumber-IV . f '
Typist/Clerk .
Jr. Teacher-11

Scale Rs. 215—376

Simpler . . f . 4
Spl. Yardman . . . 14
Dup. Machine Operator . I
Ferro Printer . : . 1
Lo2> Shunter-cum-Helper . 3
Yardman . . . . 35
Cwk-Bearer . . . 2
Helper . . . ' 1
Scale Rs. 180—277
Bus Conductor
H :lper, Labour Mazdoor
Hospital Attendant
Maleria Khalasi .
Mili-cum-Chowkidar .
Moessenger . v
Sweepers . . .

B o N WA W NN e

E”Huwth

SCHEDULED TRIBES
Scale Rs. 102§—1625

Senior Mech. Engineer, . T
Scale Rs. 400—326

Head Mistress . . r
Scale Rs. 300—570

Staff Nurse . . B . 2
Scale Ri. 245—440

Tech. IV (Inst.) . . . I

Typist/Clerk . N - 2

Jr. Teasherell . , 6

Scals Rs. 180277
Helper, .

% Ty 9T 5w ¥ wfiew wwer &
we o} quafier afirerdt

3951, oft gfcver wgme : WO
tw WAt 7E FATH ¥ T w o fw e

(%) w7 qofax twd, ARAg
¥ qu ot Trorafag wiewrdr ¢ av s &
20 a9 ¥ OF ! T 97 wF FT @

1)

(w) afz gf, At I = we
w1 § W1 F O g e qv fead ant
TTH @A RTSTOE
it

(7w) s=e 7ro @ ary ¥ w|r
FrATE ¥ w7 fawe g ?

T At (o Ay gEwR) : (%)
oY g

(=) WYT (7). Tt gw dwar 65
2 1 O wfumrfedt oF I oF amaz
WA Tt aafg e gwred -

sEut 5
6 Al ¥ 8
7 a5l & 13
syl ¥ 13
CELIE ] 5
1o a5t & 4
11wty 8
1209t & >
13791y 2
lawl & 2z
15 qal & 2
19wt & T
21wl @ 3
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wfrwrRen & o carr aT R ¥
€ wmer wafer frwifer 7ft o vt
¥ | swrefae wrrvwaTe B ff s
# cud gq vy fisd wid

Excess Production of Bulk Drugs

3932, SHRI S, R. DAMANI :
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) the number of caves with their
details that have come to  the notice of
Government about excess production
of bulk drugs and some non-essential
drugs outside the licensed capacity by
f reign drug units during the last two
years;and

{b) the actirn Government  have
taken or propose o teke pgainst such
erring units ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
( SHRI H. N. BAHUGUNA ) : (a)
Tnformati »n regarding preducticn « f bulk
drugs in excess of heensed capacity
during 1975 and 1976 15 being collected
and will be laid on the Table «f the
House as soon as  possible.  The

roduction of drug fermulatic ns is not

cing m nitcred at prefent.

(b) Tne question of excess pro-
duction f drugs and pharmaccuticals
was ¢ nsidered by the Committee «n
Drug; and Pharmiceuticals and  the
Chrmmittee’s recommendativns «n the
regulaticn of cxcess capacny in 1cgard
to bulk drugs are under the ¢ nsidera-
ration of Government,

Conversion of Metre Gauge Li
into Broad Gauge

395,?. SHRI1 K. PRADHANI : Will
the Minister of RAILWAYS be pleascd
to state :

(a) what is the total mileage of metre
gauge railway lines in the country and
whether any scheme for their conversion
into broad-gaugeis under Government's
©nsideration;

(b) the time lik:ly to be taken fir the
conversion of the entire metre gaupe
dines into bri.ad-gauge : and

Ec) the factors which determine the
rity for conversicn ¢f metresgauge
nw broad-gauge in a particular arca?
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THE MINISTER OF RAILWAYS

EPIIOF. MADHU DANDAVATE):

a)and (b). The total route length
of metre gauge railway lines in the
country is 25,426 km. The oost of
conversion of all these liner to brcad
guage will be excrbitant and no target
can, t::tl.‘t‘t‘ﬂ, be fixed for their con-

(c) The following are the t
factors among others which are oons
ed while determining the priorities fer
conversicn of a metre gauge line to
bread gauge ;

(i) density « f traffic and degree of
saturation of the line ;

(ii) the extent of transhipment of
g ods involved and the capacity
to handleit;

(iii) the level of development of the
area scrved and the impact of
the conversicn preject  on the
cc'nomic growth of the crea ;

(iv) the financial viability «f the
prvject.

M/s. Swadeshi Cotton Mills Co.
Limited, Kanpur

3954. DR. B. N. SINGH: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to

State :

(a) Whether 1t 15 a fact that scme
near relati ns o f the Directers «f the
Swadeshi Cottiom  Mills Co. Limited
Kanpur, have been and sre  drawing
huge amounts in the form «f Guarantee
Commissic n

(b) 1f 5 , the names «{ these driwees
and the amount invelved in esch case;

(c) whether prirr spprival of the
Company « rthe Central Government
about the payment « f such remunera-
tion to the relaticns of the Directrrs
had been nbtained; and

(d) if not, the action which Govern-
ment propose to teke against the com-
pany for vivladon of the provisicns of
the Companies Act, and recover
the amounts wrengly drawn by such
persons ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS.
(SHRI _ SHANTI  BHUSHAN)
() and (b). During the course of in-
spection  f the books of accoums of the

e s, “ro36 caled cut I
Co 1956 carr cut
F -March, 1976, if cime -

notice thatatotal amount of Re. 8,00,871
42 being  gun Commixiion

ntee
ble i f years 1966 10 1
%’:a sh? ﬂ a.aj’tipwh’sgm"ﬁ
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Dr. R.R. Jaipurle, Mansging Directer,
oh.heong:pwy ‘hed been previded in
the company's hcchofmm Out
of the sald amount, a sum of Rs.
4,35,114° 34 has alresdy been paid t©

ES

Gé:)ﬂ:mmul of the Company
veting has nct been thtained
Approval of the Cen*ral Gt vernment,
was nit  yequired ipto 31t January
1975.

(d) The Company has been esked to
recover the amount frem the  seid
perscns,

wiwrat & dwl W Soe way o
i

3955. oft Wiz 3w : ¥ W
woT ag Fart £ $Ur £ 6

(w) frad S« woom W
wravanar § Wik feae fafow afaa
¥ oW qum 0% § wWaAr T woNw
Qarg;
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3 Fraargy wrar oy § ;W
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¥ 2700 Arer fuwt (wWifgsi §) £
wframg wrafis s wifie &1
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fesk (Wiafgat * tod wrowmsi ¥
woewe fied o1 of € a1 oA ¥ farg
9 ¥
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1811 LS-3.

() wrw faesat o wrefior wie-
wrfere e fareft farorer & oY Y &1
1876-77 % <ruw wfr #g wiwaw
T AT ¥ 8573 M e AT
2825 Hmftn‘f wr (Wit %)
wrregtern gt o

Vhluw ' Countries b
mm Y
3956. PROF. P. G. MAY.
KAR : Will the Miniztf:r thLlﬁ

JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the  Hon'ble Chief Jus-
tice !nd.l't‘r ther H n'ble Judges of the
Supreme Court visited cne rr mcre
fereign countries durirg the yesrs 1974,
1975, 1976 and Januery—June, 1977;

(b) if so, whether the said Judges
travelled at the invitaticns <f the
concerned foreign Governments cr
crganisations ;

(c) whether Government of  India
incurrcd any expenses, including fi reign
exchange, ¢ n this account ; an

(d) the facts thereof 7

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
gSEIRI SHANTT BHUSHAN): (a) Yes,

(b)to (d). The informaticn is given in
the statement laid cn the Table cf the
H&l;;e.} (Placed in Library. Se¢ No. LT
7 7}

Aliotment of Indane Gas Agen-
cles in U. P,

aﬁ?. SHRI RAM
A : Will the Minister ¢f PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to State:

(a) the total number of Indane Gas

allotted in the m' of Uttar

Pradesh 31-3-1977 diserict-
wise bru‘k“-,w up;

the number of agencle. referred to
in (lf above al.lv-md to the memberr i

d:duled (i) Scheduted
Cutcs (iii) other communities; and

(c) whether oovmm Jaciries ¥

Cauumwu
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THE MINISTER OF !‘BTROLBUM’
ICALS _AND

The total number of Indane Gas Agen-
cies allotted in the State of Uttar Pradesh

upto 31-3-1977, -wisearc 0§
under t=—

ng.' Civil Districts Ifgtgnmlqleers?f
1. Allahabed ; . . 3
2. Vamnasi . . : 3
3. Gorakhpur P . . 2
4. Falzabad . . ' B 1
5. Mirzapur . 1
6. Agra 3
7. Dehradun 4
8. Ssharanpur 2
9. Bureilly 3
10, Aligarh 1
11. Nainital . 1
12. Deoria . . I
13. Meerut 2
14. Ghaziabad 3
15. Muzaffarnagar I
16, Jhansi 1
17. Rai-Bareilly . . . 1
18. Farukhabad . B . 1
19. Lucknow . . . 10
20. Kanpur . 5 . 5 10
Total . . . T

(b) The agencier referred to in ()
above have been allotted as under =

(i) Scheduled Castes and Sche-
duled Tribes . . .

Nil

(i) Defence Category . . 27

(“i) Others . . . 27
“ c) E‘bc‘tin frvm 1-1- :97;@35%
chutu.bd Castes and Sche-

dnlnd"l‘!'ihalona.ll—!n:l ,andn
on date this reservativn has been met.

JULY 10, 1977
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aam fefam (afewm i) &
e fenif ¥t qwe

3958. ¥To WEHAMCMN qHT
T W WA G TAR BT HarwOT 6

(%) wr ofrrg | & R
fefro % waey, e, fovear aar
fraw d¥ @wd © ‘wew’ ¥ fod
war ¥y W fesk goeew w33 H 7@
sfemt g e @ ¥ ;
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oA (Mo Wy Twed)
(%) & (7). oo Aew & €wAl
¥ gewe e ¥ qiww & vk wfow
wfemg ff g€ ¥ 1 Afer wf ¥ 7
¥ e 2w ¥ "wAT greT At St
aTeR Wt & 2wt & fa, fod fag
Iw g wfady qv, §IH AT 7 e
7 frd oA ¥ fareg o forerae fref o)
frera fred gz afiew W& & ofe-
Frfea] & grava® e w7 qaeqT
Lidl i}

Conversien of Gmhl-almloo
line into Broad Gauge

89 % SHRI P. RAJAGOPAL NAI-
D ill the Minister of RAILWAYS
be pleased to state:

(a) whether Government have taken

the conversion work of Guntakal-

ore metre gauge line ioto broad
gauge; and

(b) ifm. when will it be completed ?

o MRS S AT

(a) Yes.
h By 1980,
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LO.C. Officers on Mass Casual Leave

3960. SHRI M. RAM GOPAL
REDDY : Will the M'nister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS bz plea .d to state:

(a) whether the officzrs of Indian O]
Corporation had gin* on mass ca ual
leave on 24th Junz, 1977; and

(b) if so, the reason; therefor?

THE MINISTER OF PETROLEUM,
(SHRI H.N.BAHUGUNA): (a) No, Sir,

(b) Does not arise.

Direct Line From Muzaffarpur to
Sitamarhi

961. SHRI GIRIJANANDAN
SINGH : Will the Minister of RAIL-
WAYS be pleased to atate:

(2} whether there is n» proper rail
comnn‘cation facility in West Sitamarhi
sub-division of Sitamwhi Distinet in
Bihar;

{h) whether there is no direet rail con-
nzxciior batween Mnuiffarpur and Sita-
marhi and the ex’sﬁr{g rail connection is
viag Samaitipur and Darbhangs district;

(c) whsthar a sc1'm: of providing
direct line from Muzaffarpur to Sitamarhi
was under e niideration of the Govern-
m=nt som: years back and n=c:iary
survey work was alsv undertaken; and

(d) if ro, whether Governmant propose
to take up the schem: at the earliest ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE ):
(a) ani (b). Muzaffarpur and Sita-
marhi are at present linked with each
other via Sama tipur and via Raxsul but

thereis no direct railway line linking them.

{c) No traffic =urvey for con:truction
of Muzaffarpur-Sitamarhi line has been
undertaken sfter 1928.

(d) Duc to paucity of funds, it will no.
be possible to consider the scheme at
Ppresent,

Tube Rallway In Calcutta

3962. SHRIP.K. KODIYAN: wWill
2:9 Minister of RAILWAYS be pleased
state:

{a} whether the Works regarding the
o 1struction of Tube Railway in Calcutta
is tn progress as per schedule; and

ib) the details rhereof?

THE MINISTER OF RAILWAYS
OF. MADHU DANDAVATE) :
®) The original schedule to lete
the project by 1979 had to be revised due
to constraint of resources. The Planning
Commission have indicated that onl
limited funds will be available for this
project in the rema‘ning years of the fifth
plan.

(b) Civil ineering contracts have
oeen awarded in nine sections out of
twenty nine and the over-all upto date
progress of work is 11%.

Caustic Soda Factory at Palamau in
Bihar

3963. SHRI RAMANAND TIWARY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government hive given
clearance to Bihar State Industrial De-
velopment tion to set up a caustic
soda factory at Palamau in Bihar; and

(b) if so, the total ::Eenditm-o. total

output contemplated the tentative
date by which it will start functioning ?
THE MINISTER OF PETROLEUM

CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA,) :

(a) and (b). A letter of imtent No. LI:

:60(73) dated 28th February 1974 for the

of following items in the Dis-

trict of Palamau in the State of Bihar has

been issued in favour of M/S. Bihar State
Industrial Development Corporation.

Item of manufacture  Annual capacity
(i) Cauitic S»da 32,000 tonnes
(ii) Chlogine 28,480 tonnes
_ The total capital cost of the project
s st mared ot . 2655 Tocr Shich
includes a foreign exchange component

of Rs. 215 lacs for the purchase of machi-
nery ete.

It is not possible at this stage to indi-
cate the date by which the plant will go
mnto on.

Funds Allotted for Hassan-Manga=
Iore Railway Line

Agu. s:-nummmma P 00-
JARY : Will the Minister of RATLW AYS
be pleased to state whether the Rai way

had diverted any portion o 1 the
funds for the comstructio® of

Hawan-Mangalore Rail
undue delay in miﬁf:ﬁe project ?
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THE MINISTER OF RAILWAYS
OF. MADHU DANDAVATE):

fi Hh::a hm e peoie ofm i
rom an- ore project in
fact the allotment in the Final Budget for
1977-78 has beentincressed toRs. i crores
from Rs. 2 crores provided in the Interim

Budget.

fagre ¥ faed romet o fremw W &
firg stfirdy W o

3965. st {wrr Wty : FT W
@Y 4§ TATT WY FIT T 7 :

(F) mr gz a9 & f5 10-15
7ot ¥ fag & faed ol &1 faww
£ ¥ AL ¥ AT ORI # AT
sfrcT wA W@ § ;

(w) afx g, o dwr & Fafaw writ
%Y freE TaT § T ATl ar WEw
¥ frg Y Qo €@ wwT wOET X
faumerdtsr 3, S Trt@T AT §; AR

() aree ¥w Hew & wfw
foig 8w woelY Aife *F s w9
Y ?

1, Wani-Chanaka
2. Bassein Road-Diva
3. Hardigarh-Damus
4. Howrah-Sheakhala
5. Kathua-Jammu

. . .

6. Shahdora-Saharanpur,
7. Rohtak-Bhiwani
8. Gohana-Panipat (Restc raticn)

.

9. Datmsu-Daryapur (Restoration) .

10, BG linkto Ramnagar and Kathgodam
11, MGline between Sakri snd Hesanpur .
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o (so wgTER) : (%)
ot gt

(%) e () : o dra afify
171 fF 91 191 i faet & & w
¢ Famifm w1, fr 7t srgAt & famrio
% fag uw wow e gese
AT TATD WE, §RE A e
o fora § o gafaa sarerat ¥ qxme
¥ w Wi wv faar o @ g1 wfer
&7 § £4 % a7 75 Aify dax F seqa
&< &7 wrE |

Non-Completion of new and Exten«
sion of way Lines during 1976-77

3966. SHRI SUKHDEOQ PRASAD
VERMA : Will the Minister of RAIL-
WAYS be pleased to state:

(a) which of the new and extension of
railway lines as proposed in Railway
Budget for the year 1976-77 have not
‘been completed so far; and

(b) the reasons for non-completion of
these railway lines.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
(a) and (b). The work on the following
new railway lines which were included 1
the budget for 1976-77 is still incomplete.
Con._truction of new Railway lines takes
a few years even if sufficient funds are
;]mlablc. Flil.l‘l_hel.‘ hdm have taken

acein eting the ect on gccount
of pnuci?ggf\mds Lo

Line cpened to traffic.
Residual work in pre gress.

Line cpened to treffic,
Residual work in pre gress..
Line cpened to traffic.
Residus] work in progress.
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13. MG line frc m Jhanjharpur to Laukahabazar ,

13. Saraigarh-Raghc pur-Pratapganj MG line
(Rest raticm) |

14. Pratapganj-Forbesganj MG line (Res-
oreon) :

15. Bagaha-Chitauni M.G. line (Rests raticn)
16. Mangal  re-Hassan . . . . .
17. Torragallu-Mudukulapenta, B
18. Tirunelvelits Trivandruvm via Nugarc ilwith

a branch line frcm Nagare iltt Kanyakumari

19, Nadikude-Bibinagar
20, Rail link to Heldia Pore. . » . .

2r1. Cuttack-Paradeep

22. H wrah-Amts including Baigachia-Champa-

darga Bianch.

23. Banspani Jakhapura
24. Sabarmati-Gandhinagar, . . .

Demands of Train Users’ Assoclation
of Tanur )]

3967. SHRI G. M. BANATWALLA :
Will the Minister of Railways be pleased
to state :

(a) whether he has received a represen-
tation dated 19th April, 1977 from the
cric Malsppuraim, Kerals) regarcme ther
trict puram, a ing their
persisting complaints and demands;

lf«;,} if <0, what are their main demands;
2

ASADHA 28, 1899 (SAKA)
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Line opened to traffic.

Residual work in pre gress.

Line o pened tr traffic,

Residusl werk in progress,

Do,

Line opencd to traffic, Regidual werk in pro=
Biess.

Line cpened to traffic.
Residua] work in progress.

Deo.

Line cpened v nueffic.
Residual w.rk in prc gress,

() wl;at action, if any, has becn taken
t n

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) Yes,

(bjand(c) A statement indicating the
man demands msde by the Association
ard the action tikenfproposed to be
taken thereon is attached.

Statement
Main demands of the Association Acticn taken
(b) end (c) :
(1) To change timings of §9 Shranur-Calicut (1) The timirg: of ger  have been
passenger to ve licut by 9°00 or changled to arrive icut at 9-10 hrs. frem

9' 15 hes.

(3) To ensure right time start of 6o Calicut-
Shorspur passenger and awi id unnecessary
detenti~ns enrcute,

10-7-1977.

(2) 60 Calicut-Shoranur pasferger had
start on afew(mkn':.ifnengmd 'Jm
1977. hh-lt;fsomhmeshumhe“iven

to this train -
tional reasons durin mﬁ’”’m
given to No. 3 M Efforts are

made to ensure punct al running of th
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attach additicnal be gieson 59)60 Shoranuy- (3) Runnirg cf thete trains with the frid
wg:uun Mr;.r md‘ennre”]im maine Lmkmfntcfutm mdwmrw
tenance of lights and fans. tenance of lights ard fans will be

tster stare of No. 62 passenger Ex. (4) Later ctart of ths treln at 1 wh&?ﬂ.
(‘)Mﬁot‘lﬂz lsh:s to 13° 00 hrs, wl oue ihd.nvem;enee

present users om Shnmurcolmhmn

section and hence it i3 not desirable.

Tao restore trains cancelled due to shcmb: of fs) No. 63 Sheranur-Crimbatcre pasrerger
® ccal on Shoranur-Calicut secticn and No, 66 Cennsnore-Cochin ger
treins were not restored om Shoranur-
Ctl.lcllt Section due to peor parrcnisation.
The existirg services cn Shoranur-Calicut

section are considercd adequate,

(6) To avnid detention to passer ger trains for cro-" (6) No pasrer ger train is cetnred 1 c1e 55
ssing g ods trains, irg gords train., Occasicnal unscheduled
crossirgs are hcwever, un.lw;dable due to

late runningof scme

(M To mtrnduce shurtic service between Tirur (7) No shuttle irains were runnirg oetween
and Calicu! Tirur and Calicut in the recenmt .
Introduction of proposed shuttle Services
is also nct o cnally feasible for lack of
terminal facilities st Tirur.

(8) To enforce strict ticket checkirg in passengler (s;{n?m checkirp drives bave been intens:-
trains. .

Tu gt & germg et & enfiat sifirsy Feferst WY wramd @ forg
w v fr wen G
968. st gwitfew waf : Far 3969 s wefay anw : O W
i:ﬁﬁuawiﬁwmﬁ&: #aY qg TR BT FI7 T4 05
(%) mm%iﬁr‘gﬁmﬁi’r Hé‘gﬁwﬁmﬁﬁﬁnﬁm%
genga sl & sl ®1 T TTAT AT FATAT AT 4T W
25 %1 frva frar 2 W Fa1 37 arar &4 fear wav ar ;
(=) nﬁzr,:ﬁ gawt Fx fEar- m(?a?wé:%l”?ﬁm;
feaa famy o ? s N ahﬂ“&:ﬂﬂ
gfaar gz ¥ wf o ;
T st (Mo vy TwAR) : (F)
WY (W), X g R ﬂé“gw““;‘“m
waarft & sifaal #Y wgeer & mﬁ*ﬁﬁﬂq‘\ﬂh":ﬂﬂii tqvm&-mm
T X Wk # Al & amit g dare Fear e vt & e
oY W AR § W AT A & Beie '*ﬁqla;“wrmm—m
frg wiva e fed o § IR t;

wiftaet & R ¥ oy spee ¥ e () stfureg Fefrwt it sfireror wrer
< frgfiRr ® fag farams fe smar ¥ 2Xr wfre faar R fear @



77 Written Answers ASADHA 28, 18090 (SAKA) Written Answers 78

oI ¥® Ay § IUT R Wl §
figereft wrrfir et gk ?

i‘“(l‘h ﬂ*l‘i): (‘)
wfrfers 3wt # sfafiae sfrewt @
ferfare 9T 22— 5- 77 Hr it Fafirr
% it o, ¥fex ¥ 26-6-77 ¥
forg safrer w3 faar aar av ) st
®Y qraT war 7} faar v v )

(=) st

(7) @ ymAl v fggad &
wdfy ff fir sraror 7 ®19 31 W77 A ffaT
g1 w2 gt AR | A TATT 22-5-77
1A FreAT 41, I 26-6-77 ¥ fag
wofre w7 391 aFT, wife A wfing
af grT A, 1077 ¥ wqaT wfwwror gr

F@ A U, TAN WA WA JU
o

) sfwegsi § 130 &F wfa
ATg % fgma ¥ aeiver faar mar g
sfaad gforegeit & sforwor a3 g=
T FANT 10° 36 AT &Y FAT§ )

Passenger Train from Teta Jamshed-
pur to Bolani

v}o‘,m. SHRT GOVINDA MUNDA :
il the Munister of RAILWAYS be
pleased to siate ;

(a) whether Government havereceived
any representations from the citizens of
Bolani for running a passenger train from
Tuta Jamshedpur to Bolani; and

(b) if so, action taken thereon ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :

() Yes.

) Barajamda-Barabil/Bolani Khadan

is o. single line clectrified section and is
meant for clearance of mineral
ttlﬂcfmStccllenwellufore:pm
The present capacity on the section is
i A T d A ]

tr on

ore, Since only s trains run on the
section, facilities for running passenger

Mﬁ‘ﬁrﬁﬂn wnerm; and t:r-
-m“ rescrt level of p m;un.ac"‘“‘
is
adequately dmedbywmn\amﬂl road
services, In view of the 1mpmoe
of the section and the need
an-youtnﬁcintheimerutofﬂutm-
nomyit is not torun a passenger
train on this s

Narpatganj Railway Station

1. SHRI MAHENDRA NARA-
YAN SARDAR : Will the Minister of
RAILWAYS be pleased to state :

(a) the revenue earned on account of

nger and goods traffic from Narpat-

§mi lemy Station on the Forbesganj-
aharsa railway line in a year;

(b) whether he has received any re-
pmmuumufmmth plcfon

Express train at i ummn
|f m, the action pmpopedp uo!%:n ’
Government thereon

(¢) whether & of some of the
Express trains at arpatganj station
would be provided in the new railway
Time Table ?

THE MINISTER OF RA-IJ..‘WAYS
(PROF. MADRU :
railway station during 1976-77 from
passenger and goods traffic was as under:—

Passenger Rs. 1,12,753
Goods . * Rs. 55243

(bY Yes. The demand was duly
examined but was not found justified.

(¢) No.

fedet & srefow weamt & fagen g
¥ fwe

3972 St gwNiw ATORV AW :
wr  fufly, e ot vt il ST
ag AT *7 g WL i fawt ¥ fiwardy
srfer weqmY § fagew 49 & dax
& o v deart gra feg weT A
wqrqr< forar wmm &4

fufe, wra ot woelt wrd st
(sht wifir quwr) : fodwl & =7 ®=-
frt i Ay, oy ool 3 fape gy
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® wefran, der e e ¥ wwe
®Y ok g ¥ sgET< R wToen s
E & w sopre oY faRefy weafiat &
ST ¥ gt T aw gueey §, Wy
i fawTw 9@ awT T 9T @
fear mar &1 [weerew % < mam
ey wwar qeet. 749,771

e & i & oy § gw W wqg o
Tou wfire wrofr o wi avte

3973 ¥ e sy wev v e,
wmm ey weEt v qdt ATy
¥ ¥ qorT WX 99 U5 Rar w1
gfaffoes v ad oo & a¥ ¥
28 I, 1977 ¥ wATUfHT T €T
2060 ¥ ST ¥ gy A qg TarA A
T w3 fie

(%) 9 awEY & a9 w&\T R
form T A FE S T A Ty A
Ul ¥ o 1w syaT AT gAY wiew
g &,

() wd® aiw w1 ¥ feam
w97 faa Wi argwy = v
g, W

(T) FTECTTARET B FATH
qzw AW ?

fufy, =y sitc Wit wrd ooy
(oft wifw quw) : (%) W (@)
aTTETa srE T ST W W wEA
gz 9T @ & o

(7) svaw =TT ¥ AT AEr-
wrqardY, asgrarfafee, w9y wWg-
grfafaeT ooy farely 9w =yramET &
a7 et weRw W w9 ey
wrasdwr o frgfierat o o 9ot §
wa Ty % fug, og fuww  fawro-
g7 &

JULY 19, 1077

Construction of Ower-Bridge aad
provision of & of Rourkela-
Howrah Express at Bisra Station.

3974 SHRI D. AMAT * Will the
Minmister of RAILWAYS be pleased to

(a) whether 1t 15 a fact that Govern-
ment have received representation for the
completion of construction work of m-
complete ralway over and for

oviding st of Rourkela-Howrah
Exprul rain both up and down at Bisra
Ralway Station on the South Eastern
Raulway sector, and

(b) 1f so, the action ed to be
uke%mthemmer propos

THE MINISTFR OF RAILWAYS
(PROF MADHU DANDAVATEL)
(8) There 1s no overbridge 1t Bisra,
the construction of which has been left
incomplete

In Teb 1976, the local public at Bisra
represented to the General Manager ot
the Railway for extension of the uMmE_
foot-overbridge as well as stoppage o
express trains at Bisra Railway Station

Another representation was also re-
cewved 1n September 1976 from the Pan-
ch Samuti, Basra, asking for Lxtension
of the same foot-overbridge, the consture-
tion of which was completed 1n Sept , 71

(b) Foot-overbridge ar Bura Ralway
Stanon

The request for extension of the foot-
overbridge was gone into but was not
found justified in view of the low level of
traffic at this Station

Stoppage of Rourkela- Howralh Express
Tramat Bisra Station

Bisra Station 18 at present served by
two pars of tramns  Stoppage
of Rourkela s at Bisra 18 not justa-
fied due to meagre offering of long dis-
tance traffic

Upgradation of Kurmadangs Hait

SA
willge Minster of RAILWAYS be

pleased to state

(n)whuhuthewhcsmﬂfmu
tion of Kurmadanga halton A K (N G
to full- station 18 under conl:deuz

tion of his try, and
hm:o,thedmhywhwhuuhkdym

Wnitten Answers 8o
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :

(a) No.
(b) Does not arise.

Rall Connection Bstween Berham-
pur and Bolangir in Orissa State

3976. SHRISRIBATCHADIGAL :
Wilith: Minister of RAILWAYS be
pleased to state :

(a) whzther Government have any pro-
posal under consideration to link by rail-
way Berhampur with Bolangir in the
state of Orissa; and

(b) if so, the progress made in this
egard ?

r

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
() and (b). There is no proposal at
pressnt undar consideration for construc-
tion of a railway line from B:rhampur to
Balangir.

witha dw famw & qwo dto Wi
’ faace

3977. i fra arerawr weglaar
a1 qAfraq awr wwma st e
qat 77 TAR A g WG R

(%) #ar yredm Aw fw &
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faarenl a5 frgfer ® ot % awere vy
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¥ wax ¥ gy §aqT 385 9T |

{w) 1 wwly, 1974 & oW
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& weaiia AT safat & araew §
arirfed 7% @ | B 71 ¥ ¥ www:
139X 5 fagfrr oo wgfae snfr o
wagfaa a1 aifadf & @) £ s«
fied aF ¥ |

frew sam § waavy groae & Am W
e

3978 st wwitw war : @T
ifwan a1 wwma Wi wEow waEr
FATA T HIT HI fi

(%) =1 aw gar wrpfaw 44
W & srawe groaT (afiees s )
3 o 1 atr & g € avorer aré
g afz g, of gee sqtwr W }

(@) w7 7g wrd w7 o s
N & wrow AT a1 9w/ oW
garew ¥ 3 qordffes wron & gE;
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() afews afarer & 97 wer ata¥
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Wifwaw, vema site aios st
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noy grexx ¥ 5500 WrzT o grofar
ot 7% T Fw Wt B Tem
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w77 @ & | wraw wqw o< for w7 fawfoy
w fagr way & W fafaw frior o
gor & wer &+ ek /1T 9% ¥ quy
sTEfas & AT €Y @@ 5§ sy
¥ BT G 1977 7 GTONFT B
I WY, 9Ty W9 3o aiRar e
T §T & TR 16 FC ®T WU
faaeat 1977 ¥ A2 w17 Y wrwiAAr
2 o e ¥ frelt wwe w aoefaw
fawrearg & wiow fawea g e
L4

(7) 8 w73 AW qar wfaw
g g qred goem & oF 39
#r gl ST &1 W £ F AT
WA 76 ATE T 9 I GERIAAT § 1

Shifting of Income Tax llate
Tribunal from Cuttsck to C:lpc.um

3979. SHRI SARAT KAR:
SHRI §. KUNDU:
SHRI GOVINDA MUNDA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether an order has beenissued to
shift the Income-tax Appellate Tribuna)
from Cuttack to Calcurta;

(b) if s0, why such an crder had been
issued in spite of the fact thet the tnibunz)
has not vnly been helpful fir the tax-

of but also it hes enhanced
vernment's revenuc;

JULY 19, 1077
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(c) whether G verrmert huve icceivid
ary repreentaticn in this ngad; rd

(d) if so, acticn teken therecf ?

THE MINIS‘I'BR OF LAW, JUS-
TICE AND IMPANY AFF,
(SHRI SHANTI BHUSHAN): (1) ©
E!‘J' Fo: admipistyative o nsideratic ns it

Y smirge-
ment, tlmf.h: cmma; may sit at
Calcutts and come to Cuttack a5 and
when required to_dispese cf the cates
filed befire the Cutsck Bench. Scme
representaticns were received. On pe-
considerativn, the preperal is net beirg
pursued.

Award of Goods/Parcels Handling
Contracts on Eastern and Northern
Railways

3980 SHRI JAGDAMBI PR!SAD
YADAY: Will the Minister « f RAIL-
WAYS be pleased to state:

(a) the details of Good.!ﬂ’mxis herdl-
ing contracts awerded to Railwiy Steticn
Porters’ C ¢ perative Lsbrur Cimrcet
Somew Ltd. Allahebed ¢n Esttern ¢nd
Nerthern Roilweyr tc gether with dete « f
awird of o ntracts during the last thuce

years;

(b) the monthly valuaticn ¢ feich ctn-
tract and nlse whether thete ortuas
were awarded thr ugh negctisticnsardjir
open tenders; and

(c) whether the egreement exccuted
by the Suciety o ntains & cleuse for piy-
ment of “Fair Weges” to the weikers ?

MINISTER OF RAILWAYS
(PROF. MADHU DANDA\PM‘!} (@
and (b). A statement is sttached.

(c) Yer.

Statement

ntrac Iv.'mrm: d Northern Rd.'srugm auarcdud to
13 W am

Details of Goods|Parcel Handli o
Railway Station Porters' Co-operative ”iabm» Society Ltd., Al

S, Detalls of Goods and Parcels handling Pericdof  Monthly Whether con-
No. CORITACcTs contract  valuationof  tract  awarded
the contracl  through  nego=
ristions  and/op
open tenders

Rs,

] 2 3 4 5 )

1 Parcals handling at Mughalsarai

1 Gods mndling st Mughalsaral .

EASTERN RAILWAY

1-11-75§ 683946 Negotiatems
o]
31-10-78

1-11-76
o
3I~10-79

15,044 ‘00 Negotiaticns
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1 3 3 4 5
NORTHERN RAILWAY
3 Parcel handling at Allahabed 1-8-75 21,175-c0 Negotiations
o
31-7-77
Parcel Handling of Moredabed Zone 8-6-77 16,525-00 Negotisticns
4 NG, 1 (Hapur, Guirauls, Pilkhus, 1o S '
Amroha, Chandgusi, Hardoi, Rampur, 7-6-79
Sandila and Bulandshahr.)
Parcel Handling Moradabad Zone No. 4 16-6-77 3,950'00 Negotisticns
S Dehradun, Hardwar and Rishikesh) - to ’
15-6-79
6 Goods Handling of Delhi Division on 1-7-76 12,750-00 Negotinticns
Zone No, 3 (from Ghaziabed to Saha- to ’
ranpur) . . " f ' . 30-6-78
7 Gosoéadl-hnd.ling of New Delhi Goods 1-2-77 23,450:00 Negotiations.
- . . . . . to
31-1-79

Recruitment of vendors and helpers
on Railways

3981. SHRI JAGDAMBI PRASAD
YADAV: Will the Minister of RAIL-
WAYS be plested to itate:

(a) what is the prccedure regarding
recruitment of venders end helperscn the
Railweys;

) whether recruitments are mede
strictly in acerrdance with the precedure
il:id down by the Railwsy Administre-

n;

(c) whether any seniority list of he
who becrme eligible to be recruited as
vendor as and when the vacency arises is
maintained by the Railwcys;

(d) if not, the reascns thercfir; end

{egﬂm number of vendors appeinted
on Allahabad Diviticn cut of turn and
whether in such caser errrect procedure
was followed by the Cflicers }m

THE MINISTER OF RATLWAYS

ROF. MADHU DANDAVATE): (a)

'or the recruitment of vendors, applice-
tions are invited threugh Press Niai-
ficatiorns and n-tices diplayed at crns-
picu~us places at reilwey stations. The
applicants are then interviewed by a
Selection Brard ¢ 'nedeting r ftwo nr mepe
Assistont Officers, The enmpetent authe-
tity nn recommendati~n of the Selection
B -ard, recruits the ﬁom found most
mai: as vendors. wvendors engage

their ¢wn helpers to astitt them in ikeir
werk end Redlwiy Acmiriituter s ret
of neerred with the recruitmer to f helpers.

(®) Yes.
(¢) No.

(d) Fince helpers me engiged bty ver-
ders themselves end nct by the Rrilwrys,
senicrity list ¢ f helpers is nct muintiirec,

(e) Twenty three perscns were recivi-
ted as venders on Allehebed Divisicn cn
ad-hc ¢ basis to conduct ¢dcitic rel toles
pending selectic n by the Selectit » Bis1d.
A selecticn of verders is in pre guess,

e R # ww v v wegd dw
wil 3T

3982. st wwrw ey witgrer : s
tw Haft ag warR &Y gur WA e e

(%) won W3 & amox @ww &
w17 ST oo gyl d9R A 3t
Famwml;

(w) ¥ safmal o qgelr aTe-
w7 3% fd 7F & v 37 wfemt &
ara vt § fag mr &Y 1ot & o e
ey o T vt ¥ fad 3% fed md:
¥;
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() wav 7 <t aul ¥ @@ Qww
qT 3% 31 % fad wrTA-qw wefae
s 73 ¥; AR

(v) afx g, A wrdA-Ta TR
wA aiy syferal & AT AT § WS
wfrgt & am wr § foas wdea-
T wye fed 73 ¥ Wk 3% fad @
%7

T R (o WY GeAR) : (F)
(@), waw WR ¥ 8w
Ty T e Fege I9A q SRAd
*F A yqr qrdE, @ IF @AY A
3% fed w@ 4 ITHT AT TH AR
g —

W HETT  AHETT W AT ardw, AT
qEAT AT I
wrafza fFar

Tar a1
1. A& vy A1 UT HF 5-4-35
2. o qHe ¥o ¥WAY 1-6-63

3. ¥Fefor dw Afewr wmmaifey
qramger fafeee 10-11-72

4. o Wy wEw A= 18-3-76

73 2 qat ¥ AT ¥W AT 7 AT By
fasr & forg #YE 37 A faqr mar 9

() o€, 1975 % AT wWWA
¢ fafey eql & 38 & wnw &
-forg Fw< wrdfay 6 @ ¥

(w) faeafafan safmal 3 e
sege fd ¥ —

1. ot W e

2. #d Tge Ho wWWATW UE Fo
. ot ®o TTe wuATH
. St THe ¥o wET
. oft w10 WYo wwEATA
sft ¥ QHo AT

@ ;o W
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sft Wy weTw A wr Frgla aad
T arar & o, 2wt fagr nar a1

oaAT- ey gagAm Hiee-in aw
s\ P v wewr oo

3983, sit mftorer : FaT Y HefY
g qATA FY FIT G v

«TEA ¥ T ATET Hywea o §; 6T
() afz 7, M 57 aF W afy
=g}, At zaw 5a7 w17 E 7

W (Mo Ay dxM) : (F)
o (&). FgwT § FAEHET % OF
T A% AEA afEd JOEETE-
T AT ER FTATAE N ATl
W afdn & F0 wAie wW
W TR~ T &1Ew 9T i
wri q fraT o 9 § 1 AT W e E
T £F qFE AT B QU FE
fad arf fafesm fofe a7 #om @9y
& T §)

National Rayon Corporation

3984, SHRIRAMANAND TIWARY:
will Minister cf LAW. JUSTICE
AND COMPANY AFFAIRS be pleatcd
to state:

(a) whether Government pre pe fe to
institute @ judiciul enquiry into the
gross mismanagement of financiel affairs
of National Raven C rperation: tnd

if so, when will the commision
ﬂf(ebtzquiry be ¢ *nstituted and what would
be its comp sition

THE MINISTER OF LAW. JUS-
CE AND COMPANY AI‘T"

0

directors on the Board of
E‘!mm \mu: sec, 408(1) of the
Companies Act.

(b) Does pot arise
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wresia Xm fom & sifew awr W=
fedfrat ¥ wrw wok W WAt

3985. wit wfterre : waT e,
wrw o gdee wAr ag wE
¥ por 574

(%) faeefr 7 Faeelt feaa wradiy
¥ frrm & smifen fedrom, foprdTd
fedvam qat dacda & gty A wad-
FAT AT AT qEATH-ATT T fw
saaTr od wfasrdr ¢ ;

(&) saf & wgfan afa qor

warfe & feed-fead w9-
ardt & W IR sfaer v g

(w) wn af feeeft feedlt  feaa
Wiy A fraw & goerw Al fedom
# srpgfaa onfy qar wgfae seenfa
# aaferat & fad wefera #Yer qU WY
ferar & o< afe 7Y av s@% T

(v) afs gz, v sfE X
WY & NAEET #1 54 § Wy
§T ORI 7 IA® WWITARAT 9 W
w7 wrdaTEr ¥ & 7

fer; cataw ot qes Wl
(st gweh wor wgEm oo
(%) & (=) wifsrr quar gFa v
W & q9T 79T GAT W1 9RO
T A ot |

Reduction in the prices of Drugs
M?s?“' SHRI ANANT DAVE: Will the
icter f PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea-
ted to state:
the extent cf responre by the drug
m(:inm industry to his ad-
vice f+r reducing the prices of drugs;
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(b) the extent to which the prices have
been reduced after the drug indusiry had
assured their cocperaticn to the advice
of the Minister; and

(c) the farther steps sed to be
taken to ensure quick nﬁf—:‘.’nn in prices
of d::a; to give benefits to the pucr
peop|

THE MINISTER OF PETROLEL'),.
ICALS FER

CHEM AND TI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Government's keen desire to
ensure that the sh-rtage « f drugs dv nct
occur and thet prices sre brought down
was ¢ nveyed to the Associations « f Phar-
maceutical Industry in a meeting heldcn
20-4-1977. The ntatives ¢ f the
industry appreciated Government’s con-
cern and d whole-hearted & cpera-
tion 1n achieving this desire. Ne « fler for
voluntery reduction ¢ f prices crnsequert
}! the meeting has been reccived so
ar.

(c) Prices cf certain bulk drugs im-
p 1ted by State Chemicals & Ph: rmaceu-
tical C rp ration« f India Ltd. vu well as
these produced in the eountry were re-
duced during the Year 1976-77. A State-
ment I showing such reduction in prices
is attached, In public interest Govern-
ment have exempted 12 m re lifesav.ng-
drugs and medicines (list at Statement-
II) from the payment < f the whole f the
duty, of customs including the rdditicene]
duty, if any, leviable thereon under the
Customs Tariff Act, 1975. with effect
from r11th December, 1976. The con-
sumersare since then enjoying the benefit
of exemption from custom duty on these
life saving drugs and medicines.

G ‘vernment also reduced excise duty
on patent ¢r propriatc ry medicines ct n-
taining the following bulk drugs from 124
per cent 10 23 per cent with effect from
10th May, 1977:—

() Chloroquin Phrsphat~
(i) Amodisquin
(#if) Clofazimine
(#v) E‘o)lbmmm (Oral anti-diebe--
c

(v) Metrenidazile
(vi) Diethyl Carbamazine Citrate
(vii) Piperazine end its salts
(vii) Rifampicin
(ix) Tetracycline Hgder chlr ride.
Reduction «f excife duty will have an

‘wards ucing the 1 of
et e o the "benefit” will be-
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passed on to the consumers as Soon as
themsedemuduu:..kviedunmnm
batches d by the excise autho-
rities, Mnnistxy of Fimmu hive also
cnstituted Indirect Taxation Enquiry
Committee which is looking intc the

JULY 18, 1877
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willalso fall within

and drug intermediates
the scope of study by the said cammmu

The Onmm.tme on m
ceutical Oammlm}
in their report Il.ul made several reccom=

; ol mendations in tn the reticnalisa=
indirect taxes on all the commedities in- tion of prices of drugs. Government -is
cluding drugs and medicines, Custom likely to take a decision cn the  reoi -
duty on bulk drugs, finished medicines tions of the Committee sho

Statement-I
Reduction in prices of Bulk Drugs
(Rs.| Kg.)

‘S. Name of the Drug Earlier Present Prices

No. Prices
1 Ampicillin Anhydrous . . . . . 195276 1540-00 (from I1-8-76)
2 Ampicillin Sodium . " . . . . 2r121-§§ 1300-00 (from 1-8-76)
3 Ampicillin Trihydrate . ) . 1427-65 1213-05 (from I-8-76)
4 Ciloramphenicol Powder . . - 562-42  524-60 (from 1-8-76)

(Pooled Price)
5§ Erythromycin Stearate B . . 1481 so 1300-00 (from 1-B-76)
6 Analgin . < I75:02  155-30 (from 31-7-76)
(Puoled Price)
7 Pa:nobarbitone Plain . . . 276-11 172 B1 (from 31-7-76)
(Puoled Price)
8 Nercotine . . . . . . 410:00  244-02 (from 24-7-76)
9 Xylirzaina/Lgnacaine ; . : 26600 281-00 (from 4-9-76)
10 Oxytetracycline . . T . . 9s0/1000 (i) 729-00 for h%nle to
other:.
(ii) 749 oo for sale 10
athers.
(fr m 8-9-76)
11 Diloxinid= Furoate . 666 67 450 00 (from 10-0-76)
12 Tartaric Acid . 29 00 20 89 (from 10-1-76)
13 ‘Tetracycline Hol. N B850 o0 650-00 (from 10-9-76)
5 - -

Additional list of saving Drugs and Mdm.m exempted from whole of Cust
including additional duty fg any leviable thereon under the Customs Tariff A‘.f,ws (51 ¢ f 1975).

(1) Amantadime Hydrech-lcgide (7) Levodcpe with Benserszice Tab./
capsules. Caps.

(2) P tasssium P-Amincbenz ate/Caps.
(3) Sodium Cromoglycate Spincaps
Cartridges.

(8) Srecific Desonsitizirg Vrccine.
(9) Salbutsme! Sulphate (T:b.)

(10) Desferioxamine Mesylite.
(11) Halcthcne liquid.
(12) Injectable methy-prednis lc ne."

(4) Soluti~n of Nuclectides and Nucle-
«csides for Inj.

(5) Carbidopa with Levodopa Tab. 'Caps,
(6) Beclamide Tab.
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e e et Wt wr
b WL

3987 oft wreell WAW T 4
7 tw #dY 7g Tard ¥ $v wO

(w) 7@ g, o€ faea, gragr
T FTAgR 2adf g 7 o7 qrdw
FFR-3ared ad gfaat w1 foq fov
T qx FAL v v Fvar qrn §
iz war @ X g grw freifa
z & e § Wik ;

(&) awere sfad wqd & 0
& AaTT ® A F AT FEAG ¥
Tt & wre g Fraffa < ox o
aq{ w7 qrEAw w11 & fad savard-
g & w7 fare g ?

W AR (fo wgdEA) : (%)
oR (W), 7 o adw wiiwt 8
faw &€ g qadr €1 9T §, 4 79 T
.

(i), Treaaom st wie qrde

v oydd guwrdt ww 3wt gfafy
fare, womgrare =\ sfafer sfy safier
4/~ v o T v gEw wiwfow
Fadr ware % =y ¥ 10 wfwx s
A & ¥ ¥ 4 wirwma wer sfrend
2

(ii) "t fevelt e

af ferelt 3 2w 93 qEw
wifor dor wHwT § Wi I 196-3~
220-4-232 %o VYARTT F wWETAT
wEATE ot wew Wt fuld oy §

AT wIfeRT ®Y AT AT IATR-
oy ¥ 3wl gro fear amw §
WX ag v wedw wfew g ey
a3 wrer & sruTe a g & | wg o
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w17 aY qx sfr safer wfs @1g 180
%o ¥ 250 %o ¥ AW @AT )

(iii) gy eaw
wrer Wit Y AT A gare
Ty ¥ e grar fvar o & WY

g T s e s w150 &
170 e ¥ IF grAT &1

e ¥ qidw wifesl 1 s
sifey wfa wrg 52. 50 398 fad and
£ T SaTE W w1 I A
¥ olx usmdy mifest & wmA-ATA &
&< g § 1 gafaw, @ aifonl
% 3T q¥ awa & faw frasa T@)
F® R 9T § wifew 3%ae & 91
T TE FT @ 1A, a7 7 W Aty
F qrg wTH F AT

(iv) wmge v

¥ T 9T W W qEE qTont

¥ gfy safer wfy far 5. 30 *98 W
2T & waary far arar &

afF wifet w quifea wqdt &
w1 @Y &, yafay Ty wsw ¥ w6
wTHATE FT3 &7 A T ISAT |

farcram & wTaTC T WA

3988. s wyrlvew fey wrwe ¥
Rt wdY ag I & gar v

(%) w7 @& Fameii ¥ w47 1om-
W ¥ AR AT A Qe faTEd & W
T T §; W

(w) afx g, ar af 1975-76
¥ o\ v wraTe g% fiead efer WA
T ?

T sl (e wy dwwd) (%)
oft w1

(w) wer mft Fzur:
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el ¥ ww Y wrt Wil wrer ¥ forg
T

3989. it agwinw fay wwa :
w1 I et Oy a W T

(%) =¥ 1975-76 & Nuw T
ey sTaTieEt ®Y quTEen faar
. Forret wTer e W W T AT OT ; WYX

(w) =7 9o 93w & Qar fady
¥ Y €7 s Ay forwrae sy g€ ff
st afz g, o 98 9T #7 7 wdary
s AT ?

T st (sl wu dwaR) (%)
Tf 1975-76 ¥ A 2,69,674 qTF
fraemg Mg ¥ fomH 15 26 0T T
®T SAATT FTAT 9T |

(@) vo< Wd v FEiEw #§
forret # w9 #r w41 Wi 7@ T
at a fie werET & G2 & fag feais
31-12-75 R 1% o 27, 0K WX
Ho 599255 ¥ wwwia 4F fFy 7% At
fesar g0 qw € 54877 W FEA FT HH
wifar & faq ¥ed ww fadfor sum,
%1 ¥ 9371.50 79F & fau zmr
ST g 9T 1

Infwr twd g § wRnia 4
A fask ¥ frg g & famd & sTdner
oF e feskt & w3 oifey ¥ 9y
gara dted & fag ww fiear ar
W Ay ¥ Sigwr aifas w Aifew
< a4 fieqr mar a7 Wi} ofegw &
Fireft e ¥ forg 3a@ o o dme
i § o aw R A wwemit ar
wATATT w1 wrwen fAg A ) WY | =
g atwy & fag wwfa wff &
Wt

oy Y e grift & fag dew
gy, IAT W, AR N 07-

JULY 19, 1877
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e orrdt findr o § 1 el o gyt
¥y & amx f aRk q3 fiewr fiemm o
el

wRTT Wy T Yermeat F wlferf

3390. st wgRaw fag ww
w1t W ag W g w4
fis .

(%) =t 1975-77 % o AT
R ¥ wrra-wTgT et ¥ fer
it o ;

(@) @ gmaw ¥ feex sufem
firgrae fmg g ; WX

(1) S=r weatei W gogfo
ey & fg g@C & w1 SrRiA
g

™ HAR (sito my gwAd) : (%)
¥ 1975, 1976 WX 1977 (30
I %) ¥ T vl Y 34 w=AG
CL

(@) 171

(r) ag w7 WX wEewr W
HEAT & AT TX § AW AT AT
wtfaat w7t v ¥ fag wwwr gfew
FoeTdt Wd gfw & wfewfad o
& wlt § 1 X wTHET F ortw-ayaTer
#r woft ot 1| T § wwA Al qwh
arfg # ey o avr gfere wdbwriet
w & fear ar @ & 0 ofew
w WE gOAT T A7 g o
Tt g1

and couversion of Mewrs Gauge

to Broad Lines im
Areas

39&1. SHRINTHAR LASKAR : Will
the Minwster of RAILWAYS be plessed
10 state ©
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g}un.mmmmm

msc)lf»,thmoftum
in which this will be
done during the current :eer?

THE MINISTER OF RAILWAYS
2 MADH;J{ R?nmm&‘h\ﬂ) H
() Ministry L (re aware
nl) the need of wmmtrl;ﬂ nilway
lines and eutb“ct:nmion ?f
metre gauge s to [ uge in
backward areas snd this is due
conslderaticn while taking decisi 1 8 abc ut
Dew projects,

(b) Railws guided the res-
utzva uu” .nmmlg deciding
whether an area is backward.

(c) A statement showing new lines
end gauge conversion prvjects which

le
in Library Ses No. LT 730}77}

Forced Opening of Gate at Asavatl

mzCIIAIJDImRI HARI RAM

1 Will the Minister of
RAILWAYS be pleased to state:
(a) whether on 17-6-77 at abcut
EmA.M whmmnﬁml.e 124
plndiﬁbonwmmmrm
Asavati Station of Centrsl Railway
some cartmen of the villsge ceme to
the Cabin and forced the Cabir.man to
open the gate;

m)monmmmm
stones on him;

¢) whether w! the
""(’“J'"n'."wﬁ.:"&“ fthe&mirn
and refused to uhanstckninthc
matter; and

( the sction Government propose
ln take in the matter?

THE MINISTER OF W,
RAILWAYS

mﬁ Inftmu&\m n is beirg ‘}lmd
and will laid on the ubkuot“#n

.

of Station Master at

a (Central R-ilm)
GIAUD%H“HAH M&}
RAILWAYS be pleated to '::emo.
() whether o Staticn Master cnee
sted ot a railwey Staticn <f Central
Eﬁnr Js never wimsferred tiny

other staticn;

(b) if the n’}b‘hygngr)islnmpgu,
the reasins «f staying frr » we r
time, of the Staticn Master lt'x:n 5

staticn <f Central Reilwi y; and

(c)if so, the acticn G‘vetrmnt
propese tc take in the matter

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :

(s) No,
(b)'l'he Station Mm: t Asavati
has been a:nu !gd
mmmhﬂ ne gripnd br
his transfer g\m there. o

(c) Does not arise.
N mafacturing Pertladen
SHRI AHMED M. PATEL :
w?ﬂ“ Minister of PETROLEUM
AND CHBMICAIS
LIZERS be

Saatement

Name of the Manufacturer in the organised sector Item of teckincal Pesticides wersfecivred

LE I S T

Pesticides & Brewers Ltd., Bombay .

Hindustan Insecticides Ltd., Delhi] D.D.T, B.H.C.
Hindustan Organic Chemicals , Rasaysni . B.H.C.
Mioo Farm Chemicals Lrd., Medras . . B.H.C.

Alkal} & Chemicals Corporstion, Calcutta . B.H.C., Thiram, Thio Casbamates.
B.H.C., Malathion, Zinc Pherpt de
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1 F
6 Tits ChemicalsLed, Mithapur] . . nuc., Methyl Bromide Eshylene Dibro-
7 Kxcel Industries Ltd., Bombay . %mmim myhide !ﬂ:;:u
mﬂm raercurials,
3 DoahiciaIndia L, Bombay . B « Aluninium Phosphide
9 xm Ghemicdls & Industries Lid., Cal- B.H.C.
o Qiba Gsigy of India Lok, Bombay . . Phosphemidon, DDVP amd DD Carbamate
21 Railis India Ltd., Bordbay . . « Dimethoate, Fenitrothion.
22 Beyer India Ltd., Bombay] . . . hnﬂi‘ pm:’ Mthsrmm'rﬁn-bua” Meta-
13 Cyanamid India Ltd., Bombay . . . Matathion, Fenitrothion
14 Seodozr IndisLed., Botibay . . . Quinalphos,
15 Travancore Chemicals Mmufacturing Copper Cirychlords.
Company, Alwaye
16 Bharst Pulvering Mills Ltd. , Bombay . M‘Hfh Phuphiilé Micde Chioride,
17 Indofil Chemlcals Ltd.,, Bombay . . thne,!m&m
18 Agromore Ltd., Bangalore N . +  2-4-D-, Ratafin
19 Pasticides India, Udnipur . . .  Malsthion
20 AtulProducts,Atal. . . ., . 24D
3t Nichochem (Frivate) Lad, Baroda . . Nikotine Solphate,
23 Kriti Chemicals, Boabay. . . . Copper Oxychloride, Zinc Phosphude
23 Dharamsi Moorarji Chemicals, Ahmedsbad  Animorhidi SulpHumate.
24 Booms Pure Drugs Company, Bombay +  Qopper Oxychioride

Implementation of Scheme on Legal (c)wherhultcrlhisdneﬁmm

Ald to the Poor where steps have been taken for previ-
dlukmmnopmt,md

399%. SHRT PRASANNBHAT MEH- —
TA : (deblhn;Infmubmz

given
DR. HENRY AUSTIN : Wil
the Minister of LAW,
COMPANY y Bmmbﬂ“mﬁ THE MINSTER & OF LAV,
gﬁ :
whether the Union Governmem " 3 wever verrment
ih;?mm Suanmmgm d:ﬁﬂ::d}#m'%&&hrng
lement Scheme on legalk aid to t ittee
e B bR R

Ie
how many States beve so f el o ompeshensive &
iﬂ‘hh&-l:-; * o= Govmthnthmﬁiﬁmmoh



0 submit its repert shortly.

(b) and (d). Do not arise.

(€) Tne K=rala State f rmulated a
scheme f'r legal aid to the poor in 1957
~which mo?‘diﬂed in roﬁ- We are
not aware simijar having
u.‘ b;a.ulﬁlu force im any other
State carlier.

Maefl connsction bstwesa Digha and
Caloutta via Kharsgmir

3996, SHRI BAMAR GUHA : Wil

't‘ze inister of RATLWAYS be pleased

whether representation has been
mﬂmhkﬂwm for con-

necting D#!uﬂu sea~beach tourist
centre in mkn‘;:l.b with Calcutts ofa
Khamgpur;

(b) if s, the reaction of Government
thereabour;

(c) whether Government will ask
the auth 'rties congerned for preparing
a feasibility repost of such small extension
of railway line;

d) whether such feasibllity report
'wl'& enable the Guvernment for apge:iy
implementation of the Scheme, when
it 1s finally approved; and

(e) if so, the steps proposed by the
“Government ?

THE MINH;I“?R OF RAILWAYS
J‘C’)F. MAD DANDAVATE) :
a) Yes,

(b) to (). No survey for construction
of rallwdy line between Dighs and
“Calcutta via Kharagpur has been carried
out and the project is not under consi-
«derstion st present on hocount of paucity
of resources.

Ressarch P Published the
Contral Fusl Rescarch Insio

&I”','. S8HRI SAMAR GUHA :
‘Will the Minister of PETROLEUM,

AND FERTILIZERS
be pleased to state:
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wheiber Totzck Prodéss
SO
() whether the above CFRI paper

g@:‘"ﬁ Froomasy 5 e ccone -

@)y I o f s o
F L

of gasification of d‘ﬂ.ﬂ'ﬂ\ﬂd be a%nlfned

on an experimental basis; and
whether Experts &

ﬁ%’hm&p:ww Crat

and technical aspects of Lutgi process

#nd Koppers-Totzk prccess

2|

bed gasification
and reccmmended the Koppess Process
after taking ingo considersticn -
suitability fc r stralgnt
el SRR
synthesis gas,

adaptability to @ variety
“’ﬁﬁmmm

characterstics, #sh contents
ash meltiog points,

for cupstiusticn #s
(o) lus Smpliclty B s and
(d) General Satisfacticn expressed by
the wsers on the perfor-
mance of such plants.
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. SHRI SAMAR GUHA : Wil
:geﬁmamwnﬂ be pleased

Sealdah Staticn ?

THE MINI OF RAILWA'
(PROF. MADHU DANDAVATE'
0 (d)+ Although 250

SHRI D.D. DESAI : Will the
- ter of RAILWAYS be pleased to
L :

JULY 19, 1977
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THE MINISTER OF RAILWAYS
gROl'. MADHU DANDAVATE) : (a)
0 complaints of incomvenience topas=
Delhi-Ahmedabad

MRTP Commission's about
increase in assets ﬂ&mﬂu
ouses

- SHRI D. B. CHANDRB
'WDA : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Monopolies and Re-

strictive Trade Practices Commission

has made any enquiry as to the substantial

lncreueiltlnm mofmelugemm

houses years 1974-75 and whether
hss been submitted

report to Gov-
:‘?nmmtin thus regard; and
if 80, what arc the findings of the
(b) if so, 2 B

THE MINISTER OF LAW, JUSTICE
AnD clongﬁ%hév anfaggé ,,ff“(fl
The M o Restaue Tras
En:ul mmﬁﬂ“im w&m

umcui;th:meu the l;:‘pe industrial.
houses no such lwt been livtu
to Central Government.

e and  allocation g
Calcutta
4001. SHRIC.K. CHANDRAPPAN:
SHRI P. K. KODIYAN
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the allocation made in the
Unw;rouad R-llmfmin Calcutta nif
inadequate ;
me)lf 80, What is the allocation

the actual requirement ;

mg:)whnh*bemmfunﬂ»

d) when it -
m“ﬁ;re“h likely to be com.

THE MINISTER FOR RAILWAYS

W,
HF. MADHU DANDAVATE) :
The allocation was mnsm
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(b) Ry, 8,63 crores have been allocated
in the cucrsat year's bw for con-
struction of undergroand rallway in Cal-
cutta as against the r23airen :nt originally
fnrnllbnﬂ of 11 crores,

() Taz svarall upto date progress of

* “goastruction workis 11.0. Work is now
in progress on many sections,

(d) Ta: witk can bs completed by
1996 subiz2t to availability of resources,

wyw O s q¢ & weehar
wE ww Ak wgw

4002 st wmt sww et
w47 ¥t HaY 7 TAX W FATHGR

(%) wr wTeTT wt qar § fw g
3w ¥ agorgw frar srofioe damgai ot
gfez & araw i ge W ofcagT glraml
& warg & wreor foeww gar §
L1

(w) afx g, a1 w7 GO w7
Reare wrorw O @R w2wA ¥ qETs,
frar grfr g€ warchrar wrz ow =i
argw fasry #1 § arfe qg from &
TS g oy ? :1

Tl (o wg twwd) : (%)

Wt (w). aw ¥ frey &« &, faad
IO wAW &7 wgrey foawr oY wifuw §,
Ft 2o wrgAt ¥ frafor o ST
® gew i gORTC WY Jrerer §
¥fiew, et o Wl W Qe gy
o O ¥ vy iz aw e
T o wrew & frtor & geew ¥
firwre woaT fewgrer Geww 7 g

qrtfew o wrgdfes et ek &
ouft e wont
4003, oft s wwmr saeft :
w1 itew war cwrm wie abos
ey g o WY war WO fiw
(w) wxwre ¥ qedfew e amg-
hew cereat & firnfor ¥ srorsrom,
Towlr qofr wark g &t ;

(w) @t fewret grer fmelt o
mtmam ar forsrter figar war 3

() weqifew sureat ¥ firafor o

sreTigr WO ¥ el woeTC aTar
ORI R E

Whfwraw, coran site wkee whit

arer oft ¥ frdw 31 a1 1977 Wy
FAA: 45.80 FAY Wd WK 4. 22
wO 9 w7 | gt o

TaeEt wr frfor w3 aver sy ey
M*m*ﬂimmﬁ

 freafufes qidfes ot
wreTe fot § e v

et

Hasferfer

qfcarfrory

At

W HT grer Wyt o gt &
TR ¥ g oww o o ot § ok
wET § o oy

(7) g oew o
®YC wwT & Rofr ot | Tt

Companies indicted violation
M.R.T.P. ;‘::' = ;

SHRI SAUGATA ROY : Will
the Minister of LAW, JUSTICH AND
COMPANY AFFAIRS be pleases o

how
W(ﬁl mﬂrmm:
'I‘S.M during the lsst two years and
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o2 e yoign b hoc gl
- uﬂxﬁzs'rn or LAW TUSTIC
e
ﬂ;&f any ::mmr m

Allotment of pew Burshase
Agencies in the Capitl

Writhan Anewers 108

tribution of Bm.hm o :s” m‘ tl‘-e
[ Sl
M!m;'ﬂ their Jceaticrs; l;-d

(b) the dates when they were set @
and the aress covered by cach of thim

THE'MINISTER OF FO!.EUM-
CHEMICALS AND TILIZER
S)HRIN H. N. wﬁﬁﬁ) () aad
o new es fsub-egercies for
the distribution of Burshene ccckirg
ges in the capital were set up dunrg
1976 and 1977 upto 30-6-77, (XCLTL tht
11 sub-agents were mede full-fecped

ANT distribut Blmn Refirenics 1 mrn-
A mor B ed blmo:; 1976 er:i ﬁ‘;:ll
% m :mm.al:- p-mcn it Rfirenes
leased t 13 domestic cockirg gas
(3 the mumber = m %iﬁtgiihm:w& f: Delhi. N:lnl-" gf E:e
!ﬂlb-qendu set up ;ortlle dis- min tgcmm:ad” m"‘Stm!;n‘u:rl.n S
Seatement
List of LPG Agents
S1. No. Namas and address of the Agent Area of Operation
1 M/s Allied Gas Serviges, Khan Market, Plndan ‘Im‘indn-
New Delhi-110015. mmm., wmd Dabs M.,
Copnavight Place Ry
Gole Market, Jhgndewaisn,
2 ;l. est Patel Nagar. Pll.h Institute,
8/32, East Patel
HE  Patel H&rnm, n Nigar, n.uea Inderpuri.

3 M/s Ashcka Stores
M-10, G:cmr Kailash-T Macket,
New Delhi-110048.

4 Mjs. Rahul Agencies,
3}11:? Iur Extn.’ Market,
-110024

M. Jawal.
5 36! D’efmm m.?lm,
New Delhi-110024.

6 Mfl Umika mﬁe’.

ur Guden
NW Dcllu-nocm

Gmni. Mm.tix&mn'o: Kkpy, m:hi

W"ﬁ% riends G0 :;r.
Jungpurs, Nogar L & 1.

Defence Colony, South Extn. I & II, Sews
Nrgsr.

A:.Iwk Ntlﬁ nhl\ls‘lr
Rmh w,

Gardens, Rattan P mhnn l'nk
* Raja Garden, Panjabi i Pack,
M.adlp'llr s Vi
cu.ad Nm Janakpuri, ‘Uream -nr.
Kmmg_b Unlsm Arca, Recp Nagar,
anwmnd.i'tn.’tc., c"nnp.'rhp-p
mmmmm,

S TR e o
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T ST M ad i & 1y S il e

. o
i

81 No. News apdAdrgs of the apws dwdw
1 & II,
’ ﬁmmw lhlh Mw
1,"“ 4
New 1H031.
1 M/s. Ruchiks Bai th
=B, Laxmi Mazket,
ﬁ-m:mus. l%.
11 M/s. United , Ajmere Gate, Ghandni Chowk:
N 'y Mawjid, Lal QII:,
L Nﬂ:ﬁbdhi-uom Nai Sarsk, Shﬁhh-:-.
13 M/s. Khers Service, , Subzimandi, Tis Hazeri,
D
o Rrshenes “To oy Snel Nogm, Do
mere Gate,
Sleln BT G Ol mpge B

4006. SHRI ANANT DAVE : Will
ﬂlhﬁﬁmdﬂﬂﬂ-"ﬁ“bﬂm

c) the loss suffsred by Railwags due
w‘thuwddwsnl Y

(d) whether any injury wes tor
any person or damgge done to
property ?

THE MINIS OF RAILWAYS

m& DANDAVATE) : (0
Was no in a goods train
e B
B o e B

s Metre Section
of Divisien wis not dwa toany
{b) Mo

% &ﬂi on t;—G:mw

No was caused
ey e

e of PETROLEOM AND
CHEMIGALS AND FERTILIZERS
be pleased to staze :

Q.w % lﬂ!’r’“‘a

uplmﬁuhmﬂuhumm,

if s0, the
(©) ?m progress ackleved i this

N Slr le
(b)nd(:) 0, w!dﬂw

mmm% oo
weyre fewmr (qéfee i) F of
-1 W W
400s. ot ghchm T

Ry wieft g werrd ofy T w4 fin ¢

(w) wr gt R ¥ wapee
fiewrr & Frfirer Fest 3 ot oot & aw
v aR ok sy erir § ; ofix

(")“wﬂ-’iumm
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T{ o vialt (e ) (%) GRYRAT TT Furatoe wrarreart vy
QLN(I).M LR e Fowe ok §°7

:‘mﬁ ;?:&*&m;qm (v) W (¥). ewrmarcr W

of oy ofY & | xE¥ AT 260—400
SoR daraAra ¥ farfe] oy o fefrrgt
{ ford W YxrwrA ¥ @ wow
ofx® ST §1A 9T W far awa o

10=15 wat ¥ g% ft 0w T wR

i TR
4009. oft gfckn wyrge : w0
Yw Y 9g TATY A O G v

(%) W qitee 9y & MU

feqn aferw fawrr & 39 T W@
10 & 15 791 & g ff v X W
w1 § wafs go st w1 w7 @R
wel 3 ofter a7 ST T }

(w) afr g, & &% w1 FIOw
t:

(w) vt ¥fewa Fremr o
eqrarrrenr ¥ farg o fweg atar o
§ 37 7¢ afirw ot s wft fiear o
ove et wy ag wrd it ofor omar
fore % argivr it e sy 1wy
L 1

(w) afr g, &t w&% W wvOr
?

™ waly (o wy dwwd) : (%)
oft gt, MR ¥ i werarw # qiw
e 10 7¢ ¥ wiws gvw ¥ wrd w2
& 1 S oY e A1 e H ofrwr T
eqrarrfer aft fFar war &)

(w) fiedt v Rwr g e
s & foex Y Y€ vy wafir
fauifer ot o wft § 1 R

witw ¥ gwm Il ¥ wpOe .
ST TAT AT § ) 59 QW wrawi WY
orwy faadt  qficfeafone e
wravrs Y, wreedl ¥ aree aT I
AT faeT & wqeq W &y o
L

md ¥ gror wrw ¥ & forg s
iy Wi W

4010, ot gickw wprge : wT
Jm wAY T FAT o FUT AW fiF

(%) war W3 &= & &r g
& ey § forgd g ft e S otw §
WX FE T WY erwrar A o § o1 v
g ¥ fog 15 4% awr 30 4% fad oA
¥ 7oy forr WYl Y xw wwry w1 Ty
Tt § <oy & ot & o F ww o
ot § TRy W Wik W A Ay
¥ age ot ot § ;o

(w) zfr xt, @ owommly oo
wT g WX @ e W W s
T el WY @R TwrET W AT
TrTew R AL ?

ot (o wy tewd) : (¥)
WX (w). Tk 2wt 9 150, 120,
100, 80 Wt 75 frefiferex o &
wot ¥ W fF ot § fored frg e
30, 28, 20, 174 15 &% forg o
€ 1 woard o oy qrelt wrr ¥ e
& T 92 e fraifor feg o &
e T 9 e W ¥ ) T
¥ 4 &% farg om §, R, et
oy 9X TX gt vk et § 1 o
ot wfew 4% ford ariy & wToRr oy
o &, wwer wrtarrd o ot &)



gIs  Writhst Alstdere . ASADHA 23, 1803 (SAKA) - Written Anstoers 114

Werkipg of Q8 Refipeciss

4011, SHRI VAYALAR RAVI : Will
the Minister of PETROLEUM _AND
CHEMICALS AND FERTILIZERS be
plessed to state :

(a) whether the Oil Refineries are
wuﬂhg fuﬂu@nﬁﬂu{m‘thc
lutth.reeym

(b) if so, the reasons therefor; and

(c) what steps are being taken to im-
prove their working ?

THE MINISTER OFPETROLEUM
& CHEMICALS & FERTILIZERS
(SHRI H.N. BAHUGUNA) : () to (c)
The Refinerics processing mdtseu
e

at their maximum I&)&u
depending upon the m-udg av
The Refineries processing

2. 8 I ANNASAHEB GOTK:
E : Will the Minister of RAllp
WAYS be pleased to state «

there i 1
(!JWhghﬂ ln:noumndin'
mmmn&&"ﬁ"

(b) If so, the resction of the Govern-
ment thereto and the 'bleduewh:n
the said train would be dieselised ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): ()
!tnn has been dle-

selind o T5e7 .

WTERT SEICWT avw ot wft
wrew ¥ weeory

4013. oft shrsTerer o@w: WT W
weft g war oY v w6 e
(%) TR O
HTEA BT ¥4t g F awert ¥ od H

- wrsmir gt ; Wi

(«) @ wd & wa aw g Q)
o Y wew § ?

o el (sire Wy dwwd): (%)
97, 1977 & wwr aw gk g wofr
47 sfooa

(&) arrqer aw 32,6 fiwo Yo
Wil T8 WTET & Sqw W & fawfor
g2 B O § WX 8-4-77 A @ AT
et qE R kg 1w § e
1980 IF AN WrAww gheamwi
afgr wopt e & frmfor o1 o
g9 &Y g o

wiy wf & Yoot e iw Wit wr
Wit Wt i W wen

4014 it visveme wiw : W
tw et gy Wy oY yor w6 e :

(%) w1 @ ok o e dw
mwﬁﬂiﬂﬂmm’lhmwrﬁm
L g

(w) ofe gt, o wuer wv
afoer g ?
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Wl (he-w-donk) : (%) W (w). Freffr W ameibiy ey
afcweter wr W 19776 & awE ¥ wiitew wx frar

w afediwmny w1 ww uw
1. fwf-srgranre (Tt afedrom) fely 'thermw/ ceeem poe
2. wrar-wet (T afcde) Fere srtw
s aficwtr wRcdraeed Qe ¢ (v www wor g &
1. wrenaweiR serorte/fagre
2. Taww-ATE wter sdw/eafew
3. fromm-srar-Srame oo
4 = sty T
5. gUrm-wfew wfcaTorT /v oreamy
6. HUAAT—THATL o W
7. TG-S AT—gEat e
B ETRATgT-ToWeT figre
8 HEe-—srwr ats xim
10.  FAATE-graft-dure o

—Aeghy s

1’915 PROF. P.G. MAVALANKAR, :
w ] the Minister of PETROLEUM,
CHEMICALS & FER'

ﬁﬂlﬂdw state :

(a) whether the Indian Petro chemicals
schemes ormn;the'l Qﬂa
for the eventval qmplayment in

(b) if so, broad details thereof; and

(c)themmhu-cf 80 trained
and employed sa far

OF PETRO,

mwunfnl[’ tﬂglﬂed the tnfnin; m
m,l'l':dnn

Inlddidmit.lnlndh Petro-chemicals
mited has the following
schemes :—

three training

O Chomt”: T o browe

they are absorbed as

me Tyaining
- Scheme is imparted to

d'plcmholdm in branches of



Guijarat,

(c) The sumber of trainces abserbed
nlldcrlldl of these schemes is a3 be-

Total

Training Scheme -E'rﬁ

Graduate Engineering Training . 55

Operators Training . . . 58

Technician Training . . 47
Am Training (S in.l

lind Iouu) . . 43

Sabarmati Express

16. PROF. P.G. MAVALANKAR:
the Minister of RAILWAYS be
pluml o state §

(s) when was "Sabarmati

mg;hﬂﬂ it runs ¢daily or on

“Su the average speed of the said express

&Eﬂﬂu —y

tralh wad Toach i e oft

destinations are exhausted by the slow
total lack of refresh-

speed and almost
ment facilities either on the train or at the
stoppeges on the way ; and

d) if the be
il{ﬂjl .;bmg?:i aa?m

THE MINISTER OF R‘.’AILW&YS

!g W it of a
L e

Written Amaweps ABADHA 2%, 1080 (34KA) Writien Anewvers ngt

m% up thh
mﬂJ“""“ mﬁfm

at nsm

d’fmm me wwﬁe

trgvelli f
h - &Wll‘i}uz aﬂuént:i.;:l ule
lpr:r?ﬁ-hu action will be uh:n.w

Pmnnl_ to htrcdn'u“ﬁlt train

7. PROF. P.G AVALANKAR
\.. llllle Minuste WAYS
JHRECCLO state @

area to reach their study, business or
office destmaticns quickly and to return
to their mpeﬂiw?mel speedily; and
(b) if 30, when and how ?
MINI QF RAILW,
(PROF MADHU ANDAVATE) (l)

it no prc poral at present to 1ntic-
commuter trains ﬂl:“thh secticn,

(b) Doea mot grise.

gt iy duw wiv gt & Aw o
L L

4018, oft wifey wrk wdw : ot
tgtfrew war veww whe wdow Al
ag W o T &% fe

(%) wt 1877-78 % W Tof
! ¥ fowlt smar % g e fam
wie fagd & drer w67 wramer W ey frare
§ fordr Tt woft gy W ;

(w) v& s & wowre g0
way wrdamy oY of § a1 wed w7 fewre
§; o

(W) wwi @ fewk pt wi e
wite g & ey srweTer s o fieT
o T & WX Ry Ay wr ATy o
uw fem wrier ¥
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Wifwaw, coman e wdes sl
(ot Rrrwelt sy gy : () & ().
wt 197778 %Y qET fremdy & Sy
w7 qf At ¥ ¥W 61,557 o I
g *fre dr vl 23,604 o 2w
fagt w1 dw wrarfer fean oo wT
¥ wraral ¥ sqyqedT 99 §WA KW
JET Y AT WA JyeEAT gAY
qfcfeafs w1 g w@ & e o
| af 1977-78 ¥ W
weaqt dwl ¥ (8 @wT ov JEnl ¥
WTART S ¥ wrE v A 8 1 grE
wfe fraw qur figy wv ¥ fer
Y ¥ = demr & e s
R f §

-afrem Ty ¥ ™ w1 g @
wTATRTC

4019, it mifay wrf o : @
R welt qg T W wT W fiw

(%) oftwn Ik & qwmaaH
At ¥ WA wew e
WETe $@ § R & e
war wfemg § ; wic

(w) afiws Xk w1 swaTers werk
¥ TR WAy AT ¥ ey aw
wATafeE s faur @ ?

T o (e wy dwwd): (v)
T A W WY g fr qud frg wrdr
a¥ g § aar darer ettt ®
v ofr qdr wagy afien @R yum
o W g w7 o s gt i

(w) ser aff wzam 4

¢ JULY 19, 19

Written Answers 120
ofrwst Yo & it ot vqwlt
won

4020 ¥To Wt AT TAT
war o st o oy o T w60 fn

(%) ofeww ok &3y st
WY fuqr fent & oY frra 7 ok 3 wfuw
T s @ ; WK

(=) =% wardt s & forg waw
sy T ar g ?

W il (ste wg dEAR) : (%)
for sficat 1 sl wqrdY ST At
g oY g8 X NS § —

Soft-JI[-705
Svf-JV—366

(&) wwr v ®r gay warw fem
wr <7 § fr Tureewy wfus ¥ afvs
weadY qut wr gt AT ag afe
qrx sdwfed) ¥ et ¥ A .
e oy aftr 3% grer ¥ qfy gk &

waA tod 2an o¢ chaww w fiafe

4021. ot gu Teg & vy R shoft
g T A g w R e .

(%) wr ww AW ¥ oA o
VW 9T OF WR SHTE T e
sam § ; ek

(‘) afy gf, ot Twer ov ouw
fowfiarer s far wrimr ?
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~ tw vl (e wy dwmd) : (¥)
it v ad ¥ saqe qfoede fedr
femr wor Wy @wr ox wivforr
areit oArend wvwr www At 4
wrr: fewgre YT Sk i &)

(w) s off I3 0
Introduction of Dining Car system

SHRI P. RAJAGOPAL
N.’AIDU 'Will the Minister of RATL-
WAYS be pleased to state :

(a) whether it is a fact that there is
pick up meal service in G.T. and Tamil
Nadu s ;

(b) whether there are any complairts
against that system ; and

(¢) if so, whether Government pro-
];pg;: w?immdue dining car service as
ore

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) : ()

. (b) No, however afew complaints
m:gvedabouttheqmlily offnod

e ' service, focd is pugputd in

tdum set lz t
mec-s.mmnl is pi i;‘fpmmﬂuo
ed trollies and deli to Cars

lmlmndltllthﬂ;;lnlwofﬂw !mlm
to extend this s Etm
:Other long djaunu B:mm

Prhuﬁnm-tbnthw

RAJAGOPAL
Nﬁu : Wil the ‘Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(G)M&Gwmhm
lﬁ&dl&b .:;lll.uwhoohp\lb-

(0) 1€ 40, the books which got prizes

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
&SHRI SHANTI BHUSHAN) : (a) Yes,

ﬁd Law Books written), -

lished durir thc calendar year 197 and

received in Ministry for award of

pﬁm are being cwuuuui and the result
be announced as scon as possible.

Products produed in Hindustsn
Organic Chemicals

SHRI P. RAJAGOPAL
NAIDU : Wil the Minister of PETRO-
LEUM,CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) The ucts preduced in Hindu-
stan m Chen;’fflll Ltd; and

he(b) wiuther?thu ccmpany is going to -

THE MINISTER OF PETRO-
(CALS

BT IR e B
follows ;=
1. Acetanilide
2. Sulphuric Acid 98%
3. Oleum 24%
4. Oleum 65%
§. Meta-Amino-Phenol
6. Formaldehyde
7. Benzene-Hexa-Chloride
8. Hydrogen
9. Aniline
10. Nitrobenzene
11. C-Nitrotoluene
12. P-Nitrotoluene
13. M-Nitrobenzense
14. Dinitrobenzéne
15. Monochlorobenzene-
16. C-Dichlorobenzene
17. P-Dichlorobenzene
18. C-Nitrochlorobenzene
19. P-Nitrochlorobenzene
20, Dinitrochiorobensene.
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(b) Yes, Sir. The expamsion
inv n“inu:ul in the Vot

of
i, Aeeilige Uy wo
Niteobenwzene sud the mmmufacture of
Comcentrated Nitric Aoid,

Paymeat of Compansation to

Written Answers JULX 19, 2077

Written Axswerd: Ty
(1) oyt sompensetiog piibio It ?

N i Mk o o
AND FERTILIZERS be plessed to w“&% made for the h".?
state : manm%mm
(s) whether Government are assets and Hbmm
mmam-hm %ﬁmﬂ Distributing Co, of
Details of
o, Y
n. mmmfn%&mﬁiﬂ J
ted s e 5069924  8,78,59,353 61 30-3-76
* IWW&fa&SPﬁd I-1-76
to 30-3-76 . . 99,736 1523,268-42 30-3+77
3. First instalment of the amount for
T
hell Ol Storage & Distributing
Co, of India Limi 3802443  5,80,74,730" 81 30377
4 gﬁéﬁﬁﬁm pu et PP 0 0097 LSIATT  BILISHUITZ 30397
Totsl - 10,485,980  17,05,72,604°57
wite warer Tomw & (w) =fe g, o w qorrc &
e e Wt ¥ ot wer i f; Wi
4026. ¥1o Ty fug : ¥ W -
W Whew ¥ wrwrfiy
sl g vk o wr WA wﬁgﬁlmﬂrﬁmmﬂdﬁ
(%) T wewre o g ¥a ¥ orf arterd qew iy o ?
eme TOTT ¥ F4T TOET W FW
Y e HqTe AT & T ATET AT
o ety w6 & 1§ O gere T st (Ro wy dwwd) : (v)
1

ey gar s

o gt



8

o) W (v) : weere few &
., e ¥ e ¥ -
wiitl, gt ¥ gt o gl &
TG ¢ W ol ot arols & T
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by 77 o gl

, SHRIK. A Wil
lh:mMIﬂMﬂdRAlLWh be pleased
ito state :

h&‘)deciﬁmmﬁ i h“f::r

" Ve 11

Hioos @ well w6 - outivisvion of murrow]
metre gaage Maes inwo bibed guugeitngs ;

(b) if so, whtethi 'Government have
‘surveyed and identified the arcas that

if so, what the and in
(c) ﬁ’;mm aress

the total expenditure invélved
'dlmmhu? ﬂ

THE MINISTER OF RAILWAYS
APROF, MADHU DANDAVATE) :
The Ministry of Radlways are aware
the.:dnfeuctmcdng new railway

Syt fine 1o broed guige in bech-

about new projects.

RS AR

iif
i
§
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(e)wwm‘m%

(c) ifs0, the broad outlines thereof ?
THEMINISTER DFPB%

CALS FBR'
(%%?il'lﬁ Bﬁﬁﬁauma: I(:)dl:-

Oil Corpoestion and
National Oil

. SHRT K. MALLANNA :
40%. SHRI1SHWAR CHOUDHARY:

Will the Minister of OLEUM

AND CHEMICALS FERTILI-
ZERS be pleased to state :

dealers

some H

m mm!.‘:tu mmf
(b) if 80, what amount is charged;

h&ﬂhﬂhﬁu%hgﬂrmhu’:

without peying any interest to the consu-
mn:ﬁ:ﬂm; if 0, reasons

E

whether Government propose to
ﬂwdﬂnum the sshount in
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CALS
(Ssiiﬂu H.N. BAHUGUNA): () Yes,

(b) The depositisRs. 17§/=
per cylinder and 30/~ per
except il the case of Bharat
where security deposit per cyliner is
Rs. 250/~

(c) The security deposit carrying

cc. The Oil Prices Committec
into considera-

this practice
tion in fixing the marketing margins,
(d) No, Sir.

leoacf barehase Gas seb-ageaciss

s0. SHRISHIVSAMPATI RAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be plemed to state:

2) the number and nature of represen-
mgum received im, the

A

if so, the particulars there of and
théda)nu;ur;nw for not acknowledging
therepresentations by the Ministry ?

THE MINISTER OF PRTOLEUM,
CHEMICALS AND FERTILIZERS
SHRI H. N. BAHUGUNA) : (s) to
d). M/s Allied Gas Services

Agencies, M MﬂNew Delhi
m’& hﬂmmm&wﬁ
l:m Mmd such terming-

the
tion. Since this was a matter relating to

I. mrwilmmm
P ARY 1 the Minjster of
RAILWAYS be pleased to state :

() whether ~ Government have taken-
any steps for borrowing or to
spprod e Foid sk T Konker
the constru ‘est t 1
Railway; and

(b) what would be the estimate cost of
West Coast Konkan Railway Line ?

THE MINISTER OF RAILWAYS
g)l!gs MADHU DANDAVATE) :

(b) Rs. 250 crores approximately..

Geods,
Sprind 1 Porues Choperaie
Allahsbad

SHR1 BATESHWAR

: Will the Minister of
RAILWAYS be pleased to state :
the detalls of Goods/Pi

contracts mmm

Gmm&dnymu

on Dethf and  Moradabad  Divisions
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THE MINISTER OF RAILWAYS (c) Allthe Societies were considered for

a)RAO lSz'm:ementliisU mlzgl:dDAv.\m) ' allotment of the contiacts, which were

() Yes. allotted 1o those found most spitable.
Statement

Details of goods[parcels handling contracts awarded to Railway Station Porters Co-operative
Labour Contract Society Limited, Allahabad,

Division Details of goods/parccls handlmg coftracts Perivdof  Amount paid
contract
1 2 3 4

Delhi (i) Goods handling at New Delhi Goods shed, - 1-2-77 Rs. 93,812°00

to (up to 31-5-77)
31-1-79

(i) Goods handlingat Zonce No, 3 (Modinagar, 1 ?— 6 Rs. 1,27,506°00
Meerut City, Mecrut Canit., Daurala, 7 (up to ‘,:I -5=77)

Khatauli, Muzaffarnagar 30-6 78

Deoband,
Saharanpur, Mandi and Khanalampura),

Moradabad (i) Parccl Handling Zone No. 1 (Hapur, Gajraula, 1-7-73 _Lump sum

Pilkhua » Chandausi, Hardoi, Balamau, 1o Rs. 10,800°00
Rampu.r, Sandila md Bulandshahr) 3:;;.;76 month,
8;6—77 Rs. :g:szs'm
(+]
7-6-79
Parcel handling contract at Zone N 1-g-72 L um Rs.
N = B b gl s 2
31-7-76 per month.
J Monthly average
16-6-77 Rs.  3,950°00
to
15-6-79
Arbitration on Claims the Northern Railway during the period
Goods ﬂurnul g Jamuary, 1974 to May, 1977 ; and
(‘b} the details ofthumnunto d.imedlisy
51-[8 Societies e amounts finally
w}n mmrlﬁlsﬂ}&ﬂgf awmiad by the Arbitrators during
WAYS be pleased to sate : the abover mentioned period ?
SRS e or s
of to
Partely catitractt held on g)md(b) A Statement is attached.
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Statement

Statement showing Arbitration of claims relating to Goods and Parcel Handling Contracts
held vy Labour Co-operative Societies.

131 Written Answers

Sl.  Name of Co-opcrative Socicties Particulars and Amount Amount finally

No. period of contracts  Claimed awarded
I 2 T 3 4 5
) Rs.
M e L e St g o455 Sl i o

1-8-72 to 30-4-74l

2. M[s. Janta Labour Coopera
t{ve ociety Lid,, Kanpur.  tract at Juhi from
1-9-72 to

- Goods handling con- 20,114°51 Request for appoint-
ment of an arbi-
trator is under ex-

31-5-74 amination,
3. M/s. Janta Labour Coopera-  Goods handing con- 24,785°00 Request for appoint-
tive Society Ltd., Kanpur. rmtu]uh:TP’l‘ ment of an arbi-
from 1-6-74 to trator is under ex-
31-5-76. amination,
4 Kashmere Labour Co- Goods con- 30,276°03 Rs. 20,855-00

WW Society  Ltd,, tract over
Simla Section
from 1-7-72t0

10-2-75.

5.  M/s. Uttriya Rallway Parcels Goods handling con- 44,247°50 Still n, with
Sahkari Labour Contract  tract at Varanasi Arhifmor.
Samiti, Varanasi Cantt, from 21-3-71 to

31-8-72,
Rs. 35,000°00

6. s. Railway Station P Goods h - 6 ‘11
MJ hgm n Por- ll:ldJ.l.ﬂgl‘l 5,489

tract at Allahg
Sodety Ltd., Allshgbad. from 15§-6-71 to

30-4-73.

o fawrr & Favivwn agerdt
afefet

4034 ot fre ot : w1 WM
Holt oy warh ¥ g1 w4 fin

(¢) @ owr WR fawmr ¥
frrht Saviren seRrd afafeat §;

(@) on¥ ¥ feelt Sfew =
TO (FaT wTeE W) X bt
grr wark ot § Wi T o gemt
¥ webwrfedt wr wrer oY T §; Wi

(7) = goe wr fane Wk
wHqEl N giward Ivwsw wOR
¥ fare ¥ g% wix sfer w gend
(B sTEw wrew) Wy wr § 7

sl (sito ma dwwd) : (a}
3931

(w) ‘uﬁuzﬁumwﬁﬂ
1280 TF § famit ¥ 378 qww
TR wRpTT R e dreryfet
arr warft o oft § | w5 pe
¥ awfr g

(w) wewmn gfward wafar § 4
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Distribution of Burshane Cooking
Gas in Delhi

4035. SHRI NIHAR LASKAR :
SHRISHIV SAMPATIRAM :

Will the Mimster of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) the number and names of firms
in Delhi operating for distribution of
Burshane cooking gas ;

(b) whether M/s. Allied Gas Service,
Scindia House, New Delhi who are the
«ple distributors of Burshane cooking
gas had many sub-agents in different
areas to cater to the needs of the consu-
MErs;

(&) since when these sub-agents were
functioning ;

(d) whether it is a fact that after a
du:i!ion was taken to upgrade these
encies inro full-fl agmmn,the
i Cop ‘v el oo
y cancelled some of the s
and thus deprived them of being
upgraded and instead gave agencies to
some of their relations ;

(¢) whether some of the sub-agencies
which were had
to h:m and his Ministry for restoration ;

(If) ifso, withwhut results and whether
on has since been initiated for the
restoration of these agencies ?

THEMINISTBR OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) cig
m-m, Bharat Refineries Ltd., W

Burshane Gookmg Gas, has
distributors

domes!
rot 12 tic cooking po e

Delhi, Namesofthese
in the attached Statement.

D s Spancing in " iareat seces
L ts aread
m. Bamnf)mnber 1976 and
April 1977, 11 such sub-agents were
made ful d distributors by Bharat
Refinerics ted,

(%Mmt of these have been function-
the last 10 years except one agency
m appointed in May 1975.

(d’) M/s. Allied Gas Service terminated

sub-agencies before the sub-

mwmmdenm-ﬂedaedégmih:m.
gumphlh: i termination of ¢

" Mihistry. Towss learnt on enquiey
. Itwas on enq

m. Bharat Refineries Limited

termination was effected

2
a8

g

i

because of unsatisfactory performance
of the said sub-agent, B

(e) Yes, Sir. One sub-agency for the
Khan Market area which was termina-
ted because of unsatisfactory performance
had represented.

(f) The matter was looked into and it
was found that the cancellation of this
sub-agency was justified and hence the
question of restoretion of this fub-
agency did not  arise.

STATEMENT
LIST OF LPG AGENTS

—p

§. No. Name and address of the Agent

1. M/s. Allied Gas Seryicer,
60, Najafgarh Road Industrial
Area, New Delhi—110015.

2. M/s. Deepak Gas Service,
1832, East Patel Nagar Market,
New Delhi—110008.

3. M/s. Ashoka Stores, M«:o,Grum
Kailash-1 Market, New Delhi—

110048

g‘rs, Jm m:lm Market,

. M -Emll enci ,
[ 1 fs: Ju Agencies
NewDelhi--nm

6. Mijs. U
A Rx RnpurlGndul
M" m:t, ;few D;Ihl--uooz?

7. Mh Modﬂ-n Cookeries,
ﬁ Deilu—uooo-,- ’

8. M/s. Satish & Co.
G-2, Hauz Khas, New Delhi—
110016.

9. 5. Raman Gas Service,
;‘ urkar Market, Mot{ Bagh-1,
ew Delhi—110021.

Market,

0.
r ;‘.a, R i Mo Masket,
ew Delhi—1r0023.

1. M/s. United Agencies

T e, Netaji Subhas Marg,
arysganj, Delhi—110002.

12. M/s. Khera Gas Service
nihm Road, Delbi—
110007.
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Price of Food served by Rail
ce @ - by 'way

36. SHRI SUKHDEO PRASAD
RMA : Will t Minister of
RAILWAYS be pleased to state.

(a) whether the prices of food served
by the Railway dining cars are much
higher as compared to the market rates

dren the quality is much inferior ;
an

(bY if so, the steps Government
propose 1o tnke_ to improve the gquality
and to reduce its rates ?

THE MINISTER OF RAILWAYS
ROF. MADHU DANDAVATE: :

a) No.

(b) Does not  arise.

ElectionPetitions against Members
of Lok Sabha

Vilog? SHRI SUkHl)EO PRASAD

MA : ill the Minister of LAW,

USTICE hND COMPANY AFFAIRS
pleased to state :

(a) the total number of Election Peti-
tions against the Members of Lok Sabha
elected in March, 1977. Blection
petitions filed in cach State ; an

(b) the maximum time by which the
petitions are likely to be disposed of ?

THE MI‘NISTER OF LAW, JUS-
TICE AND PﬁNY AFFAIRS
(SHRI SH&N‘I‘I USHAN) : (a)
The total number of election pe‘litiom
filed in connection with the general
election to the Lok Sabha held in
March, 1977is 36, A statement show-
ing the State-wise break up is attached,

(b) There is no s time-limit
fi under the Election Law for the
disposal of election petitions. However,
section B6(7) of the Representation of
the People Act, 1951, provides that
lm:r‘jf elcct:on ition s be tried

a5 possible and an
cmlelvwr should be made to conclude
the trial within six_months from the
date on which the memhnmm is
pﬁmted to the High for
trial.

JULY 19, 1077

Written Answers 136

Statement

Sl Name of State/
No. Union territory

1. Andhra Pradesh
2. Avam ’

3. Bihar

4. Gujarat

5. Haryona

6. ITimachaiPredesh
7. Jammu & Kashmir
8. Kerala

9. MadhvaPrade h
0. Msaharashrra

11. Manipur i
2. Meghalaya

13. Karnataku

14. Nagland .

15, Orissa

16, Punjab

17. Rajasthan

18. Tamil Nadu

19. Tripura

20. Uttar Pradesh
21. West Bengal

22. Sikk'm

Union Territories

23. Andaman & Nicobar Islands

24. Arunachal Predesh
25. Chandigarh

26. Dadra & Nagar Haveli

27. Delhi

28, Goa,Daman & Diu

29. Lakshdweep

30, Mizoram . .

31, Pordicherry
ToTAL

Election
titions
edinthe
High Court

——

*One clection petition relates to Prime Minister fickd before the Election Cemmission
under the Disputed Elections (Prime Minjster and Speaker) Act, 1977.
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Write petitions of Government
Servants pending in High
Courts.
a SHRI oM PRAKASH
IYA I: Will the Minister of LAW,

JUSTICE AND COMPANY AFF AIRS
be pleased to state :

(a) whether Government are aware
that thousands of Writ Petitions and
suits of Government servants relating
to their service matters are pending
in the various High Courts ;

(b) whether it is proposed to set up
service tribunals for quick disposal of
such matters ; and

(c) what other steps are being taken
for the speedy disposal of such matters ?

THE MINISTER OF LAW, JUS-
TICE, AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) : (a)
According  to mfurrnatmn iven l:f
High Courts (except
Gujarat), 17,618 cascs t‘elamn;t ervice
Matters were pending on 31-12-1976.

(b} Ithas beenstated inthe President’s
Address that during the course of the
year a comprehensive measure will
be brought before Parliament to amend
the Constitution. The 42nd Amend-

ent of the Constitution will be taken
into account when working out the
proposed measure., In the meantime no
steps have been taken to implement
the provisions in the  Constitution
{Forty=second A.mcndmem) Act relating
to the setting up of Administrative
‘Tribunals.

(c) It is primarily for the respective
Iigh Courts to take steps for the speedy
dupoul of such matters. However,

uicker disposal of work,itis ed
the vacancies in the High urts

ﬂ!mdmo y.

P
!'w mmopol.lt)tu

4040. SHRIRAMANAND TIWARY:
W:Il the Minister of RAILWAYS
be pleased to state :

(q} whether it is a fact that no signi-
has been miade in different

'Ehcumwmn
Pmi ect (Rallways), Calcutta S

(b) if so, the reasons therefor ; and
(ﬁﬂwmdt& hweumlde

Tor expediting the Pregect on thewinie 3
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
S)m&(b)Wm‘kontheMen‘o tan

:ct, Calcutta is I:ldt.:.g
?I.mncd accordance with the limi
unds being made available by the
Comunission, out of the funds
cur-nur ed for  Metropolitan Rail
‘I'ransport Projects. Besides the limited
availability of resources other factors
which tend to slow 3
are ; davemon of traffic delays in
snma of
hndfpmp-eny etc. All t factors
make the Project work ownplm(cd and
time consuming.

(c) The scctum =wise progress of work
is as under :

(i) Section 1 (Dum Dum end)
ﬁ“ metres of elevated section costing

. 87 lacs, Construction has been
completed.

(ii) Section 2 (Dum Dum to Belgachia)
902 metres long box with sheet piles
contms Rs. 260 lacs. 485 metres of
box has been constructed.

&r::d) Secm;_: ba‘;;! (Belluchmd_ Station)
360 metres of involvi iaphgram
walling. Diaphgram w:l.lf has been
completed for more than $0°%, of the
length.

(iv) Section metres Iy
sub-way under élmpur Yard awar d:?
Preliminary arrangements for startingthe
works are under way,

) Scc:um :o (Park Street and
Esplanade .]‘r metres of

box with duphmm Wi 163 metres
of diaphgram wall has been completed.

(vi) ‘fscnonb‘ 11 (Maidan )m
metres sub-way <consti .
o g o oo e 12
com; wall for t
400 metres has been completed,

(vii) Section 12 (Maidan) 890 metres

lo::ﬁ sub-way costing Rs. 630 lacs.

Duﬁl‘:lsram wall for phl.se 1 of 545
metres been contract

(vill) Section 17-B (near Tollygunge)
rs metres long in the Tollﬂ'unceml.
bout 30 metres box have been cast.

ix) Works in other sections namely
15 , I6A and 16B have been recently

Conm touch is maintained with th;
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Complaints tractors against
M.T.!?., (:;‘ Calcutta

1941 HRI RAMNAND TTW.,
‘Will the Minister of Railways NA%L.
sed to state:

(a) whether it is a fact that several

laints are made against the Ad-

mi rn of h; ort
Project  (Railweys leutta t

Sect'%n ‘1 undb,;z' of

(h) if so, the nature of the com-
plaints; and

JULY 19, 1077
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(c) the steps poudm he
taken to rmnnthnbunm

contractrrs for early mmﬂon of
the Metropnlitan Project
(Railways), Calcutta ?

THE MINISTER OF RAILWAYS
EPPROF MADHU DANDAVATE):

a) and (b) Comtract Section 11: Con-
tract Sectirn 11 for Sub-way Structures
of the Calcutta Rapid Transit Symm
involving construction of twin R
boxes for the u.nders:cund rdhuy in
part of the Maidan ar had been
awarded to M/s Chmerjee Polk (P)
Ltd. Diaphgram walls are being used
for supponins the sides of the exaca-
vation_in the greater part of the Sec-
tion. The Contractors for section 11
have heen making representations time
and again for increase incontracted
rates. The agreement entered into with
the firm is a fixed pricc contract and
it is not the usual practice on the Rail-
ways to givc increase in ratesin such
cases. The firm has been replicd ac-
cordingly.

Contract Section 12: Therc have been
no complaints from the C tnracters—
MJs Notinnll Prejects Construction C-,
Litd. against the M.T.P. (R) Adrumi-
stration regarding this contract vection.

(c) A set machinery exists in terms
of the contract for settlement of dis-
putes with ¢~ ntract. rs should the need
therefor arise,

Delhi Judicial Service

4043. SHRI KANWAR LAL GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

¢ comp|
whereas in Punjab and Heryana it is
a Class I Service,

hether the cales of
rusbléi:iMminthdﬂy.

and Bombey arc higher than those of
Judicial Officers in Drlhi; and

(c) if sp, what steps the Government
have taken to remnve these discrimina-
tions ?

THE MINISTBR QF LAW, ggs
TICE COMPANY AFF
g SH’.ANTI BHUSHAN) (a) The

ethi Judiciel Service has two grades,
namely :

(i) Grade I (Selection Grade): &
(ii) Giade I, .
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become Class I after two years of their
that Service,

Ciass I and those in Grade IT are Civil into
Posts Class II, iad
In Punjab all under the Punjab (b) The ctive Scales of
e Uil ) are, eyl Bk Grades stched
' y the Judicial Services in Punjab, Ha
In Harysns the members of z:ﬂl Bombay and Delhi are mwn
Harysna Civil Service (Judicial Branch) low :
Selection Grade Time Scale
(i) Punjab 1300-50-1500 w;:;g;smsw—hswmm
(ii) Haryana - . . +  1300-50-1500 400-30-580-720-40/800- §0-1000
50-1250.
(iii) Delhi . . . *  1200-50-1600 6;0-30— 40-35-810-E B-880-40-
B-40-1200,

(iv) In Mahgrashtra the scales of pay atteched to various posts in the Judicial Service
of Maharashtra

are i—
Name of the Post T Scale of Pay

1, Judge, Small Cguse Court, Pune & Nagpur 1100-50-1300-60-1600,

2. Civil Judge (Sr. Division)/Chief Judicial Magistrate. 1000-50-1500.

3. Civil Judge (Jr. Division) cum Judicial Magstrate, F.C. 6_90-45—101’0—53-4 §=IT00-50-

4. Metropolitan Magistrate

8. Metropolitan Magistrate, Juvenile Court.

6. Judge, Small Cause Court, Bombay.

1200. (Fi of Rs. 650/-
during pmbmogl.}'y 5of

1100-50-1300-60-1600.
§0o-25-650-30-B30,
I100-50-1300-60-1600.

. SHRI GADADHAR SAHA:
w Minister of RAILWAYS be

pleased to state:
a) whether it is a fact thet some
t that were operating on B, K.
Line G.) Burdwan) were
or H

(b)l! 80, the reasons therefor; and

bmmui:h ™ resto
() proposed re

THE MINISTER OF RAILWJ&YS

Burdwan-Katwa namcw gauge Section.
Hrt wever, one pair ¢ f diesel rail car not
advestised table was_in-

snd maintenance. Presently this diese]
rail car is out cf commission due to
mb{rckmdcd Prc curement of

otw engine block is under process.

mwwmpm

ms SH'RI G. M. BANATWALIA
Will the of RAILWAYS be
pleased m State:

a) whether there is an 1] to
ﬁEﬁ the psopused uu:;ywxzhkn
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frum Vattathani (Tapur; Distt, Malla-
pp:.ilrnm. Kerela) to some other site;
an

_(b) if so, whether in view cf the
rising resentment ageinst eny such
moe to shift, Government propuse to
reconsider the move?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(«) and (b). Therc is no proposal tc
stup a Riilway Workshop at Vatta-
thani and hence the gumion of shifting
it to any other site does not u;isr.

Provision ﬁ:l:ll::l;‘i?f Madras-
Cannanore Express at Tanur

4046, SHRIG.M, BANATWALLA:
‘Will the Ministerof RAILWAYS be plea-
sed to state whether in view of the in-
creasing traffic and in order to avoid
incr nvenience to a large number of
railway commuters, the Madras-Man-
galore Mail and Trivandrum-Cannanore
Express are propsed to be given a halt
at Tanur (Kerala) which is an imp.r-
tant centre of the fish trade ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Tanur is & roadside station on §nranur-
Calicut section and is, at present served
by 3 pairs of passenger trains which,
by and large, caters adequately to the
needs of traffic. St e of Madras-
Mangal re Mal and vandrum-Can-
nanre Express at Tanur is not justified,

Wi dw fem e e W @
Feqra & welt

wdl og TAR AT §O0 WG fF wredw
W fam oo Ierfee @gw AW @
veqrer ¥ vl gk & 7

Yfwan, vavan sl skew W
el e ) ;xR
wrolme ° wde Y
L o
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fody wa ¥ qg wrna g ormaT 41 |
Aer dm b g w o g @Y
qu fear mar § s ek qra e
sToe fear o @1 § aar See oiw
%1 97 <@ &1 avife we, 1977 ¥
. M WA qW WETC W WA
wren & fear T ¥

wree dw e & W & ofy

4043, sit fawarome aegfar :
77 §@ifean oW A et waCE
w4t 7g Fa1 Y O FG

(%) war wrefs dw famw &7
oY g5 1970-71 ¥ qF 1975-76
¥ 70 yfawd ¥ wgFT wa wfaww
TaT § TOT W7 EEE wHwiE & do
auT e ¥ W gfz gy

(w) war arw I oY Hee
97 wiwe fiwar w@r § woar fem
a¥ ¥ fewrga % & WO wwar
Faifrs wPFaTel ®Y wearT & Fr;
HiT

(m) &;"rﬁrwnmﬁum.ﬂ
¥ Frad w7 w7y ¥ fog woeR IO
war wrdamdy o o iy § ?

e,  cemom, e wkew st
(sft Prweft oew wgen) : (F) WX
T ¥ arg T oblY offt oWYAF 107071
¥ 20,32 wOF TIX AT 1975~78
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¥ 1975-76 ¥ 28,67 FOT TIX W1
wv g W1 fr wawer 41 sfawe S
gfz zwfmr & 1 g@ walw & S
FAAfE] & o7 a4 wd Fgy A
g1

(&) wife dafeas gadt &
7er e ¥ weere arar frdfaa fed
s § T forg wrw Suwrrmat & wiwa
& fear war av | wfaw aw wfos
gaTER a1 folt & w1q qg Fafas
ofa & fF a3 ga7g & wererey gé
fageyaar gror wfwa fear Tar ar )

(7) =& swa dPfeaw Iy &
FEAT WY FH FTA FT FE FwTT A E

wreeita fw frrer & Frdmet &
Lt

4049. st fmwrrowe wegfar ¢
1 fwaw  wm wwmA e
R FHY qg WA A T HG
fr :
(%) 77 wrfw &= frm &
qupprfas frRmel & daw # W
ofir af 1975 ¥ 1,99,890 %9C
ar ;

(@) v ag wfwad 1976 &
IJY®T 2,37,741 FTIC @1 T WX

ttfewan e cara e dow st

(st Formalt s agaen) : (%) 1974~
75 ® w9 @ wfem

¥ giwfaw  fRwet w7 ogw
gifeafas (Fa7 wYc gfwfaat aar
#ar frger &t & farelir oo wfem)
1,99,390' - ¥IT 9r (1,099,880 -
T7q wgf «&7) |

(=) 1975-76 # quiwrfers
frdwel oY F@ arfesfs uvofe
#1 2,37,741 — TIT % F€r fmav
mr qry quEthew fades goR
faslt svawr & fAw 100 www wfr
A1g A T F T w 500 frar
Hizx afy ag & g0 @ we
gfear sra v & gware §

(7) 19875-76 & FOA W
# ¥ 1 quiwtlas fadesl # 1018
0T F gAair ®T YR e
wre ¥ ® ¥ feqr mr aqr afw
1974-75 ¥ SA¥Y 780 TAC XY
gaufn & qram fear @ )

(9) famr ®C & wiwfaEi w
a7 WK gfeagw@ IR w,
w4 HY ¥ W 97 w @9r
daw dv ¥ ¥ gu @ & W
9T &t 1dft &1 ww griafas @
¥ ITER T gt @ & w-
wifeai £ & w1 ot gfaand &
AT X 0T 4 I wgew
Tmnmﬁnmngt“:.l‘mm,

40:0. SHRI JYOTIRMOY BOSU:
Willthe Minister of RAILWAYS be plea-
sed to state:

(a) whether in the Railway Board
there is no member who is academi-
uml}v educated as a transport econcmist;

f {h')hmher the ‘tare pay load’ ratio
for teansport i, unless tackled
properly, still very discoureging?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(e) No. The Railway Board, #3 &t fzn-
sent constituted, comprifes, apart from
the Financial Ccmmusioner for Rail-
ways, of four other Members each of
whom is separstely in cheyge ¢f met-
ters relating to Staff, Civil Engineering,

on end Mechanical Engi-
neering. The Member, Triffic is the
functional Member in the Railway
Board dealing with all prcblems con-
nected with aticn end o m-
mercial matters. Railwey Beerd is
assisted, in matters ¢f transpcrt ecu-
nomics by an Econcmic Cell headed
by a semer «flicer frm Indien Eco-
nomic Service, scadcmicnlly equipped
for the purpcse.

(I:LIB the new type of wagons put
on Road the tare to pay losd rativs
have beecn improved and thig is o n-
stantly under the purview ¢f the Resc-
arch Designs & Standerds Orgam:atn n.

M it Coaches *"
Coaches
4051. SHRT JYOTJRMOY BOSU:
Willthe Minister of RAILWAYS be plea-
sed to state whether there is any plen
for harmessing available ¢1r p« wer in a
running train and fi r manufecturing of
very hght weight aluminium coeches
for lower consumpticn «f energy snd
traction of greater pay lcad?

THE MINISTER OF RAILWAYS
OF. MADHU DANDAVATE):
is no plen for harnesting air
power in 8 running train. The develc p-
ment of light weight aluminium coeches
for lower comsumpticn ¢f cnergy is
included in the Railways’ Corp:rete
Plan and this is under examinatii n by
gsurcb Designs & Standards Organita-
n,

Trade Mark of Bharat Refineries

4052. SHRI R. K. MHALGTI: Will
the Minister of PETRLOEUM AND
CHEMICALS AND FERTILIZERS
be pleased t™ state:

(a) whether itis a fact that the Govern-
‘nl:m hv;ehnm representatic n in
menth o 1 quest
that the Trade iﬁl.’k’l 7 Bharst Refine
Devnega d
not in English; H Bt o

(b) what action have Government
taken in regard to the request; and

(c) if mot, when it shall be taken?

JULY 15, 1977
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THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
ﬁz&;ﬁs ‘(_SI-IEIJ;I. N.fBﬂiHUGUNA):
[} S | v [+ representa-
tirn hag alto hupg received by M/s.
Bharat Refineries Limited.

(b) and (c). Bharat Refineries Limited
have invited from prc fessicnal adverti-
sing agencies designs fir Trade Mark
both in Roman as well as Devnagari
script. A final decisicn will be ta
after the designs are received.

wowf yré F rent wr fwie
4053. Wt wACW wWemt ;WO

ifeaw, awan s ke Wl
(wft Fowelt wwaw wgwenr) @ (%) dw
a4t STEfa® d§ W ¥ 13, 7 fafe-
T WY, 12, 25 UT W99 & YA
wMTAE {7 9X TE Wew & v
¥ qnfir qw afedw drewet ¥
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miw, ey whreomar Wit Su%
i WTOW w3 & i fem e
FIRET ®F 7F wT¥T Y ¥ grafun
JEATE T AT AT | FOFIT AT §F AT
w1 SR ¢ feqr mar @0

(=) ofr, =
() o, =&

(%) v @ 9aar

18-26 hre.
PAPERS LAID ON THE TABLE
PAPERS UNDER COMPANIES ACT

THE MINISTER OF PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS 'iSHRI H. N. BAHUGUNA): I
beg to lay on the Table:

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 6rgA
of the Companics Act, 1956 =

(i) (a) Review by the Government on
the working of the Pyrites, Phos-
hates and Chemicals Limited,
chri-on-Sone  (Bihar), for

the year 1975-76.

) Annual Report of the Pyrites,

® Phosphates and Chemicals,
Limited, Dehri-on-Sone (Blhl.r‘)
for the year 1&75-76 ulun; wlth
™ol tha Coaptroiss
commerm o onptroller
and Auditor General thereon.
[Placed in Library. See No. LT—
732/77).

eview by the Government on

(xl)(a) R mﬁg’ el g < pe e
Feetilisers Limited, New Delhis
for the year 1975-76.

Annual Re of the Nn.loml
O A iRsers irnited, New Delhi,

for the he year 1 5-76 along with

m‘nﬂ

and .wditor Genm.l

thereon,
Phtcnd fn e Ses No-
33/771.
G0 B o with the A Alﬁilud“m:
o, of the Ot an
vy Cnmmlu

:975-'?‘ ﬂg ) hgb"&:”
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Limited, New Delhi, for the

5, under sub-section (3)
of u.. on 23 read with sul
section (4) of section 22 of the
Oil and Natural Gas Commis-
sion Act, 1959.

(ii) Review (Hindi and  English
versions) by the Government
Placed in Ltvarsy See X
[Placed in Library, No. LT—
734/771.

NOTIFICATIONS UNDER COMPANIES ACT

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFF IRS
(SHRI SHANTI BHUSHAN): I beg
to lay on the Table a copy eu:h of
the following Notifications  (Hindi
and Bnglish versions) under sub-section

5?) of section 642 of the Companies
ct, 1956 :—

(1) The Cost Accounting Records
(Ccmcnn Amendment Rules,
1977 published in Notification

o. G.8.R. 772, in Gazette of
India dated the 25th June, 1977.

(2) The Cost .\oooununs Records
(Caustic udaL Amendment
Rules, 1977 lished in Noti-
fization No. G.5.R. 773 in Gaze-
tte of India dated the 25th June,
1977.

(3) The Cost Accounting Records
(Cycles) Amendment Rules,
r?'?‘? gnblilhe in Notification

in Gazette of
India dated the :5:1: June, 1977.

(4) The Cost Accoun! Records
(Rubber Tyres and Tubes) Am-
endment Rules, 1 b? ?blhh:d
in Notification' No. G tZe
in Gazette of India
asth June, 1977.

(5) The Cost Accounting Renmdu

Amendment
1977 Published in Notification
No. G.S.R. 776 in Gazette of
India dated the asth June, 1977,

(6) The Cost Accounting Records
(J\!nminlnm Amendment Rules,
-,r, publ ahed in Notification
G.S.R. 777 in QGazette of

Indu dated the zsth June, 1977.

(7) The Cost Accounting Records
(Automobile Batteries) Amend-
mﬂmiﬂt cﬁiﬂu ’1}9770? Rm:'?a% g

on_No. .
Gazette of Tndia dated the 25th
Jume, 1977.
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8) The Cost Acoounung Records
ol Electric Lam Amendment
ules, 1977 pu u.hed in Non-
fication No. G.S.R. 779 in
(Gazette of India dated the 25th

June, 1977.

The Cost Accounting Recurds
®) (Vanaspati) Amendment Rules,
19-;7 ished in Noufication

d: S.R. 780 in Gazette of

lndll dated the 25th June, 1977.

(10) The Cost Accounting Records
(Refrigerators ent Rules,
1977 ce:ubhshed in Notification

Br 1 Gazette of
Ind:a dated lhc 25th June, 1977.

(11) The Cost  Accounting Records
Motor Vehicles) Amendment
Rnles, 1977 published in Noti-
fication No. G.S.R. 782 in Gaze-
tte of India dated the 2s5th
June, 1977.
(12) The Cost Accounting Records
ugar Amendment  Rules,
1977 uhluhed in Notification
No. G.S.R. 783 in Gazette of
India dated the 25th Junc, 1977.

(13) The Cost Accounting Records
(Room  Air-conditioners) Am-
endment Rules, 1977 published
in Notification No. G.S.R. 784
in Gazette of India dated the
2sth June, 1977.

(14) The Cost Accounting Records
(Blectric Fans) Amendment Rules,

blished in Notification
)\?T?C}mk. 785 in Gazette of

India dated the 25th June, 1977.

(15) The Cost Accounting Records
Electric Motors) Amendment
ulu,tg uubluhedNo.GSR.

786 azette of India dated

the z5th June, 1977.

(16) The Cost Accounting Records
(Paper) Amendment Rules,
I

.5.R. 787 in Gazette of
Indln dated the 25th June, 1977,

(::,'J'I'he Cost  Accounting Records
)a\mendment I{‘?

5‘.&1\. 788 in Gmm of India
dated the 25th June, 1977,

18) The Coat uni
”’mgﬂ A K
1
.S5.R. 780 in Gazette of

ndjs dated the 25th June, 1977.

The Cut Accounting Records
9 (Soda Ash) Amendment Rules,
1977 hed in Notification

JULY 19, 1977
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No. G.S.R. 790 in Gazette of
India dated the 25th June, 1977,

(20) The Cost Accounting Records
{Dyes) Amondment Rules,
1977 published in Notification
No. G.S.R. 791 in Gaztie of
India dated the 2sth June, 1977,

(21) The Cost Accounting Records
/Industrial  Alcohol) Ancmd-
ment Rules, 1977 published 1u
Nouficauon No. G.S.R. 792 in
Gaz:stte of India dated the 25th
June, 1977.

(22) The Cost Accounting Records
(Jute Gnods}m mendment Rules,
1977 publls d in Nonficativn
No. G.S.R, 793 in Gazette of
India dated the 25th June, 1977.

(23) The Cxt Accounting Records
(Intant Milk Foods) Amend-
ment Rules, 1977 publmh:d in
Noufications No. G.S.R. 794 n
Gazerte of India dated the 25th
June, 1977.

(24) The Cost Accounting Records
(Cotton T'extiles) Rules, 1977
published in Notification No.
G.S.R. 417(E) in Gazette of
India dated the 28th June, 1977,

(25) Th: Compamies  (Acceptance

D :paiits) Second Amendment

Rulcs, 1977 published in Noti-

fication No. 424(E) in Gazette of

India dned the 3oth June, 1977.

[Placed in Iibrary. See No. LT—
735/77).

12.29 hre.

CORRECTION OF ANSWER TO

STARRED QUESTION NO. 2

DATED 5-&-‘77 RE: PURCHASE OF

NATURAL

(.-n\s COMM‘SSION OM DENAG
OF GERMANY

THE MINISTBR oF PETROLEUM
PgD HEMICALS AND FERTI-
LISERS (SHRI H, N. BAHUGUNA :
Mr. er, Sir, 1 bes leave to make
this statement with reference to the
carlier statement laid on the Table of
the Sabha on s- -l977 in reply 1o
starred question 2 1 pur-
chase of cranes by ONGC ag
of Germany. It had been muoned in
para (?) that statement thit “ spare
aforesald Denag cranes
e been urdmd in March, 1 Z{:‘:r

27 1 thro

Velllzc,aI “h.'l.&d uﬁ(h‘. since been
hough the required
ehlnp wu released and the
authorised for the purchase
oi' tbp lpgu (3;1: gf.nmﬂnu and
aS @ matt placed

order for. the spares.
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SHRI JYOTIRMOY BOSU :(Dia-
mond Harbour): It would have been
better if the Minister had clarified it.
Firstly, T would like to know whether
this wrong reply is the result of bung-
ling in h inistry, or it is a lapsc
on his part, He has not clarified that
this amount involves only Rs, 29,27
lakhs, although the main amount is
about Rs. 1.7 crores. This firm, Maruud
ITcavy Vehicles Ltd., in their letter
dated 27th January 1976 had stated
that they desired to compete with their
competitors for this order, and as such
they have foregone their entire com-
mission in this transaction. The other
day I have given enough evidence;
uad I have catcgorically stated, taking
the whole thing on my shoulders, that
an amount of Rs. 13.16 lakhs came
1o the Central Bank of Indis, Bombay
on 27th June 1977 which, I reckon, is
the commission_out of the ase of
the 8 cranes for which ONGC had
placed orders on Demag through Sanjay
(3andhi’s Maruti Heavy Vehicles Ltd, [
would like the Minister to clarify this:
on the onc hand they accepted the
statement that they will not have any
commission at all; on the other, we
see that an amount of about Rs. 14
lakhs is coming on 27th June 1977
which, I cxpect, is the commission on
the Demag purchase from Germany.
Let the Minister clarily it.

SHRI H, N. BAIHUGUNA: I am
swry I have no information on that part.
The writiten reply on that day, was
wrong. It is noL through supplemen-
taries that this mistake occurred. When
thosc people checked up with the ONGC,
they found that the spares had not yet
been imported. (Interruptions) The rﬁa
have been accepted; and I do not know
what behind-the-scenc transactions had
taken place.

SHRI JYOTIRMOY BOSU: Are
you going to look into the matter?

SHRI H. N. BAHUGUNA: The
matter is already inproper hands; and
it is being taken care of.

12'32 hre,

CORRECTION OF ANSWER TO
SUPPLEMENTARY ON STARRED
QUESTION _ NO. 14 DATED
E}NR& OFFICERS INMINISTRY
OWN %OUS:S%NSEV&EINIS
GOVERNMENT QUARTERS

THE _MINISTER OF Wi
AND "HOUSING AND . SUBBLY

SUPPLY
AND ILITATION SHRI
sm%‘mm: wmf Four

to SNQ 209 154

permission, Siry I wish to make an ad-
mission before the House and seck its
apologies.

On 4th July, 1977, in course of the

reply to a & to Starred
Question No. 314, the MS‘ ster for Stecl
and Mines gave the following replies
on my behalf:

(i) “They had made some represen-
tations and the matter is under
review and Government will
come to conclusion very soon.”
In this réegard I have to submit
that a decision has already
been taken by Government to
allot Government accommoda-
tion to hcuse-owning officers,
subject to certain terms and
conditions, ~ which, inter-alia,
include charging of market
rent for Government acco-
mmodation occupied by such
officers, who are getting, for
their own houses, a rent of more
than Rs. 2,000/~ p.m. The market
rent is the same as penal rent,

(ii) It was also stated in reply to a
supplementary ‘“‘If such an in-
stance is brought to our notice,
Government will see that not
only they vacate quarters but t
will institute other enguiries.’
‘The correct tion is that
house-owning cers are not
required to vacate Government
quarters.

(ii) It was further stated “But steps
are being taken to see that those
who have houses leave their
Government rs  Very
soon, Till such time as they
are able to vacate, they w-,% have

are

vacate™, Sir, e-owning officers
are not retitdred tovacate Gov-
erament  accommodation  so

The question to make them vacate
Government on
only when fail to
comply with the terms
conditions,
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[Dr. Sushila Nayar)
should vacate éovernmam accommo-
dation so that Government servants
without houses can be accommodated
in ent accommodation. What
is the reason which has led the Gov-
ernment to chaoge that  accepted
E?llcf? Now these well-to-do people,
igh officers arc earning rent on
the one hand and are living nearby their
offices +0 that they need notspend on
transportation, while the poor small
people are being put to terrible incon-
ce, living miles eway from their
place of work, Why has the Janats
Government taken this decision

ot s wow e (feelt w2X) ¢
& sy wgrew ¥ g ST ATEAT B
e miaiz & fead @ grew-wIaa
wifineer & qra &, W ITH ¥ 1,000
%97 ¥ ww greaTg Ay frmr T E o

oft feware wer : gg o §AW
quT AT §, I ¥ TR ¢ FAF
& gwe & e ww ¥ go ag arfed SN
wifew & ar @ ¥ fr g TR

ez & onfrad WY SR AT @ R

Srfrer ax & fe ¥ g & TR
wrfred & faq §9 41,594 AH@AW
%37 § ¥ @ awm gEesiaw
wifed & qra 1523 st § fo
Fy 1287 AwETA ST ® Tw
forr %Y gAwT 1,000 798 ¥ W R
¥ a% U Tew dve & wieed
w1 gam 8, 97§ A 2T 8% 3 AWTAH
Wik g 7 % fa® 16 weWA § |
% ag ¥t o wew fe 1977-78 F
qm g ww 6811 ¥ ¥ dwAT FW-
ama 3% wifses & fag g, femr &
WTEATT &FATY 1,000 T & 67 & 1

—

13* 35 hrs,

CORRECTION OF ANSWER TO
SUPPLEMENTARY ON STARRED
QUESTION NO. 209, DATED
27-6-77 RE. REGUL. ING OF
UNA ORISED COLONIES IN

THE MJNISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA

JULY 19, 1877
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BILITATION (SHRI SIKANDAR
BAKHT: With your permis fen Sir, I wish
to the House and make an admsdion bef rre
ap>l gisef. r thefactuslerrors menti ned
in my replies to the ab ve question,

On 27th June, 1977, in the course of
the NFB to the supplementary arising
regarding (he.  repularisation Of e

sation of ume

authorised ¢ 1'ni
these colnies are regula
on two occasions I said thet these colonics
have been regularised, Now, itis a
more question ¢ flanguage than of facts.
Orders have been passed for the segula-
risatin of the unsuth-rised ¢l nies.

b back on this,
Only certsin fn ties have to be
gone through, Even then I want my
Statement to read as*are being regularised’
in place of *have been regularised’ where-
verit cccurs in my reply, to set the record
straight,

Also I had said that 103 colonies
which came prior to September 1962 were
regularised, but it is new reported that
sctually 110 such colonies were regu-
larised. Further I had said that out of
gle mhniugswhi?d ?lme up l;esm;g

e 1962 anuary 1967,
c)lr\n{cs had been regularised. But
only 64 such ¢ 1 nies had been regularis-
ed. These ¢ rrections could not be
made earlier as the discrepancies came to

notice subsequently and verification ha:
taken s:mmc.

I really regret the inconvenience
caused to the House.

12'38 hrs,
Re. QUESTION OF PRIVILEGE

SHRI \;AW RAVI m
yiﬁ.l): 0 miwve, W
22z, & myticn of breach of privilege
against the Home Minister r his
statement made in this House in
he had stated that thers was think,
“yihar, in the Government to kill the
opposition leaders.

SHRI JYOTIRMOY BOSU (Dis-
mond !Eb-w} : How  does it
become a matter rr:glﬂh&mtﬁrn ?
1 riscon & print of wder(n submis-
sion that he is making. (Jmterruptions).

T am here since 1967 and we have
known it, not through one dy's ex-

but ]
if 8 Member says which,

is not, in the opinicn of snother
correct. .. .(I )
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SHRI VASANT SATHE (Akols) :
1 am also An a print of order. You
have allnwed Mr. Vayalar Ravi, Under
what yule is he raising a point of order ?
(Interruptions).

Mr. DEPUTY-SPEAKER :He is raising
a point of rrder, Let me hearerdde-
cideit, (Interruptions).

SHRI JYOTIRMOY BOSU : A
Member is always expected to remain
in the House, and if a statement is
made which, in his epinion, is nct true
orincorrect, it may be refuted. Ifthere
is any factual inaccuracy, he w% give
notice under Direction 115, Today
you have admitted three such cases under

SHRI VAYALAR RAVI : This
is what the Home Mini“ter said :

., ...some thinking to shoot dewn
opposition leaders _ineluding
Jayaprakash  Narsin during
the emergency as wasdone in
the Dacca jail.”

was declared under

Statement the next ﬁtwh‘mm his
the ordinanc
issuad by the

c
wasa n
for such action, The the
ordinance, had nl.mudm the
operation of nm 20 and 21.

Here is the mm which the
s nmdiuﬂ:?m £
M. PRiren Do, 1 the Supreste, Grurt.
Tt was sctually when Justice Khanna
rterrept S Sply | akingouk
case. (Interruptions).

MR. DEPUTY-SPEARER : Mr.
I‘IL- P’ #&u, plesse sit down, You

to 3 decide
the issue. I ﬂﬂ'gﬁ?ﬂ&?tm

S§HRI JYOTIRMOY BOSU : You
sreto act according to the rules. (Imter-
cuptions). Chuter

]

SHRI VAY. RAVY : Thi
vhnnun:m V1 : This is

4
Tustice Khanna
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persona] liberty but also with
the right to live. It would
fllow that

by the State without the sanc-
tin of 1aw, no action would lie.

This is h~w Mr. Niren De was ques-
tioned ustice Khanna, He speci-
fically that. . ....(Inerruptions).

MR. DEPUTY-SPEAKER : Please
take your seat now. This_is not the way
we conduct the House, I know what is
to be done. I know under what rule,
under what Directicn, I have to give the
ruling, I shall give it. Let me hear
him. He has raised the issue of
of privilege. I moy rule it out, Why
do you pre-suppose it 7 (Imterruptions).

THE PRIME MINISTER (SHRI
MORARJI DESAI): When one
Member is raising an issue, sheuld the
point  of order be raised while he
is speaking or after he bas finished ?
Then, if another Member raises a peint
of opder or any issuc, is it £ others to
decide the peint of order or the 1ssue
or is it for the Chair to do it ?

MR. DEPUTY-SPEAKER : There
will be disorder.

" SHRT MORARJI DESAT : There-
fore, I should like you to give this clear
direction to the House.

MR. DEPUTY-SPEAKER : Let Mr.
Vayalar Ravi finish,

SHRI JYOTIRMOY BOSU : Di-
rectior 115 clearly states......

MR. DEPUTY-SPEAKER : T
know all the Digections, I have not the
K ok the hace £Fthe Speaker
'ou can cer T
I kmow how to dedge.
SHRI VAYALAR RAVI : On 16th
, this argument trok place on a
habeas corpus n. The ocntention
of the H-me Minister was that the Ordi-
nance itself was a preparation cf such an
ction because there was thinking......
(Interruptions).

SHRI MORARJI DESAI : Let him
finish.

SHRI VAYALAR RAVI : Then,
article 359 Says:

s proclamstion of Ev.er-
gency is in operation, ...

(Interruptions).

MR. DEPUTY-SPEAKER : Order,
pleate. Let him finish,  (Inrerruptioms).



150 Re. Question

el qurw A (awd-IeR):
IITAE HERT, AT SAATAT $T NG §
W g & ar & ¥ fiw frfaera s
AT § a1 ALY LAITC WO ¥ T
g g o

¥=1 To=waT #1 599 9% § fw Wy
AT qU A6 Weg WAFE qWT 37
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UFIT &7 9y &7 oF TT 9T FwEA w7
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At T fafads Y O 57F w71
IMA 3T ATAT £ 1 #lEF gz S QA
Fh o, A WA wo==t @ 3 oad
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fow a1~ ¥ §, @ fe7 58 97 ffedw
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MR. DEPU1Y-$PFAKER : Al
these points of order, as far as I can sec,
relate to the fact whether this can be
treated as a privilege motion or not.
Thatis all. 1 have not ryet acccpted  that
there 15 a question of privilege. Have
I > Thaveallowed himto raisethe matter
and it is for me to decide.

(Tnterruptions).

SHRI JYOTIRMOY BOSU : Di-
rection 115.

SHRI MORARJI DESAI : When the
Speaker allows somebody to move a
motion, I cannot think4hat there can be a

point of order on tl:;ltdpamiuil n. There-

fcre, that has to be understeed.  If you
want to ratse a point of order, after be
ﬁﬂ:::tuhes, you can do so, but not befire

SHRI JYOTIRMOY BOSU : I
‘want to point out that that can only be
covered under Direction 115, He cannot
be allowed to raise it under Rule 222,
Thatisyrhnllhnycigpoimog’t. Iam
only trying to assist the Chair by sayi
that the permission that you have m
is notin keeping with the rle.
(Interrug tions) So, direction 1518,

JULY 18, 1877

of Privilege 160-

MR. DEPUTY-SPEAKER: I know
what I am doing, Iknow 11s; Iknow
223 and I also know 227, not tell
me what I have to do. I have gone
through all the rules. I have not
given him permissicn under 222 and if
it does not come under privilege,it is
my job to see that I rule it out. (iiter-
rupiions).

SHRI JYOTIRMOY BOSU : If
you kindly go to the direction1is,
it says......(Interruptions).

MR. DEPUTY-SPEAKER : I
would not allow this kind of thing.
(Imterruptions).

shS!-I'B‘.I ;:\'YJR&LAII,{ %{AVI : Mr
YaImLan: ishra, r. Jyotiamcy
Bosu and others moved a priviilne moticn
and made long speeches against the then
Defence Minister, Shri Jegyiven Rem.
You may recallit. There was a puncdm]]
in this House. In this connccten,
may point out that the hon. Hime Min:-
ter made a contentcn that the ordinance
has been issued with the purpose of . ...
(Interruptions).

SHRI MORAR]JI DESAI : The
same thing 15 being repeated. What 1%
the meaning of this ? I cannot under-
stand this. Repetiticn of the seme aigu-
r:'mnsdoes not mean anything  (Intersup-
tions).

SHRI VAYALAR RAVI : The con-
tention of the FHome Mijmster 15 that
there was a thinking. . ..(Interruption).
From the circumstancial Jevidence, we
can come to a conclusiin. Only on
circumstantial evidence, can we ccme to
a conclusion. Tfhe. case which he quoted
was argued 1n ] Supeme Court on
the habeds cor petition on 16th De-
cember, 1975 k at the circumstan-
tial evidence. When was Mr. ]m

rakash Narayan released ? He
n released even in that month itself
Mr. Charan Singh himself was released
on the first of Ican many
names of the leaders who had relegs-
ed from Jail (Interruptions).

If it is the circumstential evidence
he has been relying on, that there was a
thinking on the pattern of what took
?lminthenmi;i!,theremmmd
or Government t0 relegte
;‘udm. including Mr, J. h
circamstential  evidence stands. "The
Government had released all the import-
;qnmt Ev m:;g!lr e |

ven s ¥
golng In, the argument of mm-
nister, the argument that he put forward
that there wus rome YTYITT

Qe Dot S
s Hous e
hwn‘hth%im tting



161 Re, Questlon  ASADHA 3, 1890 (SAKA)

on this side. There ib no evidence he
eircumstanti

ﬁm:. tit.'rhmnu;lo
such law p med. (Interruptions)

MR. DEPUTY-SPEAKER Mr.,
Ravi, please take your seat.

CBSI-IRI K. er DUNNI{‘(RIS.IIN?‘N
adagara) : . Deputy- T
nthemct!wﬂdlem'poin:
out that this does not come

purview of the Direction 115. I would
take an entirely different point of view.

While replying to the debate on the
Demands for Grants of the Ministry of
Home Affairs, c Home Minister,
Shri Charan Singh on 13th of this month
said this after referring to the arguments
of Mr. Niren De, the then Attorney-
General, in the Supreme Court; the
Home Minister said :

¢«It did not end there. Preparations
were being made for the day
when certain leaders could be
show down as had beeu done in
the Dacca jail. There was a
thinking (vichar) to _ shoot
leaders right from Jayapra-
*kashiji, if need arose.”

This is liable only to few interpreta-
tions. One, he wa? not entirely basing
his arguments on the a s of the

n . Niren De
s also used te words, ‘It
did not end there’, that is with Mr.
De’s arguments. Here he was making
another statement which said that ‘pre-
parations were being made’. cse

iren De or any one else. Mr.
Singh had taken it upon himmelf to
inform this nw House, rather to de-
liberately mis or misinform the
House. Now it has to be_ found out

. De in the
based on a ?

of Privilege 6z

o . (vawEw) T ¥ gw g A G
WX YR wew foar &)

oft pov wr woam (IWA)
T ¥ ST A IR A fear €

whrdt wwlre foy < A wreeE-
T w1 wow Ty & o At & v
qEifeinT ¥ oY St¥z €, In wr wey
fiear & 1 (=rmeT)

SHRI K.P. UNNIKRISHNAN: I
must be sllowad to develc p my aigument,
This is a crucial question, g-h an-
other oppertunity when the Leader ¢f
thehﬂp?c:sgg:n nr:!’:.w the iss::l;n the
I o H 'Lmer H
h:tpcither cmdl” md_:xrecrremdzg;
« o « (Interruptions).

wherdt el firg : w1 qEifedw
¥ ddidz o o Wi & W § i
e Y v vy wee fed & 0

SHRIK.P. On
the 14th «'f this month when dnl.ﬁg
of ths Oppriticn reited the irue
4,2 i v smodky, o9 £ b
any regeet & ¢ it, He culy oBab rated’
on’it, and he stocd hﬂm
metit on g mede.
The whole » hmh."&h-ai.‘hnn-

cannot Gake refupe under the 2ago-
m'bt the thens - - Astoraey-Oenetel)y

5
f
E-.
i



163 Re. Quastion
[Shei K. P. Unnijsisknan]

of this privilege nnm I should re-
tulate what was said by Mr. Niren
Seﬂi;\thswmu oo s o (Umarrup-
tions).

MR. DEPUTY-SPEAKER : If the
hon, Members keep on imterrupdng
him, he will take more time,

SHRI K. P. UNNIKRISHNAN :
Mr. Niren De said that Articles 14, 20
and 21 of the Constitution stand sus-

emetfency under Articles

352 and 359. Adrticle 19 stood suspended

right from 1965 when external emer-
imposed, i

was hssnnee ).
g.' D replying
- S Bl By LA L L
(Interruptions).

SHRI MORARJI DESAT : I would
this side, that they o mhctrtn?'
Member from the opposition in silence
withHat i have to
they can do so

aathing,
f:gwhltuthiamahndafmm.
debate like this 7 Tnis dres not lend
wdi;n.ilitn this part of the House, 1
must s, I am very sorxy for it,

SHRI JYOTIRMOY BOSU rasy,

MR. DEPUTY-SPEAKER : [ am
$ing o call you after him,

B JYOTIRMOY BOSU :
mﬁnﬂunt&o@ofnm. 1

Mr.
House on July is something wery
diffeperat, ‘ﬂi :
preperstions ware ub:;‘ﬁ

»m of Privllege 164

ren De’s grguments.... (Interrup-
t€ons) Please listen, mmm
tion" md the reference to the
ingsin Daqca meke it wery clear that
Mmmxl%tgmmm
tained in Mr. s argument. He has
not substantiated nor denied 1t. So,

my
and wilfully misleading the House and
urteri hnclﬁlsdmod in the“g:;uhl_e. 'nu}
is w wﬂmd: you is case of
ivil!se. ttering falrehood or detie
y misleading the House constitutes
a breach of privilege of the House.

13 hrs,

In the House of Commons in the
Profumo case...(Interruprions) 1 must
be sllowed to conclude....

MR. DEPUTY-SPEAKER : Please
take your seat. Now, Mr. Bosw.

SHRI MORARJIDESAI: 'The hon.
Member is wasting the time of the House
‘D'ﬁaﬂtl_ all the while what he has
a y said. I do not know what he
wants to say.

SHRI K. P. UNNIKRISHNAN:
In the House of Commons since the
Profumo case, a clear precedent has been
laid down that uttering falechood or
deliberately or wilfully mitleading the
House constitutes a breach of privilcge
snd contempt of the House, Here is also
& case of wilful misrcpresentation,

(Intarruprion.)
MR. DEPUTY-SPEAKER : I ha
called Mr. Bosu. No more aulmiluia‘;

SHRI SHYAMNANDAMN MISHRA
(Begwsari): I have to make

submission on this

SHRI JYOTIBMOY BOSU (Dia-
mond ! I bave been ia
this House vince 1967. T hawe not seen
a single instance where in similsr ciron-
mstances a e metion has beep
allowed to be under Rule 223,



(.1

SHRI BOSU :...is

CRtistike or Inacrarscy i sateoaet made
i

in the House.” Rven if for t's
sake, we take it that the Home Minister
had made a statement which is not accurate
e A A b
csdure t enistosceka
RnleDimc?on 118,

Under Direction 115 the
is not to allow it on the floor of the House

straightway. It says:

‘“The member may place before the
Speaker such evidence as he may have
in support of his allegation.”

Then, it says:

““The Speaker may, if he thinks fit,
bring the matter to the norice of the
Minister or the member concerned for
the s¢ of ascertaining the factual
position in Tegard to the allegation

The Speaker gy then, if he thinks
it y the ber who
made the nﬁentim to raise the matter
in the House 4nd the member so per-
umitted shall, before making the state-
ment, inform the Minister or the
member concerned.”

So, there is no breach of privilege. You
have acted outside your jurisdiction as
stated in the rules, by permitting them to
raise the matter under Rule 222 for a
breach of wik;e, I regret this action
is not justified on the strength of the rules.

‘Therefore, I will request you to

MR.  DEPUTY-SPEAKER: M
Mishra. i

After Mr Mishra, I will call the Heme
nisrer,

SHRI C. M. STEPHEN (Idukki):
Trise on a point of order. 'The point of
order has nfenncemdlemmtoforder
rilsed by Mr. Jyotirmoy Bosu

Now, Direction 115 has been reljed
upon. The basis on which this motion
ds moved is:

'*&Mﬁﬁ’lﬂhﬂm arise when

=‘H.uhruun makes a false
wmgdﬂbuwyuhvéwm

Itis on this basis that this is moyed.

mﬁ&tmmmw. What

Re. Question  ASADHA 28, 1899 (SAKA)

of Privilege 166,

deliberately, knowi (knowi
belnmagé nndwﬂﬂrry. SRS

You heve allowed it under 222, Once
you allow it to be raised umder 223, a
discussion on that has to take place. It
is not under Direction 115.

222 says—

“A member may, with the conseat
of the Speaker, raise a stion involv-
ing a breach of privilege either of a
member or of the

se or of a Com-
mittee thereof.”

mrmdmisntiwmwhue. You
have of course not given a finding that
this is a breach of privileege. has
it7s & breach of prrvilege. But by §ivirk
tisa vilege. But virg
pgmiuinn_udg’ Rnlfm youphve
&mnﬁwu thatitis a matterin which

intervention of the House is called
for. Now it is for the House. Dis-
cussion must teke place 0 as to arrive at
a conclusion wrether thereis prima facie
a case for breach of pri and whether
the matter may be refi to the Com-
mittee on privileges or not.

Hfl-ﬂtl SHYAMNA}tEAN iMISH‘RAt :
3 ngrodients
uuﬁ‘i’?,ﬂm dhat my hon. friends
on the other side tried to establish
ATC=
i) That there has been a misrepre-
@ sentation. '
(ii) And it is with a view to mis-
leading the House deceiving

is concerned, then the nant
mwmkfs“theﬂme here
is a fact to rebnt what has been sald by
anhon. member,

So far as we concerned, we
Mn‘hﬂ‘?ﬁmﬂwbﬁmm



167" " Re. Question

[ Stxi Shysmnandan Mishra ]

Secondly, the hon. members have said,
it is with a view to misieading the House.

SHRI C. M. STEPHEN: We are
Wto g0 to the substantive part

SHRI SHYAMNANDAN MISHRA:
So far as misleading. ...

SHRIVASANT SATHE: Burden of
proof tosubstantiate is on your side. Are
you shifting it on to us ?

SHRI SHYAMNANDAN MISHRA:
We have come before the House earlicr
in order to estabhi<h a case of breach of
privilege with full possessicn of fact-.

8ir, this is what appears cn record to
suggest that the hon. Home Minister had
tried to misrepresent to the House.
That the hon. Member has not done.
This is one ingredient. The second
ingredient that they wanted to make out
was that with a view to misleading the
House, the hon. Home Minister has tried
to place his point of view based on certain
legal and other framework—not on the
basis of certain things, certain plan and
80 on.

Now, the hon, Member says that it
cannot be a legitymate deduction frem
what the Attorney General has said before
the hon, Supreme Court.  Now,so faras
this is concerned, this is a matter....
fln.rmﬂpﬁms] what the hon. Heme
lhini;‘m has tried to tell the Hmthe lewgl:sl

t there was a preparation on
Rll:nc (Irllcrrn’iﬁmi) The hon, Heme

nister was quite clear, unequivocally
clear, « n this that there was a on
onthe thi . Healsotrjed to i late
it to the legal framework that was being
evolved in this country. May I tell the
hon. Members on the other side that the
then Prime Minister had made a charge
about the assassinatiin of her entire
family that was to take place on the
blessed day of the 29th June, 1975. At
that time she had made a ccmplaint earlier
and that probably figured cven in the
t that has been presented to the
House.

Sofaras the Home Minister is concern-
ed, he did not ccme out with any plan of
that kind. He was only suggesting and,
may I submit to the hcn. Houre, that
when we had gone to tle Supreme Ceurt

|
our cate Was

the hen. Sepreme Court
should examine whether we had been
arrested in accordance with the provisicns
of the law as passed lznthc Parliament;
we were denicd even that.

My hon, friend that they stand for
thu{pmoftrg'hrﬁlm. When

had the Supreme Court
w‘fe tﬁmbmmw a law passed

JULY 19, 1877

had denied. Now I atk: ere is ‘the
question of the framewrrk of the rule of
law in this country? The hon. Home

table

nterruptions).... I only explain what
the hon. Home Minister said namely, the
Attorney General had said before the
Supreme C uirt that if a constable shoots
down a + then, there is no remedy
vo Clntemruptionsy, Mr. Deps ‘"‘s‘ﬁ.k""“‘
50 (Interruptions), Mr. Deputy- er
my hon. friend said that t?:c me
Minister had also tried to relate the whole
thing to what had hgsmed in Dacca
Jail. Mow, wherher the sitoation in this
country was taking place or not caxcily
on the lines on which this situatcn
occurred in Dacca, that is for the House
to consider.

Many members had voiced anxiety and
concern that the things were taking shape
on the same lines as in Dacca. Many
others did not believe that. When Mr.
Jayaprakash Narayan had warned the
country that there was going to be an
authoritarian regimein this country on the
lines on which Mr. Mujib had assumed
powers, then many of us did not believe,
It was in this House that T had come
forward with a Resolution that the
Government was creating conditicns for
growth of fascism in this ¢ . But,
at thattime, nobody, believed. Simiarly,
if anything had taken place exactly on the
lines on which it did take place in Dacca
in%ﬂlﬂh,thﬂemlﬂtﬁmham
tion that even this thing could
in this country. (Interruprions) There-
fon,‘iﬁ mw l;_le ww’.&nybo:; ’?)
case b of privi , y is

ectly in order to infer that the hon.
ember tried to infer, to deduce, to
reason, what the hon. Home Minflte_r
said was based on reasoning and articei-
ml:gn and not on facts or evidence for
plans.

PROF. P. G. MAVALANKAR
%Gmd.? -, )i . Mr. Dcpﬁtﬁ
peaker, Sir, I am rising on a at
order, u;:d 1'want to uy‘ﬂut wepf:lt not
at this stage on the questicn of tubstance
of th;; matter. " We are at this

scursi e procedural matter
.u‘rs':d Mr, Unnikrishnan involvirg
to

T

whati of privilege.

M,l;:imoi‘dmduh'hﬁn:ﬁ?gﬂ

deal with the mtwgivi f{lw
are . You Rave
m‘iﬂm 'n%



discussion om privilege, There are two
points involved—one is regarding in-
he.icged ques"n”?f" sy, o
t tion mis 1
i SRl
s an then 8
astobow todesl withit. The Opposition
does not say that the ingccuracy 18 there.
(Interruptions)

inecoimcy w0, delberssely mileading
Naccuracy el tely mos

the Howse. If §1 s & th;
Direction 115 is clear. The Mimster can
get up and correct the inaccuracy f he
thinks there 15 one.

‘The next point is about the allegation
of having mitled the House deliberately.
‘My pointis: ‘Who is to decide whether
the Minister’s factual statement
and later onm, if necessary. a_corrected

statement has led the House or
‘misled the House? It it entirely »
rubjective marter. Scme Members may
feel that the Home Minister has musled
and some others may feel that he has not
misled. From the Chair you have to
decide whether the icular statument
of a Member or a Minister constitutes
'qr_;.'.ma facie a breach of privilege o1 not.
ore, I want to conclude by saying,
and asking you with utmost res and
greet ,  under t rule
precisely has the Chair permutted
the Opposition to bring thir pont as a
matter of privilege. At one point of time
during the discussion you said that you
have l:s-d :fh:m rules, We yg:;
know es is perhaps [;
ours, Lf; point, however, is that the
Chair is not&uiq‘_m allow anybody to
raite a point of privilege outside the rules
provided in the book. My contention is
that the Chair also is a creature of rules.
r cannot make its own rules. I

My point is: which ruleis
point is: you cannot

say that it is your right to do so. ‘That

is my point of order. (Imterruptions)

Re. Question  ASADHA 26, 1899 (SAKA)

of Privilege 179
allowed the hon.

to raise the

matter who had given youmneticeearlier.
Now, what do the rules say? (Interrup-
tions).

MR. DEPUTY-SPEAKER: Let me
hear his point of order.

SHRI VASANT SATHE: 8ir, the
rule says like this:

“222, A member , with the

T]l:'i: next rule, that is, rule 223, says like
this:

“223. A member wishing to raise
= question o‘!'&rurilen: shall give notice
e

in writing to the
commencement of sitting on the
the guestion is 10 be miscd,

If the question raised is based on a
document, the notice shall be accem-
panied by the document.”

Now, Sir, a Rotice was given both by Mr.
Secretary:aceummpanicd by the docommen

, ACCCMpan y t t.
You considered that the question raised
under rule 222, can be allowed. If that
is correct, then what is the mode of
rusing question of primlege? ‘This is
y kv:nmgnﬁer rule 225. Rule 235 says
ike this:

“225(1): 'The Speaker, if he gives
consent under rule 222 and hnlds that
the matter ed to be discussed
is in order, shall call the member con-
cerned, who shall rise in his place and,
while asking for leave to raise the

uestion of privil make a short
Etamntul;mt:gew." .

was raising this questicn under
5 tofné::e I: smrm(u:n asking fog
o ouse. (Imterruptions

. Let us under-

stand the rules. I think the hon. Prime
will sgree with me. Kindly see

the rule 225. If under rule 22 is
asking for leave, then the course
must be rule 225, And rule 225(2) says:

REER
1LH
¥
g

“(2) If objection to leave bei
granted is taken the m:E
tthocemembm%min

granted. If less than iwetity-five
members rise, the shall
.the member ¢ :Wmmm



7 Re. Question

[Shri Varant Sarhe]
The next stage must come; you must ask
the House wi 2§ members or more
members are in favour of the motion. ..

SOME HON. MEMBERS: No.

SHRI VASANT SATHE: Now,rule
227 reads as follows;

‘Notwithstandi
edfin these m:.n.otfh;d " er mh{
refer any question v to t
Committee of Privilcges foreg:umim-
tion, inestigation or report.”

All that you can do is suo motu you can
aend it to the privilege committee. But
the moment you allow leave to be asked
for, the House is seized of the ﬂlll:;l’ﬁ

se. Under rule 226 &‘:Hom can
itscif pass a resolution, if leave under 225

is granted, the House consider the
%ldon and come t0 a sion, itself.
at is the power of the House. The

House may refer it to the privilege ccm-
mittee on a motion made either by the
member who has raised the question of
frivilcgc or by any other member. Un-

ess we gO gh this procedure, it
will not be correct. Is it your1dea or is
it their contention that although under
225 leave is asked for, you can cut short
the power of the House, the privilege of
this‘-louae and also the proper procedure
and |£ I will act under rule 227.
How we go? Where do we go?
These rules should be read p: y and
should be followed properly. leave
is asked for under the rules, have to
rely on rule 226. .. (Interruptlons)

MR. DEPUTY-SPEAKER : Please
take vour seats, all £y u. Let me make
the preitinn clear. At the outset I said
that I had to decide whether there was
prima facie case or not, T had never said
thatthere was prima facie case of privilege.
When Lall>w a member to readouta

rivilege m~tion it dres not swo moiu
?\ll w that there is privilege, On that day
he read It out ; odey he aiso
read out, there were Scme
points ~f order. That iS: where we
are now, ( Interruptions) I am notall-wing
any more discussicn on this....

SHEI VAS SATHE : You are
going back on what you said.

MR. DEPUTY-SPEAKER : I am
not going back n anything, I
have to Bive my ruling. And I shall
now glie my ruling.

AN HON. MEMBER : What is it »

JULY 19, 1977

of Privilege by Y

MR. DEPUTY-SPEAKER : Ina case
where itisalleged that a Minister cr &
et . the Fiouse the e Oor
ment use
inviting the attention of Md?io;-o:‘
gon :tﬁfwd‘gm S

ns
which reads as follows :— poalees

“115 (1). A member wishing to point
cut any mistake or insccureey in a
statement made by a Minister cr any
other member shall, befcre referrirg
glc :::ttber in the I-Ionse&uwrihe to the

inting cut rticulers
ort;n mlpl;‘ckc or immrrcrp:nd teek
his permissicn to raire the matter in
the House.

k

g

(2) The member msy plrce befrre
the Speaker such evidence a3  he may
have in support of hif allegaticn,

(3) The Speaker msy, if he thinks
fit, bring the matter to the nrtice ¢f the
Minister or the member o reerned for

purpose of ascertainirg the fictual
position in regard to the allegatic n mede.

(4) The Speaker mcy then, if
he thinks it necessary, peimit the mem-
ber who made the allegaticn to reise
the matter in the House and the member
50 permitted shall, befrre makirg the
statemen', inform the Minister cr the
member concerned.

(5) The Minister or the member
concerned mey meke a Statement in
reply with the sion cf the Spesker
and rfter ba infcrmed the cther

il
i
i
Tetbreloals

2
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g
eut
4§§
"5e §
&
£8d

;
:
§
;
i
1]



173 Re. Question ASADHA 18, 1800 (SAKA)

Direction 113 snd the clarification by the
Ministey ot’Hf-c Affaiys, the matter
be trested s cloged.

M. Charan Singh, if you waat
you can make a statement Bow,

THE MINISTER OF HOME AFP-
AIRS (8HRI CHARAN BINGH) : rose,

SHRI K. P. UNNIKRISHNAN :
ii:,)hm on a point of order, (Interrup-
5,

SHRI VASANT SATHE : Yesterday’s
ghile.e mcticn, yru have rert it to the

ivileges Committee,  (Imterruptions)
Ha given consent under Rule 222
how can you go backon your own
ruling ?

SHRI C. M. STEPHEN : You have
given permission to relre the matter
it:ndﬂ ruk _azz.y;wlm ham:‘::! to that

my question, You cannot i 4 ur
elrlinqru.l.inl. =

. It
does oot orme under vilege, So, I
m-ppmmmm:':’_ff. ’

.
in spite of the clarifications I-.em,
iy g
a - * mage &N as on
thas he has deliberately done. (Interrwp-
tions) It is my request to you to revite
your decision,

SEVERAL HON., MEMBERS rose.

MR. DEPUTY SPEAKER : Please
take your sests now.

SHRI K. P. HNAN :
Sir, I am on a point of order. Pleate
listen to me.

uISI-N.I SAMARfGUHA (Contsi) :
m of order ccpues .
m:m-wm cf order.

SHRI MOBARJY DESAI : T domot
unders'and how point of order
achse on the Spetker’s ruling. -

of Privilege v

8 VASANT SATHE : A point of
nli:r:gn ‘The House is the masier

rule
you cannot g0 back to Direction 115.

MR. DEPUTY SPEAKER : I bave
explained it,

did not come to you 118,
I came to you with a A n
about a ststement made by the Hcme

[
bein Jeid if you had nct permitted me
ww meite the issue, New,
having allowed me and Mr. Revi to ruise

o o (o wew TRg) © STTRmE
wge, W ger gt ® fag &are
€, ¥@ fg & wo Tff Wy wger

SHRI C. M. STEPHEN : We do
want to hear hlm.(rmptio:t).

AN HON. MEMBER : Are you
revising your ruling ?

uagic f revising : ruhnl:
o n ¢l gev any .
lhaseﬂphlned it sufficlemly. Urder
Direction 115, I em alk wing the Hc me
Minister,

(Interruptions)
MR. DEPUTY SPEAKER : I will
putit to the House,
oft wewr foy : e wew,
wIT A€ A g g ) v W oo
e R, v ¥ wrer § igy Wy
Lol &

not



179 Re. Question
of Privilege
FHRT ?ﬁhﬁr SATHE: ¥ou
“aré throwing the Tules fo s, s
(Interruptions)
SHRI MORAR]JI DESAI: I do

(Interruptions)

hls}m J. RAMBSHWAR? R%gjgz
Ve ml’.hil!. it . [ 3+

to the Deputy spe.xi';’"m the ques-
tion was permitted to be raised under
Rule 222. Once the qmtion ia raised

under Rul eaz.&_h
to Direction efrrooedu:eundc

Rule 222 has to be fi

MR. II.EPU"EY énmhéf what

L3 to be owed, t every

mxo;ruf ege that 1s raised under

Rule 222 wil.l luve to be sent to the
Privileges Committee.

SHRI C. M. STEPHEN: There is
no question of notice being given under
Rule 222. What Rule 222 contemplates
is permission being given.

{fmmmﬁm)

SHRI MORAR]I DESAI: Let me
say something about it. If the hon,
Depll Spukzr has decided a matter,

y may say it is wrnn; I am not
hereto dispute

s entitled to h ﬂalﬂloﬂni:ong Ef
mdispuu the decision of the Chair,
this House will not be able to function
at all. Whether it is for this side or for
that ude, I am afraid we.laieunutfol-

per procedure at nterrup-
ﬁ:!:). u‘ellt ‘Dfm‘thll

e am not saying anythm:a

it. This is not the way to do it.

SHRI C. M. STEPHEN: Then, you
tell us what is the way.

SHRI MORAR]I DBSA!- My s‘uua-._
gestion would be that if you are

JULY .18, 1977

' Nm)ﬁﬂwn

SHRI MORARH DEBSAI: If you

congider me the Ludu'ofthelim
and if you are not to heed
wan?myadvm‘,:hm can I tell
your i

MR. DEPUTY SPEAKER: Now we
go to the next item.

(Interruptions)

13°45 hrs,
NATIONAL HIGHWAYS (AMEND-
MENT) B

THE PRIME Mmlsm (SHRI
MORAR]JI DESAI): I beg to move®.

‘“That the Bill to amend the National
Highways Aet. 1086, be taken into
consideration,”

It is a simple measure to amend Section
7 of the existing Act; to enable Govern-
ment to fees on permanent bri
on national mﬁ:;mﬂ.ns more
Rn.:ghklnw\n e erected or will
be erected after st April, 1975. This
in essence is the simple measure that I
you. it is simple,
1 cannot say that its implication is very
nmple,becnu.ultm ves payment
The justification for it is this,
nmely. that when these bridges are
erected at heavy costs—and we want to
hmrc more such highwiys and more
uch bridges, it is nwuury that they
for themselves. In many
other counu'la, this hthcwny it is
done, The State
toll to be levi
cannot | 2 tolt, "toll is 1
subject onging to the State. It is,
therefore, that we are levying a fee,
andthntfcewillbclmliud. not for
enhancing the revenues of the govern-
ment form;nothumg. This
will be or National Highway
and bridges, after deducting X~
es collection of the revenue.

on
gmmdwnkm pmtomfitil
. lfmm

necessary to exempt an
his fee, S i.fiineen public
fnm'i?m"’ao“ ahal

oni Iwge and trust that
my hon. frien agree with it

MR. DEPUTY SPEAKER : Motion

¢“T'hat the Bill t0 amend the Netlona

B Act, 1956, be taken into

Before we with the motion
wmm’&fﬁmm

Movasl with the recommendation of the Vice-president acting s President.
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TII} Lok Sabha re-assembled
ty-seven tes past teen
e the Cloch

[ SHRI M. SATYANARAYAN RAO in the
Chair]

MESSAGE FROM RAJYA SABHA

hEB!(_IRBTARY: Sir, I have ::dr
t owing _message recei
the Secretary-General of Rajya Sabha:

“In accordance with the provisions
of rule 111 of the Rules of Procedur

onduct of Business in the Rajya

Sabha, I am directed to enclose a
of the Ingecticides (Amendment)

, 1977, which has been passed by

the Rliil Sabha at its sitting held on

the 18th July, 1977."

INSECTICIDES = (AMENDMENT)
BILL

As pAssED BY RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Insecticides
(Au::dsa:m Bill, 1977, as passed by

NATIONAL HIGHWAYS
(AMENDMENT) BILL—Contd.

DR. V. A. SEYID MUHAMMED

such fees or revenue for the
of improvement of the facilities
m},hﬂnmd pin

Lunsh of

time, instead of stri confining to
%1"“" namely, to a few wm?h

Mose °'|l°"| be.eﬁd mm for the

& a source of
revenue. This should be
while fixing the rates, u:ut be a

necessary correlation between ervice
rendﬂ"cglnd the L for
the service rend:rﬂ Already there
are & large number of octrois and various
impositions which a user of g hj

road has to bear. Recently I had the
occasion to go to Mussoorie from Delhi,
At six pleces I had to varying
amounts, from one to Rs. z.50,
by of octrois %

So, w there are already such hgwr'
impositions which the inm munici-
pailties and other local autharities jm-
pose on the users of the highway, I
am sure the Prime Minister and tim
who are concerned and entrusted with
the task of fixing the rates will take
into consideration the existing octrois
feet, and various other charges which
one ear. I d propos

claborate that point, © not e

¢

natural
e ly they take the line of lesst

. adopting some existing and
devices, whlrehtﬁ.:lel?m i drmmm‘g

difficulties, I will hfm my duty if
I do not bring to the notice of this hon

tl;l::ae h:t.u: criticism which, with justifica-
that'is & tendency to makettlgl: Sufing

80 unnecessarily complicated,

and elaborate that it becomes difficult
moﬂtie!‘mthcmﬂpubncmundgr-
stand the real meaning and theintention
of the enactment, but even the Supreme

i
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[Dr. V. A- Seydd Muhimmed] making suthority will kave the power

wording had been used in the main LK imple

sub clause itself, making it straightawsy mm e %t

an excepticn. This device of msing a G the objectives Act, the second

wm be mm’n tothn",anndityofém

certain drm?ﬁ?a But when it uo':l’lh:“w’h.:nd cluu:
is an  exemption and  that is been

what itis meant alvo , why don’t youcall by varlous dedsiom,uf?mow; 2:

pression—this way of uu*aﬁin‘
a proviso ? .
In the itself, I feel wery

necessary in the public interest
sowdo,umy. by like notification

I do not know why the expression ‘“‘so
wdo"ianmu.zhen. If it is nece-
ssary in the public interest, it be

read much more simpler and Irop
c::ﬂundeﬂtlnd i}rm easd ou
o t s it i
‘h‘“’{ygm notification® tw.:h
done. This expr
iou“wmdo"muldurywellbedelet-
ed altogether.

80, an o (+]

Also, I have ectiont the word-

ing *“bylike notification ”, which agsin,

nnnmeﬁuﬂy creates complication. You
repeat  those four woids by

natiﬁ:mm in the official gazette™.

Thisisan on used in the original

section itself. Why W“iw com-

it us| words “
plicate it by 1 ;ﬂl by like-

I do not want to multiply instances
except to bring to the notice of this House
and the Prime Min iate:clme hn.hg

mibeticute sub-clamee ()L

substitute sul (iX(b) i.n the preunt
Bill. Of course, that is an incidental and
consequential um'l. I fully

unnecessaril Y

illustrations which are wmalned

rule-making er. As the Bome is

aware, there is a well-known rmo-
whu;h u used and wh;ch

thnwhm ﬂ-@
of natuge , n-mly,.
the first clause it is ssid thst the rule-

one illmtran_m othu.

That being the case, why every time
ndwi?hendw-’ubmm mythl:ni
the main sections the section

ments are made to make the Act more
clumsy and lcnsthy As far as clause 3

i:‘lb-llcﬂﬂll x(b} o?m Spm. ection 9“&’“‘;:

esent Act— my & tion is that,

tead of every time when amendments
are brought, consequential amendments
are not necessary to the rule ; such
smendments only make the rule more
complicated by muhti of illustra=
tions snd examples. You do not give
more powers under sub-section 1(b),
These are the things which I would earn-
estly request for the consideration of
this House and the hon. Prime Minister.

15 hre.

I with to say one thing w!
not be strictly within the ﬂlblt Ofﬂ
Act, but w is very relevant to
Act in the sense it will affect the

EE

sumber of years, my recollection is ai-
most sbout ﬁfym.mh;

850 a8 10 say, has been for the
construction of a N-ﬁun:n

17. mammm
1 do not know for what season 4
The resuls is

}

7
& EQ
§

£
i
%:
¥
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ares which

e

yard. Butthose ;reno‘:nwbethe l.il.-u?
to postpone such an important life-line,
Itmlnmmmwtmywﬂxit. it does
not matter whether it is 10 rndamh

use of the bridge on this way will be
so much that, as this Bill comes
operation, without any difficulty w!

ever, a substantial portion of the expenses
of that bri onthclﬁihwtymbe met ;
it may also legve enough funds toimprove
the approach roads and various other
Guru Ckw':mo:o nﬁgwmio-'
'Vayur, e ]
other phc;i to the north.

Two more points remain to be raised.
In the original Agt there was provisi
for impww only on temporary
btidges ! temporary bridges,
there was no date-line when it was to
be built and theré was no lHmitstion

E%&
ool
i
g?

:
g hib

%i
2

o
g
2
;..
: g

=
=

a
j
i
1

8
E£

i
i
Er
i
|
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that the peu%m:m
by this Amendment Bill, thet the Bill
does poor .

exempted from pay-
ment of additions] levy—in ti
to whatl.ﬂlrudyin existence. o

During the las ;:he
ring utgﬁm Congress

policy’. In 30 they have not
ableto doit.’ did not quite under-
stand what it meant, When they were
about planned economy and plan-
ing, should have pronounced what
policy with regard to natiomal
integrated and coordinated trnasport
Rural roads are practically non-exis
in most of the areas of the country. Th
rural roads report of 1968, even after a
?eofmym,hnnm:unthzh‘ht
hi::ddlr. The whole thing has been
shelved.

fed

ﬁ'o;mwtit{l m Roads = 8 bh;
e 1

the Committee on ZW’ 5. On
page 3, itis mentioned :

«For a country with agrarian eco
like ours, a system of roads, well
serving the rural aress, is one of the

basic requirements for the develop-
mentto quicken its pace”.....

How do you expect that a will
for his

o i e e e

road connection ? :

“More recently, similar deficiencies
have been tolightin 1urveys

carried out in last two years by
the Tramsport Survey
Unitsi p.mofﬂlumtry..
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[Shri Jyotiem>y Bosu] i

Then on pags s, parageaph | 10, sub-
_para (iti), hpi’! llimt p

"Rural roads, that is, roads which
aerve i the needs of
villag= and provide communication,
not only between ome village and
another, bit also from a village to a
mandi (market place) or to a main
route.”

Further, in parsgraph 11,itis stated:

“‘While Natiojal Hij constitute
the lrberhll ;nuteclmgh‘w the length

and breadth of the country, State

are the artezial routes

through the length and breadth of a
Che b routs theough the engh

mgain routes
and breadth of a district..........

The real village roads thus have not
received adequate attention so far.”

Para 13, 0n page 7 of this Report reads :

“There are 5,64,000 villages in India
spread over an area of 3 276 mullion
:_?. kms. (1-267 million sq. miles).

o provide access to each village,
however small, has to be the objec-
tive of & democratic set-up....... e

As the Demands for Grants of this
h}-ll_lmstry wuei tgui!logn;s}, It"tn]:j i
this ortunity to i s
vital ‘Z’&o: and bring it‘to ‘t.l‘;c mﬂc:e?f
the Prime Minister. My request to the
hen, P’;g"f Mﬂ:‘niuﬁe‘g 1{: to a:ef EI].’” a cell
is created in the Minis ‘ransport
and Shipping and in th:';hunlqg Com-
missionspecially toensure that rural roads

row to the extent, these should. OQur
me Minlllm‘uh first smmml that he
wants to solve the unemployment pro-
blem was remarkgble. I appreciate his
conscience, U is one of
the biggest problems that we are facl
and we are siting on a volcano.
we build rural s, we will be able to
solve unemployment problem to a great-

g
H
44

g
&
£
g
E

Therefore, I would request once again
that this Bill should not be used as a
handle for uttinnnylnioumquhu
sections of the society. I have said and
I repeat once again that pedestrains,
bullock-carts, cycles and carriers carrying
essential commodities forthe weaker
sections should be exempted from the
additional levy that they are goiog to
impose.

st griwm  (whrEr) : wwrofa
ALY, T W gW Awwwr EriAw
(wiwdz) faw, 1977 T fawre w2

® ¥

¥y faw w1 Tww 7 oY §, Sad
% qiwdz ag arg 7f § 5 1 wdw,
1976 ¥ Y TW e ¥ i, IN 4T
et wark ooty | xw faew ¥ oy Wt
q® feart 2 ot § ag axg ¢ fs o @t
WY 3t SO @y § 9w O fegwm
g wWiig wr fie frae oyt
ot WY i & figheer g favermr wiof
g 1 3% fygw # wrr g W

Fol vt & ww fawr 3 oy frarrk
% off § fe o ¢ wr wrgfame A=
e §, S0 F qwi oy wamw v g
Mg omraar g fe cw &
ot rew srovwefrirzedt oY wwelt §
orerdt wrer g & s ww Qe few ¥
g fear v § e go frdr o qrite
fear arga Rfer ag aff aamar o
& fis Qororserm & forg e wrat Y
T T W | xw ¥ ok we it
& fe e grfiter W peitdee o
e & ofer ¥ agw owrer 4 1 Kot oy
wawar § e @ oy o Reveeft ot tarrg
& <o ¥ g v v ot
freqwe wwwtwwe w1 oY ¢ ok ¥
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e §, 39 *1 & g U g L
¥ Wenifzr Wi Kohfrdfer et
¥ grvd § it P gt ¥
R v ¥ag ey b

"'I'hm a3 many as octroi
in ydo:::omm

posts in Maharushtra
time lost 1n trafsit from Bombﬂ to
Delhi due to such check- and
other harassments which vehlcle
driver inevitably encounters is no
less than a third of the total time
taken to travel the distante. Surely,
it1s not hcyond the "fn ity of the
State Government are levying
:hzoc‘l:o:townrtout and imple-

ment a substitute for octro) as has
already been done by some States.

AT WEW, A FEA © qOE« I
teminimafitfrewd 22
N AT R 1 A7 T SOt
9T H1 Wi F¥AT Wifg 9T @< st
, 99 w1 7o wAeAr grr w=fgg
afer ¥ & @i gfesaty o o
ag wgAt | & 9 dowre o @,
g & a7 wwar & fr oo AW
qT weaz ifgfesn w1 femft e
st § 1 =gt 9T Szw @ W
dregw @it g€ & o Awerer grddor 07
7@ 4 w7 gw v & fag W
dregw (Wifwat) gy, & sl o wic
WTET THTHET ¥T FTHAT VAT THAT |
Wi %Y g Wy won wifgg Wk
w a<g *7 wifinw woft wifgy fi wic
wrE Fgue w T vE WY TgE S® o
[’Tlﬂﬁuﬁwt-

- egrhite massive revenues are
by the Road Trans nﬁ
grossly insufficrent nmcn nfmm
revénues is pl into the
construction m:mu of
roads. Why back in Igm the
revenue to the road
to Rs. I35
on roads

{Amdt) Bl 186

5»The famous Bookings Instituticn
carried out'some time &g0, as on the
spot study in several :indnpin.
countries,~and

found that
s opéned, a nuup lu in
f‘ricﬂl.l:;ll production lookrp
n all cases. nt

recognise the rich source of revenue
and employment potential of such
expenditure and cease to accord
step-motherly treatment to the de-
velopment of roads which are the
veritable arteries-of our nation.

The emplqi!mnt potentia) of the entire:
ransport Indl-lll’r{ both
down-stream and up-: tresm, is hardly
exceeded by any other im'lmtnr
Every additional vduc]e r.hal ‘cemes
on ihermd ides aymem for
at least a 'y
to such an ind nstrythuu.ldr.herego
man integral put. of Govern-

programme.
{ew a rwem. study by ﬂu
NGAER the construction of every kilo-
metre of a national highway in our
country creates loyment of
;41-150 m}t—ym b mrrup‘;nd.
ng figures for state ghwws ng
85-96 man-years. On thia basis, if the
road construction projects iacluded
in the Draft 5th Plan had been im-
plemented they would have generated
employment of 10'8 millicn man-
years mostly for the umkilled, poor

people.

It would be no exaggeration to state
that the actual amount: spent on road
m“ﬂlﬂ'lﬂl‘l over the years have
been ni y. For example, in
the Draft sth Plan an outlay of
dﬂw mn?' \fm ldﬁd for the

lopment of national highways.
In the revised Plan this has been
reduced to Rs. 328 crores. In
effect, this means that a mere Rs. 75~
crores is included for mew road

has been provided for ﬂte greati
of highly productive sad cm?lo;n
5

capital astets of our

- nuunn."
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[Wirt v fivg)

W AT dnmwagw  wek oy oy
& g shyar war ¥ dre ot § ) e
oF siwrey & dfer @ TR g d
fe 2w xw Wy ¥ o S gow o
¥ avt aftwar § i< fi5T avow da @
A qar A wwer | oY ww e
& o qur woff WA | gt aw oA
et oy & Y T B @ e e
T wyar § o fine wsta Y arew arAr
TR I AT R g WA ¥
dwwm fowew ¥ ol A awelw 7
g 1 W dvw Ay frw oy Arfiew
doq w1 a3 wn feww gwn fs wxt
RNy, v ¥
dfar et Hmar @ T
*Y Tt v ¥ TG W W &w ¥ WK
fRlgr s wm st ? gt R ¥ A
0w A wdwr

& guw Al ¥ fadew v€w 5
w dmmw & forow w arfow &, ag
qga gu faeem g1 e e W %W
arar g i § ot § e arg oy 9
A E, TTer e e | oY waide
#Y gdnfry el ¥, s avit ¥ g
R ¥ T e o o wieww W
& 1 s ®rd way Sw-2we W @
oY wg rrfaa Y & 1 e feew & et
¥ st By qxwrfr vamer gt § WX
At wr gt )

€ wedl ¥ e & wutw AN F
TowTey vt f wyg xe witvdz w
ww ¥ & ( a ovar aeere ¥ firld
ot wredt are gt v e g, oY ad
g o ox dvw wnd ) oy &
wonTC w7 W § fs ag g WA | ¥
e WY FET AU W ) O W
w1€ wk www wwré amet §, ol v T
dwer we fordr wiid % Wy qC wwk

(Amdt.) BIR a9

woit ¥ ot dew forar i, e frd
%«?mwﬂﬂn&ﬁnh
\ o

SHRI C. K. CHANDRAPPAN
(Canmancye) : Sir, 1 yue ¢ taurd
support to this Bill which has been
introduced by the Prime Minister,

S g Ly
friend, Shri Jyotirmey Beso abe gt e
Minister might ms ﬁem

Sir, about the highway I would like
to know this, For the last 50 meny
Years the national highway constructicn
is going cn. Even tcdsy there are
many impnrrtant bridges cn the naticnel
highway which are under comstructicn
frr the Jast so many years but nct ocm-

D Muhsmmed has

. Dr, Seyid

mentioned about such a bridge in K tta-
puram, There are many other bridges
on the West Coast of this ccumry
on the national highwey which sre
Yet to be completed, T would like
t0 mentirn in connection the Ota-
patnam bridge which has taken years
and Years for completion,
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SHRI P. RAJAGOPAL NAIDU
(Chittoor) : Mr. Chairmsan, Sir, J ceng-
gratulate the Prime Minister for bring-
ing forward this Bill. Andhra Pradeth
has already introduced a similar Bill
and that Bill has defined as to hcw
levy is to be imposed and alsc hcw
much levy is to be impcsed. By that
way, in one Year, our Stste gt Rs.
1°0 crore. In 1943, the rcads in cur
country were devided into four cate-
gories, One was the naticnal highway,
second the State highw:ys, the third
district roads and the fourth, villege
roads. Then these national highwey
were defined as highways running through-
out the length and breadth of the country
¢ nnecting the major ports, foreign
highways and the capitals of the Pro-
vinces. In 1943, it was defined like
that, But now, because of the develop-
ment in the various fields and also becauSe
of other reasons, the definition shculd
be changed. The roads connecting big
projects and big trade centres must
be taken as highways and also the
important like roads which ccnnect
the strategic points should be considered
ashighways.

Now, the national highways that
are passing through the municipal
towns which have meore than 20,000
p-pulation have been given to the
municipalities for maintenence, This
came as a detriment to the maintenance
of roads within municipalities. Scme
h-n. Members on that day itself warned
that these parts of national highways
which are existing in municipalities
should be given to the municipalities,
Therefore, I request the hcn, Prime
Minister to bring forwaerd ancther
amendment to the Bill so that those
parts cf the national higlways which
are within the municipalities of the
various States can be vested in the
national highways authoritie.. T also
want the Prime Minister to bring
fc rward another amendments to punish
these who indulge in cutting away
the trees on the mnaticnal highways
which pass through many States. It
is quite necessary for us to maintain
trees on both sides cf the national
highways. If it is not possible to
bring forward a legislaticn to this
effect, I have a suggestion tc make,
that is, all these trees should be given
to -the adjacent agriculturists on free
patta basis so that they can take care
of the trees and also derive usufructuary
benefits from them. That will be a
good thing, as an alternative.  There
are many encroachments on the naticnal
highways and they must be evicted.
There are railway crogsings and it is
becoming increasingly difficult for our
transport; wvehicles have to wait for
more than half an hour Ssometimes
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and so the transport ministry and the
railway ministry must Sit tcgether
and find out ways and means to reduce
this waiting time and ccnstiuct ¢ver-
bridge or find cut some cther mesns,
The mnational highways are pzssing
through villages and t«wns. Diversicn
rcads must be made so that there mey
be traffic congesticn within cities. With
regerd to the maintensrce <f naticnal
highways which are passing thrcugh
big preject ayscut 2ices, thet 18 wcrse
than state highways or even district
rcads. Therefcre much mcney has
to  be invested in them. Pecple of
my State are diSappcinted because
from the first Plan upto this, our people
were being neglected in giving mcney for
naticnal highways and everbridges and
other roads. Therefore, I request the

Prime Minister to conSider this and

compare investments made in different

states and do justice to Andhra Pradesh.

5t Few\ AroEw A (@R )
FOTIfa AETEY, ATATT TETT Heft F S
TEE IR G fagas var
U 39 ° §© gArT & &9 ¥ faagT e
|TEAT § | AT TAT " ¢ o o1 o S
M S A F1 AT FO AEGWAT
arfer #ifE 59 g 997 30 § oF
AGT AIAT AEq &, 91 A1 g g9 &)
S FSTT MRS g al 7 & 49 fa7 %
TaeAT &1 § 97 9T fFEr wT F1 O
agl ggar =ifge | za fogE w5 W
qIEAT =ATfgy | ST TE dXg &7 I
AT T T F WAT U F 7g wAv
=Tear § & oisr 9w 9T ¥ #v g% ar
gal argd fawaa § @ wfax sg &
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AT WG § 1 Ay Y w¢ 33 e
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WTRT o7 GuT w47 § | 99 g9 9T T
SR W A v ot fegr Wi ol W
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SHRI T. A, PAI (UD:I’;D:ML
Chairman, Sir, I would stro “m
this amendment, it

br ‘ught esrlier, The ccst of ccmstylle
ction cf the
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triucks, buses and cars snd there is
no reason the cost of tlese cruld
t addidc nay

communicatic N early.

I would also like to piint «ut scme
problems the people have faced «n
account  of tléeu uans.uuciionh l:i‘lf the
bridges on nationa, ways.
First of all, it tak-s lcnger m:eﬂs.h:n
Decessary t© complete these S.
We must find cut a time-frame within

. When the bridge is ready,
the apprcach rcads are nct resdy,
so that these bridges are nct usable
within the time the pec ple wculd expect,

the

1 would also like the Prime  Minister
to cunsider the scrapping «f the cld
bridges wherever nNew  bridges are
¢ nstructed. I find all vver the country
even after the new bridges are ot nstructed
the cld bridges are all wed to continue,

ble materials of both
itee] and girder: Which ¢ uld be u ilised
in bridges which can carr lesser weight
in other parts of the o untry snd wnhin
the State. I1dc hope thatthese jew vices
which are discarded, are better wid thin

mnld also like mfsn;:s the need
improvement of the transport,
relevant, When the

system, We wanted take them
up with the naticnal highways. But
we were told that mcsy of the baidges
o e oo mioal frcm the oumeg'
pint of view both in w“ﬁ'ﬁ

Lastly, I would also to peint
out msinly when a thousand %w
permi s were introduced, the cbject
was to see that the country was thrwn
open to traffic without any restric'fon,
But I do not knrw why we t
nmmwasﬂuﬁm. I cm sure
that distribution of “bis quc ra Statewise
really creates problems beciuse ncbe dy
knows cthe under which these
are given, I very much with that
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this system is liberalised and wheever

wants t0 have a naticnal permit may

I!? abl.:l:jnn get it &i:n ut much h&numy,
ce tic

be laid d-.w%m are mnaufv ey

We were vury much wirried about
mneqme ming tgn &l:e way « fa pnper
[ pment of t transport System
in the countiy, We find that ‘:i';c-ut
Rs. 140 crores wculd be the lss as
a result of the abolmion « f cotred, but
at the same time it « ctrei was abolished
there would be a saving «f 17 / n
diesel, which 15 being wasted aport frcm
the wastage of time in the trucks being
made to wait. I thiught il this abo-
minable tax which has bectme part
ofq_!.u- tax system is repleced by a mere
sensible and civilited methcd, 1t might
result in a better transpcrt system
being devel pment eand also a lot of
savings un el.

PROF. P. G. MAV
(Gandhinages) : Sir, 1 em thy
Prime Minister is pilcting ths Bil™
I belicye he is di ing this exercite aftef
s lapse of scveral years. There ar®
no two opinions about the imp(rtance
of the development: f national highway.
Previc us Speakers have emphesited thst
not vnly the i ads should be maint ired
in & guod ¢ nditkn but virious «ther
facilities should be awiilable. I want
to know whether vernment has
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Mboreover, this iS a tax on perma-
nent bridges on naticnal hig hways, and
not on State highways, Therefore,
there is no question of sharing it with the
States. But the Centre dres help the
States in the matter of rural r~ads alse,
And we will continue to dos~. If hen,
Members c operate in increasing the
revenue of the Centre, we will certainly
go on helping the States because we
consider it our duty to do so, After
all, the interests of the States and «f

the Centre are notin ¢ nflict. They coincide.

Therefore,both haveto enrich each other.
As I have always said, it is in the strength
of the states that the strength of the
Centre lies. If the States are not Strong
and the Centre alone is strong, it will be
a calamity for this country. I have no
doubt aboutit. Bothhaveto strengthen
each other; and in the respective spheres,
they must be completely indepenedent—-
Independence
does not mean that they should couneter
each other, There can be no question
of double taxation, here, because this
will be only on bridges on national
highways; and metropolitan areaS are
going to be exempted. Octreis are
confined to these areas; and, therefore
there will be no octroi in conflict with
this on the bridges, as the bridges in the
metropolitan areas are nct going tc be
subject to this taxaticn.

The revenue from this is estimated
at about Rs. 5 crores. I did not deli-
berately mention it, because I did not
want t© be a prophet in financial
matters, because formulaticn of an es-
timate 1S not very easy. I know it from
my own expericnce, Dut it is estimated
that we will get about Rs. § crover a
year. It it nat net ingome, but gross
income; and tha e¥pénditurc may bhe
about 129  We will t;% te minimize
ity if possible. And a]l this revenue
will be utilized only  fer imp=
provemecnt of nati"nal Righways and
for having more such brid@et, 86 ha
we have m rc conveniences ag time gocs
by, [ think this i3 a very equitable
1 a8 far as [ can asce, becaute it syl
be paid by the uwicr of mechasised
vshicles that 15 by those who can affogd
Of aours¢, an instance was cited, Whepe
it wag gaid that a sick man might pacs
on that  brdgesand if he is deloyed,
he might pace away, I thar iz tha
contingenay, he will pass away in any
cave befare he reaghes  the destination,
I do not know hasw he 15 g dng 10 ba
xaved that way, It i5 an cxueme easa
I do not know why Such a case ix cited.
This showe Wasy  the  argument wag
over-etretehed, This derracte fyem
the mearit -f the argument that wag ad-
vanged gainst the provisions of the
Amendment Bill,
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Some cases of bridges were cited,
where there were deleys. Well, there
has been sc me deley cn accr unt « f 8¢ me
difficulties in the case ¢f cne bricdge.
There was a foundaticnel difficuliy.

»t wfa T e (R )
W1 g7 22 gu §, forw & Eev Al @
® g7

*ft Hrrest o ¢ 22 3o g A S
e F1 FgAT AT | g N9 F fag
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g9 oY gmaAteT | § q@rEr 9g) Argar
g f=wer @1 —

it ofa Tw ww : qrEE A
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2T AT F47 3@ 2 ! HAIAT qF
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AT T Soar § 1 gL A9 T Wt
ater & wew] AT AT R 1 wa H
gy SATSTT &0 oww gy W
ad age i) §, TTWE 1 quw)
oY g At wifgg |

Therefore, these bridgcs also are  being
looked after,
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‘There was a questicn raifed abcut a
bridge between Madhya Prade:h and
Uttar Pradesh, when it was said that
money was contnbuted ty toth the
States and the amount is being appr -

sted only by UP. This questicn is

fure the Zonal Council, Jt is alrcady
seized of it. I am quite sure that the
Zonal Couneil will d¢ justice to beth of
them, and that Madhya Pricch wil
not be done anv injustice,

The bridge in Karnataks, the Keli
Bridge, which was referred to is under
¢ struction. The ¢ ntructors were
dning it and the company is under liqui-
dation, Therefore,it got delayed. New
thok it i5 ¢ ming up properly. It
will be done as focn as it is p wsible
trdos, I mayassure my b n, fricnds
that wherever the suggestions have
¢ 'me, we will g intc them and wherever
it is possible to impr Ve matters, ecti- n
will be taken in time.

I'am thankful to all the hen,Members
for supporting the Bill in the natitnrl
interest. I can ¢nly say ¢(n behalf
of the G wernment that we will try to
see that it is worked alvo in the naticnal
interest, and the revenue is used in the
interest of the national | hughwiy:, that
is, the naticnal interest,

MR DEPUTY-SPEAKER: The
question is:

“That the Bill t~ smend the Naticnal
Highwsys Act, 1956, be taken into
consideraticns.”

The motion was adopted.
MR. DEPUTY-SPEAKER: We will
now take up calsue by clause o n<i-
derstion,

zmu-rethmsmendmchﬁm

JULY 19, 1977
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Clause a—{(Amendment of Section 7)

SHRI ANNASAHEB GOTKHIN.
DE (Sangli) : I beg to mcve:
Page 1, line 10,

for “1976" substitwte “1977" (1)
Page 1, line 14,

after “bridge" insert “ferry or runnel"(2)

SHRI K. LAKKAPPA (Tumkur):
I beg t0 move:

Page 1, line 10,—~
add at the end—

‘and after the wr rds “naticnsl high-
ways'", the w rds “pr vided 51l
the natir nel highways in all the
States are fully developed”, thell
be inserted;’ (3)

SHRI ANNASAHEB GOTKHIN-
DE: My submiwion 1s that instead of
leving fee for the bridges which are
to traffic from 1.t April, 1976, it should
be from st April, 1977. As the Bill

troduced 1n June this , it
:e”f:-:m the be‘giuln.m; of &?’mﬁ
year 1977-78.

SHIIU MORARIJI EQMESAI:’E uﬁ
[ cannot accept it se it wi
t::gict the revenue, and it is in the
interests of revenue, that it should come
from that time.

SHRI K. LAKKAPPA: My inten-
otion in moving the smendment
is to focus the attention of the Govern-
ment on the naces: ity of ;wi.nr asristance
mdh?p:gd,wdopthemtmhl.h-
WA n the country more

mﬁL than by bringing forward these
amendments.

There was a Twenty-Year Plan drawn
ur in 1961 to develop the pational
highways in the country. T would Iike
to say that n.“m:mbes;fd:;t'idoul high-

till mnot
R

not been fully provided, eﬂpmillg

not been utilised in a proper manner.
Similarly, on l-'ll?:hmyu pascing through
hilly areas or difficult

not spending money.

are
‘We have drawn sttention to the
Kali Bri l.ndlmm'wmhd
mwmf':u that progrems mide
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soon, Similarly, on the Mangalore-
Coli g, o . ey i
alloeation of funds. Out of Rs. so
crores, m! Rs. 3 crores have been

aint
hri " and other things have been
ng for along time in Karnataka
smne of meagre allocation of funds.
Therefore, it is necessary that a rational
approach to be made. A time tar-

e
l:itsmgﬂoﬁmmthnm ve
brought in order to get income to the
Government but, though roads can

T

mational highways thm 18 no rational
it is a amall Bnll,
hon. Prime Minister has h
patience to sit mm:chm usmd:e
appreciate it very m I hope he
would assure us that in the matter of
financis! allocation, the development
of the ngtional highways and the fm-
s of all the States, they will be
t with equally, without any discri-
mination, on a rational basis. If that
is avsured, with this perm'ssion I shall
withdraw my amendment.

SHRI MORAR]JI DESAI: If the
t is moved only to get an
a‘surance from me, that assurance has
been given by me even on the very
first day that all the states will be treated
with ecqual respect and without any
discrimingtion and with full justice.
But it also means that the richer States
will have to consider about the poorer
states. Both things will have to be
considered: who is to be In'lped more
qnd«holtobehg less., That is
also a criterion which will have to be
borne in mind.

The amendment which has been
moved by my hon. friend would only
negative the whole thing. It says that
no fee should be levied until all the
national highways are eted. This
e e
nat w on increas’
and w lmubeﬂg ‘I‘htre-n'
fore, unmbedme. Thia is
L] i

that he s going o wimdnwu
ﬁ 1 hope, Mm"

SHRI ANNASAHEB GOTKHIN-
DE: slr,mmmm 3u very

resvonab! would nr
m‘oeof:hehon.!’rimmmmm
in the statement of Objects and
Reasons, it is stated:

¢ is also proposed to include an .
ensbling

provision to exempt

any bri from the payment
nfyfees if it is wmidepl:d oe=
cessary in the public interest.”

I am suggesting that the words *“‘ferry
or tunn:l, should be included in this
F roviso because if it is in the public
nterest to  exempt any bridge from
collecting any fee and if the Govern-
ment thinks the exemption is in the
public interest also for any ferry or
tunnel, the cnabling provision should
be there. The enabling  provision
would then be complete, not till then.
Therefore, mtheﬂtneu of things, these
two thmgs should also be Here
four things are included in Section F
of the Principal Act. If we mention
» the enabling provision
would not be available for the
ment even though it is in the public
mmutto ﬂxmyfmmnmd
I would, ore, request the hon.
Prime Minister to accept this amend-
ment at least.

metro nlim,;{gi ! DESiAI:t"l‘I;
l’ r are going to
oot e ““:?"m"i":‘ii.‘:"m““‘
tion mym‘ nglhike .
iI\ why they are r;ct included in this,
sorry [ cannot accept
lntdemandtlutislmdebymyhm
friend. But if there is any case of any
ferry which requires to be
auny:-mc. even without this smend-
the Government will certainly
mmnder it. That I can tell him.

SHRI ANNASAHEB GOTKHIN-
E: Tunnel also.

SHRI MORAR]JI DESAI: Tunnel
or whatever you want.

MR. DEPUTY-SPEAKER: Do
Nos.

you want to press Amendment
1 and 2 7

SHRI ANNASAHEB GOTKHIN-
DE: No, Sir. I withdraw them.

Amendments Nos. 1 and 3 were, by leave,
withdrawn.

MR. D -SPEAKER: Mr.
» - you withdrawing your

SHRI K. LAKKAPPA: Yer , Bir,
I withdraw "my amendmert.
Amendment No. 3 was, by luw,
. withdrawn.

MR. DEPUTY-SPEAKER: The
question is;

*+That Clause 3 stand part of the Bill."

The motionEwar pdopted,
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Claun 2 war added to the Bill
Clauses 3 and 4 were added to the Bill,
Clauss 1, the Formula and the

Tith were to the Bill.

SHRT MORARJI DRBSAI: 8ir, I
beg to move:

“Thet the Bill be passed”.
MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill be passed’

SHRE RMOY BOSU (Dis-

}mh . M:Lein of one a;- tv:; thlu“‘.
am taking this draw

the kind attention of the H;Lc and .13
of the hon. Prime Minister that the
Second Hubli project is ing fire for

Clonal Highway No. 47—Al

t 0. 3.
I want to bridg it m‘hls mi?& t it
has been still pending since 1972.

SHRI A. C. GEORGE (Mukands-
mm): The most important National

H is No. 17. Some three

, it was decided that this National
ighway would be realigned from
K to , 8o that 1t may
form part of the West Coast. When
this concept of National Hij was
cmsidered, it was s ted that No. 17
Hi would be from Kut-

iglrway
{ourem he National Hi
;lo, 47 mm:i .éoehi!:. T‘hisﬂm

ensble the enrire West
be

JULY 19, 1077 Coardemom (Amdt) Bilt
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So, I sm the hott. Prifne
Minister who chasge of the
io isnow to see that the

impertatit
National Highway No. 17 is expedited.

That is all I can say.

MR. DEPUTY-SPEAKER: The
question 15:

“That the Bill be passed.”
The motion was adopted.

—_—

CARDAMOM (AMENDMENT) BILL

THE MINISTER OF COM-
MERCE AND CIVIL SUFFLIES
AND CO TION ( SHRI
MOMAN DHARIA): 1 beg to mtwe:

“That the Bill v amend t*e Crr-
dsmrm Aot, 1965, be taken into
consideration,”

It is = small Bill wo

coig that

. is
deviod on the emport of capdemcm.



Sir, this Homse may be sware- that
the Cardam>m B erd has been i

[

on the country under this Act, and with
a view to take carc of the crop and the
while cardamom plantaticn, it has
become necessary to take carc of the
whole development of this plantaticn,

action against the digeases, soil

s research and certain ther acticns
that are needed for the development
sre very much necessary.

In order to take care of the whole
i the , it is ne-

year as 8150 the producticn, The pro-
ductinn was of the order of 3000 tonnes;
it has come down to 2100 during the
Yyear 1976-77. Primarily, the disease
Katte, as it is called, was respenmble
for this. Tf we want to take adequace
asures, naturally the Beard has to be
activated with provision of enough
funds. As the exports have come down,
there are n-t adequate funds with the
B-ard and their acuvities have come
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‘““Thst tha Bill to amend the Cards-
morh 1965, bo taken imwo

Mix, Ampasshiv Shinde,

proach has o be made in regard
very large number of co! tles which
have also an export sngle.

8
g

C-ffec Board has made scme impact,
the Tea Board has made rome i mpact...

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : The Tea Bcard has
made some i mpact. Who tcld you?
You have no idea.

SHRI ANNASAHEB P. SHINDE:
I have no objection tc the wirk « f ol the
Busrds being reviewed. But presently
I am confining my remarks to corde-

mom.

16,33 hrs.
[SuR} SoNU S1N01t PATI iw the Chal)
The potential for s, 15 fir 18

cardamem i8 o0 , is ver
Perticularly whin 60 to 65 per cent of
the totsl preduction is experwd, it is
not likely to hive a dent cn the kesl
market, Therefore, & cocrdinited per-
duction-cum-exp rt criented apprcech
has to be sdrpted in regard to this
commodity.

Unfortunately our per hectare pri-
ductiviry is very low. There have been
some s, and the <wveys hsve
indicated that—possibly there  are
certain ns where the per hece
tare is more than 300 kfmé—Cr sn
averafe our per hectare yield in the
n«misonl!tlﬂw4{ kgms which
are very low. In fact, it is pestible,
even with the available ¥ gy,
to raise the prodectivity upto 125 kgms
, That means, we can
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[8hel Annas heb P. Shinde]

one hs to go Very into the resscns
why our productivity is lcw, To my
mind, still we are lacking inextensicn
Fﬂuﬂ. Whilefspcul}ins on thhe.l p_emand;
or Grants of Agriculture Ministry,
made an observation that, wherever
research has made scme impact, there
we in ralsing the yield .
To my mind, in cur country it is pc-
ssible, even with the availeble tech-
nolrgy and knrwledge and sgre ne mic
g:cuu , to raise the per hectare yield,

t unfortunately as far e$ cardamem
is conecerned, like many cther o mmc-
dities, a very large number f heldings
are gmall; 60 per cent ¢ f the cardamem
holder, are small hrldes, I know,
there are cerain lerpe plantaticns #l e
But 60 per cent cf them are mall he 1-
ders; they bave no adequate credits
they do nrt get inputs as and when re-
quired. The tenti n_ services aze
s weak. To my mind, the Cerdamem
Boerd is such & weak body, itiemtina
prition to provide necestary extentirn
support. In this country nrt cnly in
the case of Cardemem, but in re:pect
of a number «f other agricultural o m-
modities, a time ha$ ¢t me to ime't ot
only on irrdgrtion  end  f rtilizers
alrne, but alsn to invest fir the de-
velopment ¢« f humen talent. We must
be prepared to invest on the trainirg f
farmers. Unless the femers #rc triincd
and they are to adipt @ new
technok gy, per hectare preducticn will
not go up.

In this ¢ nnecticn, T would bike to
make 2 submisiin. The retearch
support in the case of Cardomt m 15 nct
adequate. I weuld submit fir the
congiderati' n ¢f the hen, Miniiter thet
if cess is found to be inadequate, he
should be prepaed to give budgetary
support for the develc pment < f Ci rde-
m*m. Itis a smell crxp grtwn (n gn
area’ f 77,000 hectarcs« f land, but it hes
a reach potentisl to earn fi reign exchange
for our o untry., We have cgriculturs]
scientists; atk them to review the cntije
5 siti n; do ne t emtrust this to the Cag-

am~m B ard, The Indiin C:uncil
of Agricultural Refearch is 8 powerful
and able body; you can inw ive them mre re
and more and with their supp:it, it
should be p ssible to find somes lution
to the basic }mblm-ns of promr ting de-
velopment of Cardamom.

ey o o exiepen i
plantations on a very large scale. For this
M&Le, wmcf:ve to be prepared and

JULY 18, 1977

)
&

facilities, to which

has been made, are not s
Cardamom Board is unable to advance
direct credit to the farmers, let
Commercial Banks give funds to them
or letthe Comm Banks be pmuu!.ed,
to accept the recommendations of the
Cardamom Board to give liberal eredit to
the cardamom cﬁhmmm Pwm, so that
credit is not a difficulty as far as the avail-
ability of inputs is concerned.

As far as exports are concerned, we
have a possibility in the Middle-
East. The cardamom was used for
paration of coffee also. In the past,

t was used for coffee preparation,

t recently they have gone down to ten

rcent. That means, that cardamom is
osing ground tl'ln:ni W{:;:“idmg:ﬁn p!lhl;—
licity programme, it s possible
to ht:u better market there. In the Scan-
dinavian countries, denser varieties are

market
there. Alsoin countries like France, carda-
mom oil is very much in demand. We
shall have to sce, whether instead of ex-
porting the raw cardamom, with added
value and with our labour input, we
should export oil, and whether it is possi-
ble for us top;;rgduee mdzmom oil
according to specifications and require-
ments of international mnket.aq'nht
should also be &one into. For this, the
Central Food Technol Research

full use of t Mrm Imtumf“uu
far as processing side 18 concerned.

With these few observations, I would
onlmm to the hon. Minister that
hes be prepared to review basically,
whatarethe factors whichare wi

ommission has given a forecast that it
should be poss: m:dnmwgq
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nim.m to i
mel’ul.l :h{nk, it hmddbg?m
8
and we hole-hearted support
for tltil O:I.ILW: vrllh that the general
support of the House should be used
y for the promotion of the
uction ur this commodity and for
export of this oommodsty to the inter-
national markets.

SHRI D. B. CHANDRE GOWDA

: At the outset, I would

like to say that the Bill brought forward

by the Minister is inconsistent with the

statement he made and the objects
he has set forth in the Bill.

The Minister made a'statement that the
export market has gone down, the pro-
dum.ioni hfumﬁne ; o and ;hc com-
moedity is ng a low price. thnugh
that the Minister would come out with
an amendment abolishing the cess, but
on the other hand, he hss increased

it

With my past experience as 8 Member
of the Board for some time, I should say
that though the Bill looks simple, it has
farreaching effects on the entire carda-
mom plantation community at large.

The purpose for which the Board was
created in 1965 was this, Section ¢ of the
Act lays down the functions of the Board.
Clause 9, sub-clause (1) sub-section (b)

says!

“‘ensuring rm'nunuulve returns to
growers of car 2

and (d) of the same sub~clause says:

of md.nmom m'ul= stabihsmon u? the
prices of cardamom.”

I am sorry to say that the resolution

Board in which its wisdom

t it fit that the entire cardamom

is grown in the country should

brought within the purview of the pool

ing system as it is done in the
, is kept in cold stor
for this resolution are g
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200 crumbled down to Rs. s0—80
gvm&trmnth.tthg dutgot‘lh. sowu:

Then, there is a proviso in the Act
iuelf!ha the Chairman and the Members

of the Board arc to be consulted before
hki any such decision. T do not know
pareciocd Dty A T
opinion of the nywsy it
indication to the exportcrs lm'l":hey
withheld the entire exportable com:
modlw and l.uh.ng dm cue the ot.lur

mom-qg enuntries  like

Guatemala, nit and Sri Lanks
pushed through their commodity and
captured the entire international cards-
mom market and we lost it. The result
‘was that the price which was once ruling
;;Rn. 150—200 came down to Rs. 50—

Then, with regard to the internal mar-
ket, you go to Kashmir, it is selling at
Rs. 120—150. Then come down to Delhi
and here it sells st Rs. 10080 and if
you go down to Bangalore it is still worse,
So, unless marketing is disciplined, the
planter is not assured of his return,

I may draw your kind attention to the
fact that the onal Commission on
Agriculture, dealing with cardamom, has
said:

“While the long-term demand for
cardamom, both for internal consump-
tion and export, is likely to ex
considerably, no serious attempts
yet been muie for the development of

this crop.”

They have suggested ways and means at
page 142—

h:Th.e Sub-Committee recommended
t:

(a) minimum prices should be noti-
fied for three groups each of
A Green and Coorg
Green damom.

(b) no minimum pricc need be
announced by Government }fg

categories of cardamom
Mixed Green, Bleachable Whi-
tes, Bleached Cardamom and

- . .
(C)] No urdlmnm m‘g in India

through n.u:tium coudnuted
auctioneers licensed by the Car-
damom Board.”

l\rery antfactorwh.lch
been done in beAa. Pool
As s uemthenwd Thid the

E*’E



use now marketing is

done without paying richer dividend

o;mem to the society, The planter is
§ ng.

Right from 196 down to

1970-71 you were able to earn Rs. 11-24

mu in exchange. It has dwind-

‘ln 1965-66 production
n per hectare

:960-6:
zxu it came down to
:7&: In:g?:-‘;zthmwnnﬁttlum-
provement. It went up to 45 kgs.

We may attach so many ressons for
this. Oneofthemmraumisthe‘hue‘
disease which spreads like a wild fire and
eats away the whole plantation. Second
is the indiscipline market. Unless we
discipline the market the grower, the
planter is not given an incentive to
Brow, ;I;:' praduction of commodity will

I would submit in all humility that by
sclling the shade trees of the entire plan-
tation—as they are fetching very high
prices, the planutwn is lost and the enoire
cardamom is coming down lyin
Klrmtlh. Instead of thi in terms

cess, you should thl.nk in terms of

theenr.ire cardamom commauanity. if reqlly
the :l:da!mum 5’““5.‘?";5’113.,' to

thinking, I would sul ipoaally
the mark-dng facilities should ble dis-
cipl.ined brm:‘ht under pool sya.
tem. Further Iw u!d:equut that §%ad-
valorim ouun the prevailing dmu t-

ces  will plantation. would
make this u] to the hon. Mlnlsux
This Mwl-lrnot achieve the real purpose

for which this has been brought about.
Your purpose will not be served by this
Act. l::nlly 1 :‘ould state that ithiia
Board has got to be strengthened as it is
done in th‘:eﬂe ofthe Coffee Board.
Wh.h theu remarks I conclude my

that tl'l: hon. Minister
will eousid.er these points,

SHRI OTIRMOY BOSU (Dia-
P e e ¥
Th There are extreme invoice manipulations,
The Ministry's report says that the price

in case of ? Why t
you bring in legislation to make it

nt from the time it
is plucked till the time it reaches the

pmmsumm?'l'hu is very impor-
tant.

So far as research is concerned there
i;imw“mhmnmxrwm
thing w will impress anybody. What
we are interested is what the research
has mdugiotbglildi]ed llldhthﬂ'ellhl.l)t
m to about although th ve
waxed eloquent in thei rrepon.'l’Lre
no techmical break- _'I'hmulw

mom has been fluctuating. report
:?1 that this has been due to excessive

n during the south-western monsoon
which occurred during the year. That
shows how we are still very much de-
pendent nature. If natureis merciful

plat'ely surrender. Th
ood. That does not show any break-
fllnmgh 1n technology.

Thm.mthe wdlmnm-pmn; States,
t workers" of
,lwi“i emdmm, M\ui

oandltlom, medical facilities etc. are
in a very patheticstate. Wetnlk
money, investment and all that. This
cardamom 18 being sold in a manner
ey & ey o S
harvests. ng is ing to the

. This is an extremely iabour-
imiw industry. You can have jungles
and jungles full of cazdamom but if
don"t have this human touch to look
:t,ywwillmnﬁemymtnf
t.

But, those who make money for
and for the nation and for the individual
arc ignored, Mr, Chairman, if you visit
these ueu you will be Iu&riwd to see
the conditions in which
plantation workers are living.

Then, Sir, the Cardamom Boaed
puid very scant regacd with segasd to
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this impressive brochure, what
Cardamom Board apwéul‘ly
done for thess workers during the last
#even year; or 50, Il‘mukme,lwould
swy that they have precious lirde.

That is why the whole Act needs to be
re-examined and it has to be made pur-
poveful. I say that the activities of these
Boards—Tea and Coffee Plantation Boa-
rds, Rubber and Cardamom Boards—as
also their achievements need to be review-
ed by an impartial body so that you can
formulate your future policies. I only wani
to mention to the Hon. Minister that
there are places in this country where
the ranfall and summer months, weather
cinditions, soil conditions etc. are
equally suitable for production of car-
damom. You hiave not made any efforts
to extend the arcas. Why 1s 1t so ?
There is a big market. T do not under-
stand why when the Middle-castern
¢ountry—3 major Persian gulf and other
Arab countries—are earmng so much
from out of their oil and o1l products,
the d:h?r‘e! from cardamom ris h:ot 80
mu ‘ou go to any part of the coun-
try where ms:mom 18 grown., Somehow
we have not been able toget more. May be,
thatis because theb atic h

commercial field. Therefore, my ques-
tion to the hon. Commerce Minister, Shri
Dharia is this: should he not look 1nto
this 50 a8 to see that he protects the
Imterests of the people ? We should have
examined all e Boards that come

north-eastern ion, Wi
E&Asm, Andhre P:au , Naga-

est
Arunachal. I consider that all

therefore please give us a  owtegorical
assurance that are going to try this
year for extending these ureas elsewhere
30 as to bring under cardamom
cattivation.

(Amdt) Biii ard

¥ vurndt o et ot dnfy § Afew
wt e W wwr o § &6
voiwr, Aol witg w1 v §
fagre ¥ 99 wF ¥ R a9 wEr
TR & v ¥ iy gt W g
warer @ mft § afew o e ¥
Wy wge© ey § Iee e W
=™ or wifgy Wi € frelt
wuTe WAt & T AT & avt qureRt

Fhamag g e sc @ &
TR o) TR &7 OF &z g Reenor
gr wiffg 1 woere WY A T
o wwr ot k1 e s dw
g & T ww aw forad o v Qg
N REroregh o
Y ferwr wwrd & Fer et o T d
&t g ar forwrer 7T O 7 WA FH
AT &aT WIT T %< fear arat W |
ot st % wyan qr & wf el
ot gy ot et orret & 1 o g e
otz sférerer & 5 sl wyrar s v
W ¥ s Tar oy e gwer v
wradt f wer g ofie feeman
qeeud T 1w & agt wwd
ot 34 avw vy wug wl @ ordd,
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[ go= ¥x Aroaor qmaw)
IR qEt N T wrAr TE o g
JURT  WE 9T FATAT AW (1T FTHA
ohT &F | GFr T O Trd, TEwr
fedis o @7 Ww | TE AT A
Hfrax gl ¥ e fawrw o e w10,
Afer e FT FTAT ITAT § A F@TX
i v AR & T faadm faa &
wrf fawre o1 w0 A fv 1 XW-
far o wowre ¥ fdga & fe o
g wC agr @ § Y o1T x" 70 1 o
W e F w1 fawrw o ) @

Al
17.00 hre,

wRrKisd saTnT ¥ AT FT o
w4 fivqr strg + w3 wadeeT T S
7 AT AT A gHA IS TG W
adl oY &, afer g Ao Fowto
N AR Wrardry w7 FI AT FoFaT
™ AR A F WiEET FAF
faqg oX gew1  afcom ag g B
AR W= TF wraaT wqr 5 &war-
7 wY @1 %< ¥ar g fF ag far &
"R Ta¥ waree ¥ sy 9w gy
T a7 ¥ wre gy A @9d By
v g §oager gAY
IAET WA qgiAr afgm A fow
oTg AN gATrAr & a3 A A S
& 31 & w1 Y WY gud g ST AN
OO0 AR | fAgar SEET AN
g AT Y ST FT G T4 |

T ST W gferwi ag § fie
FTQICH W £ 3 F GTAN BT IAEA
T FQ § ofw plam atr qar s &
aY ST %7 JerEA graT {1 ar
TR e § gt A
o¥ dar ¥ o gw 9% 7g far @
fiem wrr wifgg 1 s %Y e ¥

JULY 1, 10m7

{Amde) Bih ado

famqa w1 ¥ fag o ufierd wrad
@ swe AR g ot dar wd g
Tefy ¥w arw w1 fediw s car
7 fr gfmar #r gron W@y ¥ fag
T wfgwrd ok &)

dar T AT A IEwT ' fvare
N waw fram wifgg | WY oy
et arar § e ST W agTET o
Fa gATQr &Y & TR o, g .
T ¥ wAr § wWitE 9 sl gor
A ow ag ¥ I A ¥ v M fiw
v w Y framr ¥ arwr A 1w
¥ 39 IRg W W IE e W
wgfer @ 4§ T Frgd s W
T g ¥ @ WIET 9T qE
st § 1 ¥few gl avw feam
®Y o7 =y foed § ag wer w¢ fd
iy § , suw srer fr s §
&Y HT HT AT 9N ¥ & fram 9%
s e § 1 yefag W gfe-
F HY W GO FT AT WY
Wk wfuw & wfas w@ 88 w1 9w
T M NI ¥ g wifge @
¥ faeare o, sfowo o, ot &
ot & dr w1 famre Y Wik faft Y
gty # ord fie & AT ¥ @
w1 faeare @ gwar §, aff off @R
o WX BR e framt v afew
¥ ufiw ggr fr a1 o camlt
T § I agwTd afwtat wAm
FE WY I qrh Iawr ady fadr
wt wry feqr w1 et W
¥ awad & ST we v et dar
w* g g @ IR B s o
T A 81 vafee o frde g fe
FLOTT oR A R wndh &
AT, T WA ¥ Fawme Wi firamil
oy o o7 qfie & wd fer
E1c
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:owwmfr wg wfr fev oo fet v o

s wivlhe frw ¥ &6 9 wfew % ww 9 7g avder 100

o T Y e @ aefam ® VO & TR aavey § af
o7 A ecod § 1§ g o 7g ¥ T ¥ Wy e frew ad
£ fo g v iy ¥ i s T G fegw ey § s vemrdt
vl T & dYx o W pRww T S0 e 1wl W o ewe
v & Qar w% w7 A O oy T ¥ Al X R W §, W
T W R A @ (o J€ e R @) v ogen
TR g ¥ W RN R A ¢ fi6 o) Ao st o wT e

|
i‘i

i oifes gafa o WX TR & SqTH AT
'm ‘ITf(!II

¥ farg
fret t’ MR. CHAIRMAN: Now, we have to
w ¥ far t;k;i u_i:_heh:l‘f-m-hour discussicnat §-

bout 5 speaker:
st gwewg ¥ wfgg SROWRT o speak on this Bl
SHRI VAYALAR RAVI (Chirayinkil):
& 7 @ Sir, we can start the half-an-hour diz-
m ‘ﬂ"-’ ;u;_:ion after accommodating these spea-
g, e
W T MR. CHAIRMAN: I can accommo-
date all the hon. Members if you take
wlr W five miitn;mn each. Now, Mr. A. C.
George 10 speak.
AT AR v
"'t! W SHRI é} C. GB%nggligb:Ml;
wfeg 3 puram): Sir, we i about
| ol Dlantstion crop which is unique in its
w e oo taste and inlmestiu bem its of
on. It very interes
srave € wwly Fo,“l'd.,':"i‘o Raow thit :m “"ﬁ,::u%
m mma;tiunh::n " i
AL 2 gone down during the past
W Ty @  or 7 years. Ourw:;ndnaio:ﬁmm
up very encouragingly; our wﬂum—
wart ok & duction {a steady or going up rather fairly
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Mmﬂa.c.ﬁmxe] ' w{;l;heug.ﬁaﬂ:ﬁhm&‘ “The cisy
fiveror sax; within thedimits bat et
of Sagess. u 809, of the crop is M.Ywﬂuh;ﬂngqm
by neatly 42000 small m ment about the you will realise
rdhemd‘u- 80 crores of ?;u:l{t:ftﬁha:ﬁnmdm.ll
foreign exchange in hard cusrency. If udgetary is meceLSMY. !
amummmo{m.m,m Also, miore dédtermined actionde acocishyy
will find thet it is Scandingvia or the on part of: the bosod 1¢o fight the
Western countries or the 8. driesse and to provide sssistince o the
Now, the rich people in the oil proguciog smafl growers in replaating those
coumtries, th imense purches~ tions where the piants are old or
ing power, ate in a mood to pay and 'M°mmﬂmﬁm
consume this, There is not a single house asmistance is .'I hope all these
n the Gulf countries, where the car- things will be taken into aceount and the
damom will not be available. Let us not minister wibénlighten us sbout thie ideas
apoil the markets by the ad hoc methods he has in his mind while replying.
Miihiey. e e roc artve: wway our With these 0 e 2
fetry. us ve .
gucmm;nm ofth{ls important comumodity. " words, I suppgft the BAl.,
once nest the'Commeree
Minivter 1 pay some little atiention to |, SHRI VAYALAR RAVI: Sir, | wase
this matter it is g very delicate rasé g :!'“t; question* What is the
cuz,lthawquﬂ'itincropmdithu 11k Doff s government to' cash
to be studied in a pecultar manner. It 18 w 1ke nc.nnii-rmn. ber et A
not as though that vou can hendle itin a folch l','tm'“’f“ s fluctnating. I am
manner, 1 repeat that 8 a tendency t:n::
o muat B Commu :iti;!“;‘ w}:ﬁmrm these commodities when the valug
understandi Teached, pursue. goes up. [ am thaakful to the
The marketing on has to be regu- ment for being good enough to reduce the
lated and the cultivation has to be im- o i oo e
The deadly *Katte® discase must gﬁ e i ﬁkmo'l’ e dap w“

attacked. I may suggest ultimately thar ncre
:hilmlmygﬂwthebmmmdt *d hoe eud! t-e!?:l: b,

SHRI C. K. CHANDRAPPAN (Can- The ﬂlptt stiod is, who is tn‘uﬂng
ngnore) : Sir, while making his imtro- the money wil] be
ductory remarke, the Minister himoeelf Today on ot of the funll!
had, admitted at least four importamt Rs. “g«uﬁetglgﬂln ctinsoljited
Mm :r_ihlchht‘llnie u:dmmlndtlnm-y fund. .ﬂl:llher - iuwtlimﬁxcl
s faclng. viz., falling production, large powsps to spendat. You have been giving
disease sffected plamations, fall in gxport some by
and almost : n on the ll!bllm dm ;‘inggﬁswt
et of . is reason ped. 1 wamt the cardamom boapd
ymiiutdmmindumz‘i; in crisis. should be givem.guore freedom 13
8o, I reall domthmw‘:“ ;l:rls en- M‘i‘nb:l- mm&
hnch; the cess, e to body lﬂnurm
mreet the needs afm cardamom plan- they have wisdom dn‘mmn
tation. I am not againet enmhancing it, board members. Of course, the
M!ddnknmeet::ulwkhw'i last pa - two years, the cardamdm
= to what extent enhancement w board hav been emtning more X
mt::uhet if it puts 1 94 ﬁm is mmf%wﬁddn
X us in an ate
Mition in relation to competitors them. The market hat gone up becaw
fn m:}mutionﬂ mn&uert. then there of the activitiés of ﬂn‘o . "We c::el
should be a second look at it. darn more foreigh ex if the board
Another important thing is thet, t s given more s
s o
mﬁ it uﬁ?usmwm’mem About research, ¥ g
ia ephanci :h.:m;gee time mmw"h‘ of' t I%
o8 } Spme UHe, nmlrl;e:.km.Ilmﬁ‘mmf“rge Wil

%h wu’r’:nﬁbymdudi:z ! o

it vumtmuaf the cardamom SHRI S, NANJESHA GOWDA

m-&mmmiwmig (#assan) ! ak.lm.w
Sersloomentsl sctivity, Tt whl. be boin i

:ﬂ thing, . P . Friat Y 800X Mﬁm
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(Amdt.) Bill in the country
' SHRI'M. V. KRISHNAPPA : (Chik- Clauses & ond ackded A
: Foreigners came to Tndis for ) e 3o to the Bill.
ourcy ) MR. CHAIRMAN : The question ia:
SHRI K. LAKKAPPA : It gives “That Clause 1, the Enacting For-

smell, It has got a wide
Friend e

ket. So, we have to organise our market
and exportin s proper matiner sothat we
oot g~ ey e \!ﬂ he
request nister to it t

nrdenuuanoewthathec{tunder-
stand the problem.

There should be research for evolving
{ases for cardsinom. * Other-

, it will Be used ontyfor co E

TE by research other uses could be found
then it will fetch & better and the
will be benefited, Iaélm
op

€, even the area under cardamom
canbg extended,

The katte disease is the carda-

mom crop in Karns
nancial and u:i:ﬂtiﬁcg to
lh\lljbl

)
supphied at rates to poor

farmers.

i

“8ince g cers is belng levied, let us hope
that more funds will bespent for develop-
mental activities. Otherwise, the indus~
R?wm 1 hope the dynamic

Mnr. CHATRMAN : Hes the hon.
Member the leave of the House to with-
draw his amendment ?

HON. MEMBERS'; Yes.

MN&IW,!:JMMM.

MR, CHAIRMAN : ‘The quedtion Is:
wm:wguywm

The motion was adopted,

mula and the Title stand of the
BitL,” post
The motion was aziopld.

Clayse 1, the Enacting Formula and the
Title uaf.m:amnm.

SHRIMOHAN DHARIA : Ibeg to
move :

““That the Bill be passed.”
MR.CHAIRMAN : The question is :
““That the Bill be pasaed.”
The motion was adopted.

—

17-43 huvs.
HALF-AN-HOUR DISCUSSION,
MALARIA INCIDENGE IN THE COUNTRY
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I want to know whether this -
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to solve to eradicate malaria comple-
tely from co s 5 85 the
(o had ¢

PoxX.

C.K.CHANDRAPPAN (Canna-
nore) : In the last decade Government
had claimed that had come to »
stage when malaria had almost  been
eradicated, But now we are finding that

(H.AH. Dis)
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